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LEGISLATIVE ASSEMBLY.
Friday, 22nd February, 1935.

The Assembly met in the AssemBly Chamber of the Council House at
Fleven of the Clock, Mr. President (The Honourable Sir. .Abdur Rahim) in
the Chair. -

QUESTIONS AND ANSWERS.
PrOPOSED REMOVAL OF THE Loco. SHoPS PROM LUOXNOW TO JAMALPUR.

411. *Lieut.-Colonel 8ir Henry Gidney: (a) Will Government please
state whether it is a fact that they propose to dismantle the Locomotive
Shiops at Lucknow, including the major portion of the new structure built
in ‘1%29 and remove them to Jamalpur? .

(b) If the answer to part (a) be .in the affirmative, will Government
please state how they propose to deal wifh the staff who were engaged in
these shops?

(¢) Are Government aware of the discontent that prevails amomg the
Oudh and Rohilkund staff in regard to the treatment they receive in  the
matter of their promotions from the East ladisn Railway cfiieials,
cspecially when they are pitted against East Indian Railway men?

(@) Do Government -propose, when dealing with the staff of the dis-
mantled .shops, to transfer to the Jamalpur shops anly fthose who were
drafted into the Lucknow and other Oudh and Bohilkund shops from she
Padt Indian Railway seations and to sbsorb the Oudh .end Rehilkund

men in their own section?

Wr. P. R. 'Rau: (a) and (b). The Honourable ¥Member . is referred to the
Annexure to the Proceedings of the Meeting of the Standing Finance Com-
mittee for Railways, held at New Delhi, on the 19th April, 1084, Vol, XI,
No. 1, copies of which are available in the Library of the House, which
comtains foll detmils of the propoesls of ‘Government.

(c) The whole position was re-examinedl recently by the Agent, Fast
Indien Railway, and he has reported to the Railway Board, that the in-
terests of the old Oudh and Rohilkund Railway employees are not neglect-
ed. In the system of promotion to higher grades on the basis of recom-
mendations made by Divisional Selection Boards, old Oudh and Rohilkund
Railway employees mre given just consideration on the basis of efficiency
and they should feel doubly assured by the dart that, except dor vary brief
periods, old Qudh and Rohilkund Railway officers bave been holding the
positinne of Divisional Superintendents on the Lucknow and Moraddbed
Divisions,

() T will convey the Honourable Member's suggestion to the Agent,
Tast Indian Railway, who is fully competent to deal with the matter, for
such action as he may consider necessary.

W, . Answthasayanam Ayyangar: What is the cost of the building?
( 1143 ) A
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Mr. P. R. Rau: The cost will be found in the proceedings to which I
have already referred my Honourable friend. I am sorry I do not remember
the exact figure at the present moment.

TRANSFER OF DHANWANTRI, AN ACOUSED IN THE DELHI CONSPIRACY CASE,
TO THE ANDAMANS.

412. *Mr. Sham Lal: (a) Will Government be pleased to state if it
is a fact that Dhanwantri, an accused in the Delhi Conspiracy Case was

convicted under section 807, Indian Penal Code and sentenced to seven
years’ rigorous imprisonment?

(b) Is it a fact that after undergomg the sentence for one year, he
was sent to the Andaman. Jail?

(c) Is it a fact that prisoners of such short terms are not genemlly
sent {0 the Andaman Jail? R

(d) Are there any other cases in whlch prisoners undergoing sentence
of seven years or less have been sent to the Andamans? If so, how znany
and to what province do they belong?

(e) Have any special facilities for interviews been provnded to " the
relations of such prisoners? If so, what?

. (f) Are Government prepared to transfer Dhanwantri to any ]all in. the
“Punjab?

The Honourable Sir Henry Oraik: (a) and (b). Yes.

(c) and (d). In the case of persons convicted of offences in connectlon
“with terrorist outrages who are sent to the Andamans, the ‘minimum
“period of sentence is five years. There are at present in the Andamans
139 such prisoners who are undergoing sentences of seven years or less, of
whom 182 are from Bengal, four from Bihar and Orissa, and one each from
Madras, the Punjab and Delhi.

(e) These prisoners are allowed one interview every.-three - months
‘subject to good behaviour.

(f) - No.

Mr. A. K. Fuzlul Huq: Are these persons from Bengal connected with
the terrorist movement or are they ordinary convicts ?

The Honourable 8ir Henry Oralk: Yes, Sir. They have all been con-
victed in the Courts.

DEFEOTS IN THE MiNTo ROAD QUARTERS, NEW DELHI.

413. *8irdar Jogendra B8ingh: (a) Are Government aware that in
several of the quarters recently coustructed near the Minto Road, New
‘Delhi, the flooring has sunk and is sinking ?

(b) Are Government aware that the floor inside the rooms of these

quarters is so damp that no matting or durries can be spread on it with
out damaging these articles?

(c) Are Government aware that the temperature inside the rooms of

these quarters is much lower than it would be if the floor were covered
with durries, etc.?
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'(d) Will Government please state the reason for this excessive damp-
ness and the sinking of the floor in these quarters? Are they due to the
fact that the cement and concrete used in the flooring has not been

rammed to solidity?
(e) Are Government aware that no iron gratings are provided for the
fire-places inside the rooms in at least the orthodox ‘D’ type quarters?

(f) Are Government aware that without 1ron gratings, the fire-places
.cannot be safely used as such?

(8) If the replies to part (e) und (f) be in; the affirmative, wﬂ,l Govern-
ment please state the purpose for which these fire-places are Aonstructed,
and whether their construction has added to the cost of the quarters?

(h) Are Government aware that the tenants cannot use charcoal in 8
closed room without prejudicially affecting the health of the inmates?

(i) Will Government please state if any prov1sxon has been made in
the electric wiring, the fuses and the metres, in these quarters for the
use of heaters? If not, why not?

(). If the reply to part (i) be in the negative, will Government please
state whether they are aware’that due to the defects pointed out-in parts (b),
(), (h) and (i), the inates of these quarters are being put to serious in-
-aonvenience and. hardshxp, especially in the present’ severe cold weather?
1f .89, do Government propose to take any action in order to remove this
inconvenience of their tenants, and if so, whst and when ? S

The Honourable Sir Frank Noyce: (?) and (b) No complsints on this
point have 80 far been received by the Central Publie”Works Department.

(¢) and (d). Do not arise.

(e) Yes.:

(f) No.

(g) Does not arise.

(h) I am aware that charcoal should not be used in @ closed: room;: but
all rooms are provided with doors and most rooms have windows also.

(i) No separate circuits have been provided for heaters, but the ordimry
type of plug is provided and is suitable for the normal type of heater.

'{j) Government are not -aware that the occupants of the new Minto
Road quarters have been more affected than others by the recent severe
«cold and do not propose to. take any special action in the matter.

DISGRIMINA'HON 1N THR SUPPLY OF Funmm ¥ MINTO ROAD
, QuARTERS, NEW D=LHI.

414, *Strdar Jogendra Singh: (s) Are Government aware that among
‘the newly constructed clerks quarters near Minto Road, New Delhi, some.
kave been furnished completely with new furniture and the rest w1th old
or old and new mixed?

(b) Will Government please state if the same rate. of rent for furmturo
is being charged from the tenants of both classes of quarters?

~{c) If the replies to parts (a) and (b) be in the affirmative, will Gov-
ernment please state the reasom or reasons for the discrimination pointed

cout in part (a) above?
A2



1146 LEGISLATIVE ASSEMBLY, [22xp FEB. 1985.

(d) Are Government awsre of the impression in the temeants’ minds
that all persons who could exert influence on the Government staff in
éhmrge of farrniture, either through private source or by directly approach-
ing the higher authorities, viz., the Executive Engineers, etc., got their

furnished with new furniture? If so, do they propose to take
any action in the matter? If not, why not?

(@) If the reply to part (d) be in the negative, are Government pre-
pared to institute an independent enquiry into the matter?

The Honourable Bir Frank NWoyce: (s) and (b). Yes.

(o) There wae & certain amount of old furniture in stock in good and’
serviceable condition, and it would have been a waste of momey not to
make use of it.

(d) There is no foundation whatever for the suggestion made by the:
Henourable Member.

(e) No.

Derres or Founpawions or Manto Roap Quarrees, NEw Dursr.
#16, *Sidar Jogendza Singh: Will Government please state the-
degth of the foundatioss of the newly constructed quafters on unfl dbeds
the Minto Road in New Delhi (i) as provided in the sanctioned estimstes;
and (ii) as actually constructed?

The Honourable Siz Frenk Mayee: The depth of the Youmfdtioms of the
newly constructed quarters near Minto Road in New Delhi for which pro--
vision was made in the sanctioned estimates was 2 feet 6 'inches. :As:
actually constructed it veried from 2 feet 8 inches to 8 feet, acoonding to-
the nature of the soil.

Terep Crass CARBIAGES PLYING ON THE BBOAD GAUGE RArLways,

416. *Prof. N. G. Ranga: (a) Will Government be pleasad to #tete ‘the
total mumber of third class oarriages plying on the wvarious ‘broad-gauge
railways in India?

{b) What has been the decennial increase in their number during the
last forty wyears?

(c) What are the different types of the carriages used on various Rafil-
ways and their numerica] ‘strength and the priees paid for them?

(d) What is the price of the Bengal Nagpur Raitway’s carriage No. 18017

(e) What is the expense to be incurred in order to rebuild all the other
ourriages of other types on the model of that carriage? :

Mr. P. R. Rau: (a) The information required will be found in part B
of statement 10 in the Report by the Railway Board on Indian Railways
for 1088-84, volume IT, on pages 80 to 85.

(b) to {e). I regret the information is ‘not readily available. I can #my
“he priee of & varriage varies roughly Irom Rs. 80,000 for u broad gsuge
third class coach to approximately Rs. 60,000 for a brond gauge first vloas-
bogie.
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BeXGAL NaGPUR Rarmway MobpEern Cazmriage No. 1881,

417 *Prol. N. @G. Banga: Will Government state if the Bengal
Nagpur Railway’s carriage No. 1891 is considered by the Railway Engineers
to be the best suited to the Indian conditions? If not, has any better
model been developed? If so, what is the difference in price betweem that
latest model and the Bengal Nagpur Railway's model 18017

Mr. P. B. Ban: With reference to the first and second parts, Bengal
Nagpur Railway Bogie brake luggage and third earriage No. 1891 comtains
twn third class compartments I6'-8" long which accommodate 80 passeu-
gers each. Two lavatories 4/-0' lomg by 8.-8" wide are provided. The
current Indian Railway Standard bogie luggage and third comsists of ome-
third class compartment 81/-9" long and provides accommodation for 64
passengers. Two lavatories 4'-6" long by 8.-8" wide are provided. The
Indian Railway Standard is considered the better design as it prowides
increased accommodsdion for the same floor area. Government are: enquir-
ing from the Bengal Nagpur Railway partieulars of the seat. baoks fitfed in
carriage No, 1891 with a view to eonsidering the desirability of theix adop-
tion as an Indian Railway Standard. In reply to the third part of the
question, the difference in price is: megligibla:

PROPOSALS OF THE MADRAS AND SOUTHERN MAHRATTA AND SoUuTH INDIAN
' RArLwAYs RE Twrap Crass o

418, *Prof. N. G. Ranga: Have Government received any proposals
from the Madras and Southern Mahratta Railway and South Indian Rail-
way to inerease the number and to change the types of the
third cl?ss carriages? If 80, what action is proposed. to be taken on those
proposals? ’ '

Mr. P. R. Rau: The only demand for additional third clase carvisges
roceived from the Madras and Southern Mahratta and Bouth Indian Rail-
ways during the past two years. has been for five bogie third class carriages
from the former railway which has been agreed to. No preposal te change
the types of third class carriages has been received.

Prof. N. G. Ranga: Is it not a fact that many of these third claes car-
riages have heen scrapped ? :

Mr. P. R. Rau: I want notice of that question. If they have been
sarapped, it is possible that steps have been taken to replage them to the
extent necessary. '

Prof. N. G. Ranga: Is the Honourable Member awawe that the number
of third class carriages on the M. & 8. M. and 8. I. Railways has gone
down during the last two years?

Mr. P. R. Rau: I cannot answer that without notice.



1148 LEGISLATIVE ASSBMBLY. [22np ¥EB. 1985.

REMODELLING OF THE LAVATORIES IN THIRD CLASS CABRIAGES ON CERTAIN
RAnmways.

419. *Prof. N. @, Ranga: (a) Are Government aware of the fact that
several local Railway Advisory Committees have been complaining of lack.
of space, want of handles and other accessory conveniences in the lavatories.
provided in third class carriages?

(b) Wil] Government be pleased to state the cost per carriage to be
inourred in remodelling the lavatories in third class carriages, -at.least on
the lines of the Bengal Nagpur Railway’s lavatories, and the total estimated.
cost to be incurred if all the third class carriages on the Madras and
Bouthern Mabhratta Railway and South Indian Railway are to be provided
with the new model lavatories?

- Mr. P. R. Bau: (a) Government are aware of representations made by
the Railway Advisory Committees on these subjects.

(b) The types of third class carriages on different railways and evenm
~n the same railway are so many and so varied that Government regret
their inability to make the caleulation required.

Mr. Lalchand Navalral: Will Government consider the advisability of
converting these lavatories and making them into a better condition in
some of the railways to begin with and then do all?

Mr. P. B. Bau: Thé.l‘iailway Administrations. are alive to that.

. Prof. N. @& Ranga: Is it not a fact that on some of the . I. Railway
lines, there are no latrines at all provided in the third class carriages?

Mr. P. R, Bau: The Indian Railways Act requires that latrines should
be provided on all trains which go for a certain distance.

Prof. N. G. Ranga: Is it not a fact that the Railway Board Report, Vol.
II, gives out that only 40 per cent. of the third class carriages are provided:
with latrines and the rest are not? R ‘

Mr, P. R. Rau: If the rolling stock is-used only for short -distameé. I
believe they are not provided with latrines.

Prof, N, G, Ranga: Is the Honourable Member aware-of the fact that
since only 40 per cent. of the third class carriages are provided with latrines
on most of the important trains which are in service, the third class car-
riages may not be provided with latrines ?

Mr. P. R. Rau: I do not think that necessarily follows, but I have no
information as to the exact position. : '

Dr. T. 8. 8. Rajan: Can the Honourable Member give me any idea of
the short distance in miles for which these lavatories are not required ?

Mr. P. R. Rau: I think it is in the Indian Railways Act, but T cannot
say that I know the exact distance.
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CLEANING OF THIRD CLASS CARRIAGES AND LAVATORIRS AT JUNCGTION
STATIONS ON THE MADRAS AND SOUTHERN MAHRATTA RamLwAy,

420. *Prof, N. G. Ranga: (a) Are Government of India aware of the
fact that on the Madras and Southern Mahratta Railway, the station staff
and the guards on duty refuse to send even at junction stations for sweepers
to clean third class carriages and lavatories?

(b) Will Government be pleased to state whether it is a fact that regular
instructions are sent to the station masters and guards on duty to see that
at every junction the third class carriages and the lavatories therein are
cleaned? If not, do Government propose to consider the advisability of
issuing such instruaetions?

Mr. P. R. Rau: (a) Government have received no complaints in the
matter.

(b) Government have been informed that lavatories in" running trains
are cleaned at regular intervals and that exhaustive instructions in regard
to this matter have been published in a circular issued to the staff.

Prof. N. G. Ranga: When was that circular issued ?
Mr. P. R. Rau: I think within the last two years.

Prof. N. G. Ranga: Will Government consider the advisability of
exhibiting that circular in regular places where these railway circularg are
exhibited in stations ? h

Mr. P. R. Rau: I will have that suggestion considered.

REPEESENTATIONS REGARDING THE GRIEVANCES OF THIRD CLASS
PASSENGERS.

421. *Prof, N. G. Ranga: (a) Are Government aware of the existence
of the Railway Passengers’ Associations at Bezwada and Madras? If so,
what complaints of the third class passengers have so far been brought by
these associations to the notice of the Railway authorities and what action
has been taken on them?

(b) Do Government propose to consider the advisability 'of placing on
the table of this House, along with the reports of the meetings of the
Railway Advisory Committees, the representations made by such associa-
tlons.regarding the grievances of the third class passengers and papers
showing the action taken thereon? C .

Mr. P. R. Rau: (a) Government are aware that there are several Rail-
way Passengers’ Associations in the Madras Presidency, but have no in-
formation es regards representations made by them to the Railway Admin-
istrations concerned.

(b) A statement is published every quarter in pamphlet form showing
thq subjects discussed and the conclusions arrived at at meetings of Local
Railway Advisory Committees. Copies of this: pamphlet are placed in the
Library of the House and are also supplied to Honourable Members.
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Pref. ¥. &. Rmage: Is the Honourable Member aware that when: the
Passengers’ Assotiations make their representations abeut' the grievances
of third class passengers, the Railway Authorities refuse to give any
replies ?

Mr. P. B. Bau: I am not aware that representations. made by the Pas-

sengers’ Associations are not considered by the Railway Administrations.
I do not think that that is so.

Prof. X. G. Rangs: Is the Hopourable Member aware of the fact that
when the Andhra Passengers’ Assoviation made representations abeut the
various grievances of third class passengers, the Agent and the Traffic
Superintendent of the Madras and Southern Mahratta Railway replied: say-
ing that these grievances should be brought before the Local Advisory Com-
mittee and should not be placed directly before these offtcers ?:

Mr. P, R. Rau: That, Sir, seems to me to be & very practical sugges-
tion. '

Prof. N. G. Ranga: Is the Honourable Member aware that the members
of these Local Advisory Committees usually ape not. st .all . interested in
the conveniences necessary for third class passengers ?

Mr. P. R. Rau: I hope not; there is no reason why they should nob bs
interested.

Prof. N. G. Ranga: Does not the Honourable Member think it advisable
that the local Passengers’ Associations should be given an opportunity of
directly approaching these Railway Authorities about thae. grievances of
third class passengers ? o '

Mr. P. B. Rau: That is a question of opinion. DBut it seems. to mae
that when a Local Railway Advisary Committee has been formed for the
special purpose of bringing to the notice of the Administration the grievances
of pa;sengets, it is desirable that action should be taken by them as far as
possible.

Prof, N. G. Ranga: 1s there any office for these Local Advisory Com~
mittees ?

My, P. R. Ran: I do not think the members of the Local Advisory Com-
mittees live in so secluded s fashion that they are not aecessible to the
members of the public.

MAINTENANOE OF COMPLAINT BOOKS AT RAILWAY STATIONS.

422. *Prof. N. G. Ranga: (a) Are Government aware of the recommend-
ation of some of the Railway Advisory Committees that compleint books
shall Be kept in & prominent place of every Railway station wherein passen-
gers can note down their grievances? 1f so, what action have Government
taken to implement this recommendation ?

(b) Has any experiment bean made by any Railway authority to keep
such a complaint book? If 8o, what has been ite experience? I not, do.
Government: propose to consider the advisability of making such sn experi-
ment for a year in at least all the junotion stations?
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Mr. P. B. Bau: (o) snd (b). Buch a recommendation has been made,
.80 far as T am aware, by the Bengal' and North Wes?ern Rallwgy:s Ad.w-
.sory Committee. The Bengal and North Western Railway Administration
introduced complsint books at important stations, which are taken down
the length of each passenger train. Government have no_information us
to how this arrangement has worked but I am having enquiries x'nnde with
_a view to considering whether the Honourable Member’s suggestion should
be brought to the notice of other Railways.

Prof. X. G. Banga: When that information is obtained, will: that be
placed on the table of the House?

Mr. P. R. Bau: Yes, Sir.

INADEQUATE SUPPLY OF DRINKING WATER AT RAILWAY STATIONS,

423. *Prot. N. G. Banga: (s) Are Government aware of the complaints
rmade by various Railway Advisory Committees about the serious complaint
of supply of drinking water at most of the Railway stations? If so, bave
-Government considered doing anything to remove thigs complaint? It so,
have Government dome so far anything to arrange an adequate supply of
. drinking water at the Railway stations?

(b) Will Government be pleased to state (i) the total number of st.uions
-on different Railways, (ii) the number of stations on different Railways
where water taps are installed for the benefit of the third class passengers,
apart from the customary drinking water pots, (iii) the Bumber of staions
“where local charitable gentlemen are supplying water, and (iv) the maxi-
:mum and minimum temperatures recorded or experienced between 15th
May and 30th Jume every yesr, at thoue stations where mo supply. of deink-
:ing water is organised?

Mr. P. R. BRau: (a) Government understand that, in accordance with
.instructions issued by them, Railway Administrations consult their Local
Advisory Committees at the beginning of each hot weather aa regards the
srrangements to be made for the supply of drinking water. The questiom
of improving these arrangements receives constant attention, and parti-
culars of what Railways have done in this respect are embodied in the
Railway Board’s Report for each year. ’

(b) Government regret the information required is not readily available
and cannot be compiled without a considerable amount of labowr and
- expense. '

Prof. N. G. Rangs: Is the Honourable Member aware of the fact that,
in the Report of the Railway Board, no information is supplied as to the
number of stations where drinking water is provided and the number of
stations where such facilities are not provided ?

. Mr. P. B. Rau: I think the Administration Report contains informa-
tion as regards additional facilities provided every year for passengers.

Prof. N. G. Ranga: May I ask the Honourable Member to supply us
with the information as regards existing facilities. for the supply of drink-
1ing water?

Mr. P. R. Rau: I shall consider that, Sir. .
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Inavmomm AcooMMODATION FOR THIRD CrLAsSs PASSENGERS IN THE
TRAINS OF OERTAIN RAILWAYS.

424, *Prof, N, G. Banga: Are Government aware of the complaints-
made by the Railway Advisory Committees of want of proper accommoda-
tion for third class passengers in the trains of Eastern Bengal Railway,
East Indian Railway and North Western Railway? If so, what have
Government done to incrcase the accommodation on the said Railways?

Mr. P, R. Rau: I presume my Honourable friend is referring to -the-
cages to which & reference is made in the ‘‘Statement showing particulars.
of meetings of Local Railway Advisory Committees’’ published quarterly,
which also indicate the action Railway Administrations have taken or pro-
pose to take in cases brought to notice. I may assure my Honourable-
friend that Railways have this matter under constant examination and are-
doing all they can to meet demands for accommodation to prevent over-
crowding in trains.

Prof. N. @. Ranga: Will the Honourable Member be pleased to state
how many additional third class carriages have been placed on this railway
in the last four or five years ?

'Mr. P. R. Rau: I think T shall require notice of that question. T can-
not say off-hand.

Prof. N. G. Ranga: Has any attempt been made at all to increase the-
accommodation in the last four years?

Mr. P. R. Bau: I think I mentioned to the House the other day that
the accommodation now is very much the same as it was some years ago.

Prof, N. @, Ranga: On this railway?

Mr. P. B. Rau: On which? There are three railway lines mentioned
here. ’

CONGESTION IN THIRD CLASS CARRIAGES OF THE MADRAS AND SOUTHERN
MAHRATTA AND SOUTH INDIAN RarLwavs.

425. *Prof. N. G. Ranga: (a) Are Government aware of serious con-
gestion in third class carriages of Madras and Southern Mahratta Railway
and South Indian Railway durmg the paddy transplantation and harvesting
seasons and chillies and groundnut harvesting seasons? .

" (b) If so, what steps have 8o far been taken by the Rallway authont\e&
concerned to relieve such congestion?

_ Mz P. B. Rau: (s) No.

(b) Government have no information, but I am sending to the Agents of
the Madras and Southern Mahratta and South Indian leways a copy of
the Honourable Member’s question for consideration.

Prof. N. G. Ranga: Is the Honourable Member aware tba.t the alarnr
chains on the South Indian Railway trains are removed because of the-
practice followed by many of these passengers that, whenever there is-
overcrowding, these chains are being pulled ?
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* Mr. P. R. Rau: I am sorry, Sir, 1 am not aware of that.

Prof. N. G. Ranga: Is the Honourable Member not aware that if alarm
chaing are removed from these trains, there is a real danger for the pas-

sengers ?
Mr. P. R. Rau: Possibly, Sir; I am not a mechanical expert.

INTRODUOTION OF WEEE END TIOEETS ON THE MADRAS AND SOUTHERN
MAHRATTA ANXD SoUTH INDIAN RAILWAYS.

426. *Prof. N G, Ranga: Have Government considered -the. advisa-
bility of introducing cheap week-end third class and inter class return
tickets between any two stations on the Madras and Southern Mahratta
Railway and South Indian Railway on the same lines as on the Bengal’

Nagpur Railway?

Mr. P. R. Rau: I will communicate the Honourable Member’s sugges-
tion to the Agents of the Madras and Bouthern Mahratta and Bouth Indian:

Railways for consideration. '
Courox T10KETS FOR THIRD CLASS PASSENGERS ON CERTAIN RAILWAYS.

427. *Prof, N. G, Ranga: (a) Will Government be pleased to state:
if the practice of issuing coupon tickets for third class passengers to-
encourage travelling among the industrial and commercial communities
preveils on any Railway?

(b) If sc, what has’ been the experience of that Reilway regarding the
profitableness and utility of such & system? If not, do Government pro-
pose to consider the advisability of experimenting with it? :

Mr. P. R. Rau: (a) No. -

(b) The first part of the question does not arise. As regards the second
part, the question has already been considered and the view taken is that.
it would be inadvisable to make the experiment suggested.

_ Prof. N. @G. Ranga: In view of the fact that these coupon tickets are:
issued for the benefit of second and first class passengers, do not Govern-
ment {.hnik it advisable to issue them for the benefit of third class passen-
gers also ' '

. Mr. P. R. Bau: There is serious difference of opinion as to the advisabi-
lity of issuing coupon tiokets for first and second class passengers, and,
at i}slhi p]:e:ent moment, there are only one or two railways that do issue
such tickets.

ablap‘;“. N. G. Ranga: What is their experience? Do they find it profit-

Mr. P. R. Rau: Many railways consider that it is unprofitable.

Prof. N. G. Ranga: Have many people applied for these coupon tickets >
Mr. P. R. Rau: Yes, certainly.
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REPRESENTATION OF THE LEGITYMATE RIGHTS O INDAAN SETILERS IN
CEYLON TO THE COMMITTEE APPOINTED BY THE GOVERNMENT OF
CeYLON.

428, *Prof, N. G. Ranga: (a) Are Giovernment awsre of the decigion
-of the Government of Ceylon to appoint a Committee to enquire into the
extent to which the Ceylonese have been replaced in various ocecupsfons
‘hy. Indians?

(b) If so, will Government please atate the terms of reference of that
*Committee ?

(¢) Has that Ceylonese Committee begun its enquiries?

(d) Have Government made any representatiom to the Government of.
‘Ceylon about the legitimate rights of Indisn settlers in Ceylon to be re-
/presented on that Committee?

(e) Have Government considered the advisability of taking adequate
ateps to present the case of Indian settlers of Ccylon for equitable treat-
ment in Ceylon? If so, what steps have so far been taken to prepare-and
present the case of the Indian settlers?

Ms. G. 8. Bajpai: (a) to (c). The Honourable Member presumably
refers to the resolution recently passed by the State Council of Ceylon,
requesting His Excellency the Governor to appoint a Commission to enquire
into the gquestion of non-Ceylonese workers in Ceylon. As fhr ae the
' Government of India are aware no action has yet been taken on this reselu-
‘tion.

(d) and (¢). The Honourable Member's suggesfions will be carefully
considered, uld developments necessitate this.

Mr. B. Das: Is the Agent at Ceylon watching the situation ?
Mr. G. S. Bajpai: That is so.

Mr. B. Das: If any Committee is appointed, will the Agent give evidence
-on behalf of the Government: of India? '

Mr. G. 8. Bajpal: As a matter of fact, we hope that, if the Government
-of Ceylan decide to appoint a Commission, the Government of India will
receive due notice through their Agent.

Mr. B. Das: And who will give evidence?
Mr. G. 8. Bajpai: That will depend upon the terms of refercnce and

the situation generally. As to whether it will be merely giving of evidence
-or something more, I cannot say just now, '

Prof. N. G. Ranga: Docs the Honourable Member mean to say that
the Committee has not been appointed yet ?

Mr. G. 8. Rajpai: That is so, Sir.

INDIAN COLONISATION IN VARIOUS PARTS OF THE BRITISH COMMONWEALTH.

429. *Prof. N, @. Ranga: (a) Are Government aware of the organi
. . - rganisa-
tco_n’a'ngl_emtance oi’ the Indian Colonial Corporation o explora . the
possibilities for colonisation of Indians in various parts of the British
Commonwealth ? ey i
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(b) Have Government considered the advisability of offering their
support and sympathy to this and such other associations in furtherance

of Indian colonisation?

Mr. @. 8. Bajpai: (a) Yes.
(b) No.

ORGANISATION OF SEPARATE INDIAN COLONIES IN BRITISH GUIANA, NEW
GuiNEA AND NORTH BOEREO.

430. *Proi, N. G. Ranga: (a) Are Government aware of the recom--
mendation made by the Young’s Report from South Africa that sepurite -
Indian Colonies ought to be organised in British Guiana, New Guinea and "

North Borneo?
(b) Tf 8o, what action has so far been taken by Government to imple- -
ment that recommendation ?

‘Mr. G. 8. Bajpai: With your permission, Sir, I will amswer questions.
Nos. 480, 431 and 483 together. The Government of India have communi- -
cated their views on the recommendations made by the Indian Colonisation
Enquiry Committee to the Government of the Union of South Africa with:
whom rests the next move in the matter.

Prel. N. @. Ranga: When did they make their representations to the -
Government of Bouth Africa ?

Mr. G. 8. Bajpai: I think we communicated with the Government of |
South Africa on the 22nd December.

Prof. N. G. Ranga: Has any reply been received ?
Mr. G. 8. Bajpai: No, Sir.

Mr. B. Das: What is the exact nature of the recommwendstions of the
Government of India? Do they want a full committee %0 inquire into the
situation of the Indians in South Africa or do ‘they acoept this temporary
Colonisation Committee’s Report?

Mr. @G. 8. Bajpai: No, Sir; the Government of India do not accept the
temporary Colonisation Fnquiry Committee’s Report. They have explained
the situation to the Government of the Union .after full consultation with
the Standing Emigration Committee and appreciation of the public view in
this country, and as I stated in reply to the main question, the decision
n;:wulgeits with the Government of the Union as to what the next step
should be.

Prof. N. G. Ranga: Have the Government of India approved of ‘the

recommendations made in this Report?

Mr. @. 8. Batoai: T think mv Honourable friend has read the Bepors
wnd he will recognise that the Committee was appointed by the Govern-
ment of the Union and made its recommendations to the Gavermmert »f
the Union: the Government of India have merely reviewed the ‘thing -
generally and communicated their views to the Government of the Union,
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‘Prot. N. G. Ranga: What is the opinion of the Government of India?

Mr. G. 8. Bajpal: I have already said that the opmlon of the Govern-
ment of India is that it is for the Government of the Union to consider

whether they want any action to be taken.
INDIAN COLONISATION IN BRITISH GUIANA.

+431. *Prof. N. G. Ranga: What action has been taken to encourage
Indians in South Africa and India to colonise British Guisna ?

FUNDS LAPSED TO GOVERNMENT OF INTESTATE EMIGRANTS FROM THE BRITISH
COLONTIES.

432, *Prof. N. G. Ranga: (a) Wil Government be pleased to state
the total decennial amounts of money in cash and value of esfates of
intestate emigrants that have lapsed to Government from the various
«Colonies in the British Commonwealth during the last 50 years?

. (b) Are such funds kept as a separate fund, and if #o, .to what use have
they been put to?

(c) Have Government considered “the advisability of utilising such
funds, lapsmg to them from intestate omw‘rants npemallv for the benefit
of Indians in the various Colonies? :

Mr. G. 8. Bajpal: (a) to (¢c). The attention of the Honourable Member
is invited to the answer given by me to question No. 1279, asked by Mr.
Gaya Prasad Singh in this House on the 5th December, 1933. Very little
of the amounts referred to by the Honourable Member prébably ‘comes to

he Government of India and what comes would be quite inadequate for
-conferring any real benefit on Indians in the various colonies.

Prof. N. G. Ranga: Will the Honourable Member be pleased to read out
the reply given to Mr. Gaya Prasad Singh?

Mr. G. 8. Bajpal: I do not happen to have the text of the. reply before
me now: but I can tell my Honourable friend the substance: ‘we said that
such estates lapsed to the Crown in the various colonies, and the Govern-
ment of India had no information of the amount mvolved

Prof, N. G. Ranga: Will the Government of India try and obtain that
4nformation hereafter ?

Mr. @. 8. Bajpai: No; I do not think so, because in those countries, to
which emigration is no longer in progress, it is not really a matter for the
Government of India to make inquiries; and, as regards Malaya and Ceylon,
information is available.

Mr. Muhammad Azhar Ali: Is it possible for the Government of India
to publish in the Gazette such intestate cases to enlighten the public of
India about the amount and the persons who have died-intestate ?

Mr. G. 8. Bajpal: I gather that the sale proceeds of unclaimed and
-escheated property are shown in table 48 under the head Administration
of Justice: separation between those who died intestate after havmg return-
ed from the colonies and those who have not been fo.the colonies, I do

not t‘hmk is feulble

+For answer to this question see answer to questio!; No. 430.
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L APPOINTMENT OF A JOINT COMMISSION '‘SUGGESTED IN THE REPORT OF THE
INDIAN CoOLONISATION COMMITTEE.

+483. *Prof, N. G. Ranga: Will Government be pleased to state when
-the Joint Commission, the appointment of which was suggested in the
report of the Indian Colonisation Committee, is likely to be appointed to
undertake the suggested investigations to report to the Union Government
.and the Government of Fndia?

Crvi  DisoBEDIENCE ' PRISONHRS UNDERGOING IMPRISONMENT.
' 484. *My. Basanta Kumar Das: (a) Will Government be pleased to
‘state separately, proviice by province, the number of civil disobedience
prisoners who are still undergoing imprisonment?

(b) Will Government . be plessed alsg to state the date of conviction

of each of these prisoners and the term of imprisonment to which each of
them was sentenced? ! o S

The Honourable Sir Henry Oralk: T would féfer the Honourable Mem-
ier to the reply which T havé given to Pandit Govind Ballabh Pant’s starred
question No. 346. -

Srijut N. 0. Bardalol: Will Government state whether high class ladies
who were sentenced to long terms of imprisonment in ‘connection with
picketing liquor shops are still in the Sylhet jail?

The Honourable Sir Henry Oraik: I think I am right in saying that
there are no women prisoners now in Asgam. ' ’

_ Srijut N. 0. Bardaloj: Are Government aware that there. were aboub
halt & dozen ladies there by the end of 1982 who had been sentenced to
two and three years! rigorous imprisonment with bahies, for picketing
liquor shops? :

E d
The Honourable Sir Henry Oraik: There are no prisoners of any kind
left in Assam—male or female. ' ' '

Dr. T. 8. 8. Rajan: In view of the fact that the second Civil Disobedi-
ence Movement hag been abandoned, will Government sce their way to
release such of them as still remsin in jails early?

The Honourable Sit Henry Orafk: T think I have already answered that.
The process of release 1s still proceeding, but I ecannot give any undertaking
thet the remainder wi!l be relcased at once.

Drresus 1N DIFFERENT DETENTION CAMPS AND IN THE ANDAMANS.

435. *Mr. Basanta Kumar Das: Will Government be pleased to state
the nut:nber of detenus detained up to date in the different detention
camps in Bengal, Deoli and in the Andamans under the Bengal Criminal
Law Amendment Act and also the number of detenus detained in Assam
jails under the Assamn Criminal L.aw Amendment Act?

The Honourable Sir Henry Oralk: There are at present 974 detenus
under the Bengal Criminal Law Amendment Act, in detention camps in
Bengal and 497 in the Deoli Camp Jail. Seven detenus are confined in
jail unde_r the Assam Criminal Law Amendment Act, 1834. There are no
detenus in the Andamsans. : S

+For anawer to this question see answer to question No. 430.
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Mr. Besanta Kumar Des: Will Government consider the desirability-
of having a separate detention oamp for Assam instead of keeping ihese
detenus in jail ?

The Honourable 8ir Henry Oralk: There sre only seven detemus in
Assan: it is not worth while having a separate camp there.

OI1L-FIELDS FOR THE SUPPLY OF PETROLEUM.

436.*Mr. Basanta Kumar Das: (a) Will Governmeant be plonsed t>-
state what the oil-fields in India, including Burma, are for the supply of
etroleum and what was the yield of ol] from each of these fields during
the last five years?
(b) Was any oil-field abandoned as an exhausted field during the
wourse of the last ten years? If so, will Government be pleased to state
when and under what circumstances it was abandoned and where it was®?

The Honoursble Sir Frank Moyoe: (a) A stetement shiowing ¢he cikfields.
in Indie emd their production during the years 1020—190388 is laid en the
table.

{(b) The Badarpur oil-field in Assam was abandoned ia 1833 on .aceount
of ite decreased productivity.

Statement showing the Oil-field in India (induding Burma) and-éhe Production of
Petrolewm from them during the years 1929—1933.

Namesof | 1829 1930. | 1031, | 1932 ]| 1983
flelds. i 1
= e e e e 4 b = ] —  ———— . e e e g
Gals. Gals. Gals. Gals. Gals.
[i ' 3 k H
Asaam
Bedarpur . . 2,036,275 | 2,841,381 1,885,042 47,2177 55,867 -
Digboi . .| 31,407,054 | 43,968,666 | 53,407,000 G54,08,185] 52,716,120+
Masimpur . . 5,360 520 - { .
Patharia . .. 8,314 4 193,431 1 89,804
‘Burma. : '
Akyab (a) . . 1,980 . ' . ) .. : .
Kyaukpyu (@) . 15,034 14,610 13,088 13,237 14,350"
in . .| 6.815,252 | 5,038,476, 3,993,688 8,860,716 | 8,718,450
Singu . .| 91,481,726 | 95,368,470 | 85,478,378 | 85,941,030 | 82,613,112
};::;:3&';“ : . } 746,221 503,811, 577,840 464,326 434,672
Indaw . 1 oees.ae0 | 2,858,086 | 2777002 | 4,040,600 | 3,062,778
Yenangyat . 20080351 21172161 8372304 | 3355850 | 4,234,958
Leywn . .1 18,000,000 | 17,760,000 { 18,437,000 | 10,711.804°'| 19257004
Yenangysuuz . | 134,986,816 | 132,808,282 | 131,206,443 | 127,191,743 | 185,085,885
Punjab. . ) A 1 ;
, A : )
Khaur | 10208880 | 7,862,200 | 5,567,720 § 5,000,480 4,236,136
| 08,1488 | 311,030,108 { 305,018,751 | 308606,081 | 308,000,022

() “Distriet.
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Mr Basanta Kumar Dss: Was any inquiry made before the oil-field
at Badarpur was abandoned, a8 to whether the supply was going to dimi-
nish or not?

The Honourable Sir Frank Noyce: By whom does the Honourable
‘Member consider that such inquiry should be made ?

Mr. Basanta Kumar Das: It is for the Government to say who abandon-
ed the oil-field.

The Honourable Sir Frank Noyce: No: it is obviously » matter entirely
for the company, which is working the oil-field, to decide whether it should
be abandoned or not: it is not a matter for the Government.

Mr. Basanta Kumar Das: Is it the position that the lessee has abandoned
the oil-field ?

The Honourable Sir Frank Noyce: If a firm does not find it profitable
to work, there is no reason why it should be compelled to keep on doing so.

Mr. Basanta Kumar Das: My question is whether Government made any
inquiry before the lessees were allowed to abandon the oil-field.

The Honourable Sir Prank Noyce: No: there was no necessity to do so.

SUPPLY OF PETROLEUM FROM ASSAM.

437. *Mr. Basanta Kumar Das: When was the first oil-well drilled in
Assam? Is it a fact that after the separation of Burma, Assam will be
the chief source of the supply of petroleum in India?

The Honourable Sir Frank Noyce: Boring operations for oil in Assam

commenced in 1868. The great bulk of the oil produced in Indias, exelud-
ing Burma, comes from Assam.

CAPACITY OF VARIOUS O1L-FIELDS IN INDIA FOR THE SUPPLY OF PETROLEUM.

438. * Mr. Basanta Kumar Das: Was the efficiency factor of the Indian
pgtroleum mines ever determined, or was any survey made by the Geole-
gical SBurvey of India to determine the capacity of the various oil-fields
in India and to ascertain how long they might continue tobe active sources
for the supply of petroleum? If so, will Government be pleased to place
the report of the survey on the table of this House and state wha
action was taken on the report? '

The Honourable Sir Frank Noyce: I regret I do not know what is meant
by ‘‘the efficiency factor of the Indian petroleum mines’’. No technical
method has yet been discovered by which the capacity of oil-fields, i.e.,
the- reserves of available oil, can be satisfactorily determined. The Geo-
logical Survey have made a study of.the oil-fields of India and the results
‘were published in the Memoirs of the Geological Survey of India, Volume
XL, parts 1, 2 and 3.
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Mr. Basanta Kumar Das: Was any geologieal expert congulied bsfore
answering this question, in order to know what is meant by the efficiency
factor of an Indian petroleum mine?

The Honourable Sir Frank Noyce: Obviously I am & layman in these
matters, and I should pot attempt to answer a question of this character
without obtaining expert advice.

Mr. Basanta Kumar Das: Am I to take it that it is the answer of the
geological expert that he does not understand what is the efficiency factor
of an Indian oil mine ?

The Honourahle Sir Frank Moyce: The answer is my answer: I am
responsible for it. 1 consulted the Director General of Geological Survey
and I asked him if he could tell me what is the -effieiency fmoter in an oil

mine: he said he did not understand the expression.

Prol. N. G, iga: Has any recommendsation-been made by any Govern-
ment experts that these oil wells should be exploited by the Government
themselves ?

- The Honourable Sir Frank Nojdo: Not that I am aware of.

Prof. N. G. Ranga: Will Government consider the advisability of work-
ing these oil wells by themselves? I

The Honourable 8Sir Frank Noyce: Certainly not: in my opinion, this is
not a matter for State enterprise.

»

Prol. N. G. Ranga: In view of the answer given by the Honourahle .the
Commerce Member ‘that 'the efficiency 'fattor is really very low, does b
not think that it is advisable thdt the State should work the oil-fields ang
thus conserve the natural resources of the, coyntry ?

The Honourable Bir ¥rank Noyce: Is the Honourable Member asking
me a question or he is asking the Honourable the Commerce Member ?

Prof. N. G. Ranga: I ask the Treasyry Bench,

The Honourable Sir Josgph Bhore: I think the Honourable gentleman
aceused me of making a statement. I am afraid I never made -such &
statement. '

_ The Henourable §ir ‘Frank Weyee: T:made no statement that the eoffi-
ciency factor of petroleum mives ‘was fow. 'T'said T did net know whgp
was meont by the effitiency factor of the Indian petroleum mines, and I
cannot understand why the Honourable "Miewnber ‘shovld sattribute to me
words which I did not utter.

Mr. N. 'M. Joshi: May I ask, Sir, if any further developmeat has
taken place in regard to the findipg of oil in some parts-of the Bombsy
Rresidenoy ?

n;_ Em ‘Sir Fran’k Woyce: | should reguire notise of that ques-

iy : .
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Mr. Basanta Kumar Das: One supplementary question, Bir.
Mr. President (The Honourable Sir Abdur Rahim): Next question.

DevELOPMENT OF THE OrL RESOURCES oF INDIA.

489. *Mr. Basants Eumar Das: Is there any scheme drawn up on
behalf of Government to develop the oil resources of India? 1f so, what
steps have Government taken -on the scheme? If not, do Government
propose to consider the desirability of taking any steps in that direstion?

The Honourable Sir Frank Noyce: No: the development is undertaken
by those holding concessions for oil-bearing areas and the Government of
Indis see no need for according special agsistance to them in the matter.

"My, 8. Batyamurfi: May I know the reasons as to why the Government
do not consider the desirahility of taking on the development of oil resources
dn theiy own hands ? ' : :

Yhe Honouralle Sir Frark Noyce: That development is a matter for
private enterprise, and the oil industry is in such an advanced stage that
there is no reason to believe that it is not fully aware of any possible

opﬁniq_gs far entarprise. '
Mr. 8. Balyamurtl: May I know if the Government have made inquiries

and satisfied thethselves that, if they take on this matber in their own hands,
shere will be no advantage to the country or to the Govemnment?

The Honourable Sir Frank Noyce: M):v Honourable friena is asking me

{9 e?h_ark on s disgussion of policy in reply. to- a supplementary quastion,
ut' I may say at once that it has never been suggested that the Btate in
India should undertake the development of mines as a nationsal enterprise.

ﬁ,?r_m_‘.’,g. Sptyamartl: Have Government made _"my' mq!mrfr in the
The Honourahle 8ir Frank Noyce: No, Sir.
WogkING .oF Omw Mmves I INDa,

440. ‘Hz Bu.:mtl Eumar Das: What are the terms and conditions on
_;hu_sh m:l’ .companieg have been permitted to work the various oil mines
.. J'Pd' s

,<khe EPBPHPH yrable Six Frank Noyce: The grant of prospecting licences and
.mining leases for oilB?: British Iru?f& is regulated by the Mining Ruyles. ‘A

copy is in the Library of the House.

& Tovorziment Tiider the, conditions of lizences ?

,Nonourably Sir Frank Woyos: I presume so. T th
e Torith lald ‘doWh, 5 Phete licongeh " e e
" 53

Mr. 8. Satyamurtl: Are these oil companies yielding the best terms to
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Mr. 8. Satyamurti: Are Government satisfied that they are getting the
best terms that they can get?

The Honourable Sir Frank Noyce: I have no reason to believe that th'ey
are dissatisfied with the results. ‘

Prof. N. @. Ranga: What per cent. of these oil companies are worked
by Indians and what per cent. are worked by Europeans ? c

Mr, President (The Honourable Sir Abdur R‘ahim): That does not .arile,
out of this question.

STAFF FOR WATOHING AND CONTROLLING THE OPERATIONS IN O MINES
IN INDIA. :

441, *Mr. Basanta EKumar Das: Is there any staff of officers, either
under the Government of India or under the Governments of the provinces
in which oil mineg are situate, for watching and controlling the -operations
in oil mines and preventing wasteful operations in them? If so, will
Government be pleased to state the number and qualifications of the
officers of that staff ? !

The Honourable 8ir Frank Noyce: There are no oil mines, properly so
called, outside Burma, but I assume that the Honourable Member intended
to refer to oil-fields. Special staff of the kind mentioned is maintained only
in Burma, where there is a Resident Geologist and a Warden of the oil
fields who is a member of the Indian Civil Service. The latter is at times
assisted by an Assistant Warden.

Mr. Basanta Kumar Das: What is the exact duty performed by the
staff ? ' ;

~ The Honourable Sir Frank Noyce: The Resident Geologist acts in an

advisory capacity. The Warden is charged with the duty of administering
the Burma Oil Fields Act, a copy of which my Honourable friend will
find in the Library of the House.

LEGISLATION FOR THE WORKING, PROTEOTION AND DEVELOPMENT OoF OIL
MiNEs IN INDIA.

442 *Mr. Basanta Kumar Das: (a) Are Government aware of the

various legislations, based upon up-to-date scientific investigations, passed
in the United States of America relating to the working, protection and
development of oil mines? If so, do Government propose to consider
the desirability of undertaking legislations on the lines of those legis-
lations in the United States of America?.
.+ .(b) Pending the undertaking-of legislations. suggested .in part (a), do
Government propose to consider the desirability of appointing a committee
of officials and. non-officials with expert and technical knowledge on the
subject to consider the petroleum.situation in India and to suggest ways
and means for the comservation, preservation and development of - the
petroleum resources of India?
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The Honourable Sir Frank Noyce: (s) My attention has been drawn to
eortain articles in the Press dealing with the recent American oil legislation.
The Burma Oil Fields Act, 1918, gives the Government of Burma sdequate
powers to regulate all matters connected with or subsidiary to any cpera-
tions for the winning of oil or gas or both. In the Punjab and Assam the
#il concessions are operated almost entirely .by single companies, whose
conservation arrangements are based on the ~xperience.in Burma. There is
no need for further legislation.

(b) Does not arise.

Mr, Basanta Kumar Das: Is the Burma legislation enacted on the lines
oni ‘'which the United States Act was enacted ?

The Honourable Sir Frank Noyce: I am sorry I cannot hear my
Honourable friend.

Mr. Basanta Kumar Das: Was the Burma Act enacted on the lines
on which the Act in the United States was enacted ?

The Honourable 8ir Frank Noyce: The Burme Act; Sir, dates from
1918 and is, therefore, previous to the American legislation.

Mr. S. Satyamurti: In view of that answef, will Government state
the reasons as to why they do not propose to consider the desirability of
appointing a Committee a8 suggested in clause (b) of the question?

The Honourable Sir Frank Noyce: Because, Sir, they do not consider it
necessary, but as my Honourable friend has raised the point, I would
venture to quote the opinion of the leading industrial Paper in England,
the Pctroleum Times, on this subject The Peiroleum Times says:

.“‘There .is general evidence that the importance of oil and gas conservation and the
prevention of every form of waste (tAat is in Jndia including Burma) is fully
realised. The wise Government supervision in force is welcomed by enlightened
directorates and field staffs, and co-operation seems to be the keynote.’’

Ir 8. S&ty&m!n'tl: Are Government getting the best _-r'eturn out of the
working of these oil fields or won't they get better results if they investi-
gate the matter . . . . . |

The Honourable Sir Frank Noyce: I have already replied to that
question. I have already pointed out that this is a matter for the Pro-
ymcial Governments, and I imagine that, especially in Burma, revenue
is 80 v:ry important that they are getting the best terms that they possibly
‘can get.

. ‘Mr. Basanta Kumar Das: Another supplementary question, Sir.
Mr. President (The Honourable 8ir Abdur Rahim): Next question.

REVENUE FrROM Exc1sE DuTY ON PETROLEUM.

44 3. * Mr. Basanta Kumar Das: Will Government be pleased to state
the amount of revenue obtained by them during each of the last five
years in the shape of excise duty on petroleum produced by each of the
Provinces in which petrol mines are worked ?
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Mr. A. 3. Ralsman: I lay on the table a stetament showing the required
information.

Mﬂuﬂmm grods, repentée obmmddurw sach of ¢the last fivs yeara from Exctie
Duty on Motor Spirit and Kerosene according to Province of production.

Year. Punjeb.  Absam. PButsis,
Re. (000),  Ra. (000). Rs. {000).

192930 25,82 36,65 3,14,34
1030-81 W8 56,30 3,47,08
1931-32 8,29 1,10,63 4,79,08
1832 .33 14,31 1,19,84 5,36,08
83.34 e 1,23,08 5.90,9¢

AMOUNT OF RoYALYY RUCEIVED ON PHiROLEUH.

444, +Mr. Fasanth Kumdr Dils: (1) Will Govérnmeént be pleawed to

state the amount of foyalty ¥eceived during the last five years on petib-
leum by the Government of each of the provinces in which oil mines are
wotked?

(blamll Govemmént be pleaied to state the ratés at which royalty s

realised $ror Ehé ‘il ’obmpa s afd &lso the Masis on which the rates
are fixed? .

Tho HOBOMralle Sh ‘ank Keyth: (a) The iicdmoe s ‘Provincial avd '¥
bave no partisulars of ‘the amoiint redeived in the provinces, except
Burma. The royalties on petroleum collected in Burma during the five
years 1929—1933 amounted to Rs, 1,58,72,607.

(b) The rate is specified in Bchedule A to the Mining Rules. It hws

been fixed with a view to securing a reasonsble return to Governmetfk
without discouraging enterprise.

PETBOLEUM IMPORTED FROM FOREIGN (OUNTRIES.

445. * Mr. Basanta Kumar Das: Will Government be pleased to state

the qusntities of petroleum imported .érom foreign -coumtries during the
last five yam's?

“The Honourable Sir Joseph Bhore: The Homoursble Member js
referred to the Accounts relating to the Sea-borne Trade and Navigation of
British India for the year ending March 1983, Volume I, and for the

month of March, 1984, -copies of 'which are 'm he Library df the-
Legislature.

Mr. 8. Satyamurti: Have Government considered tha possibility of

reducing, if not annihilating the’ 1mport and the development of the oil
resources of this country?

The Honoursble Sir Joseph Bhiore: T.do mot kpow, Sir, how hat aci
nor am I concerned with the.  :Hevelapment of #he il xasources. .
rount-ry
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Mr. Bami Vencatachelam Chetty: Question No. 448, Sir.
(After a pause.)

(Mr. Metcalfe was going to answer this.)

The Honourable Sir Nripendrs Sirear: Wil yoy please allow me %o
“answer this tomorrow ?

Mr. President (The Honourable Sir Abduy Rapim): This question will

stand over till tommorrow.

CATERING FOR THIRD CLASS PASSENGERS ON THE GREAT INDIAN -
PENINBULA AND OPHER RAILWAYS.

447. *Mr. Nabi Baksh Illahi Baksh Bhutto: Will Government be

. ‘pheased to state: :

(a) whether their attention has been drawn to the leading article in
the Bombay Sentinel, dated the 24th January, 1935, under
the caption ‘‘Only Third Class’’;

(b) whether it is a fact that the Chief Trafte Minager, Great Indian
Peninsula Railway, Bombay, has recently increased the rentals
of tea, food, fruit and sweetmeat stalls by about 400 and 500
per cent.; ) ) .

(c) if the answer to part (b) be in the affirmative, whether it is not a
faot that such an increase is bound to causc deterioraticn of
the catering services provided for third class passengers which
stend in need of encoursgement and improvement rather than
tsesh burdens: and '

(d) whether they are prepared to hold an enquiry into the whole
business of catering for third class passengers on the Great
Tiidian Peninsula Railway and other railways und revise rentals
of stalls according to the conditions prevailing?

Mr. P. R. Rau; (a) to (d). I would refer my Honourable friend to the
reply I gave to Mr. Lalehand “Navalrai’s question No. 389 on the 218t
February, 19385.

Mr. A, K. Fuzlul Huq: May I put these questions, Sir?

Mr. President (The Honourable Sir Abdur Rahim): Has the Honourable
. Member got written authority?

Mr. A X: Foxlul Hug: No, Sir.

Mr. President (The Honourable Sir Abdur Rehim): Then he cannot
_put them. ‘

i <

it et s
on the 23rd February, 1836.

PO APTOIa —

+This question will be answered
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BraFr 1N THE REFORMS OFFICE.

448, *Mr. Muhammad Anwar-ul-Azim: (a) Will Government please
state 1{ 91; 01; a fact that the Reforms Office has been in continuous existence
n.mce

(b) Ts it a fact that the staff employed in that Office enjoys all such
concessions and privileges as are admissible to the staff of cther Secretariat
-Departments of the Government of India?

.. The Honourable Sir Henry Oraik: The reply to both parts of the
“question is in the affirmative.

VACANCIES IN THE MINISTERIAL ESTABLISHMENT OF THE REFORMS OFFIOE,

449. *Mr, Muhammud Anwar-ul-Agim: Will Government be pleased to
state how many vacanciés in the diffetent grades of the ministerial estab-
lishment of the Reforms Office occurred since October, 1934?

The Honoursble Sir Henry Oraik: A statement giving the information
asked for is laid on the table.

Numnbsr of Vucanoies in the Riforms Office since October, 1934.
[ i

Vacancies -
Grades. Number, aotually By whom filled.
filled.

Buaperintendent . 1 1 1 Muslim.
Assistants . . (] 4 3 Hindus.

1 Muslim,
II Division Clerks . 3 3 1 Hindu.

1 Muslim.

1 Indian Christian.,
III Division Clerks . v 3 8 1 Hindu.

1 Muslim,

1 Sikh.*
Btenographers . . . . 2 2 2 Hindus.

* Sinoe left. Vaoanoy unfilled.
FILLING UP OF VACANCIES IN THE REFORMS OFFICE.

450. *Mr. Muhammad Anwar-ul-Azim: (a) Is it a fact that the Reforms
Office is supplied with a list by tha Public Bervice Comunission of suitable
-candidates for employment?

(b) If the reply to part (a) be in the affirmative, will Government be
pleased to state how many of the vacaneies whieh regently occurred in that
Office were filled up by candidates whose names were on the waltmo list
of the Public Bervice’ Commission? " o3

- Thunmnnhlosknmryowk Theaep.h. t.opart(a)mmthcnagn
tive,
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(b) The Reforms Office is a temporay organization renewed from year
to year and recruitment to its ministerial establistiment is not, therefore,
made through the Public Service Commission. It is difficult in practice
1o retain the services of men selected from the Public Service Commis-
sion’s waiting list since the Reforms Office cannot offer them permanent
appointment.

APPLICABILITY OF THE HOME DEPARTMENT OFFICE MEMORANDUM FIXING
THE PERCENTAGE OF MINORITY COMMUNITIES TO THE REFORMS OFFICE.

451. *Mr. Muhammad Anwar-ul-Azim: (a) Will Government be
pleased to state whether the Home Department Office Memorandum fixing
the percentage of minority communities in services is applicable to the
Reforms Office? C

(b) If the reply to part (a) be in the affirmative, will Government please
state how far the orders contained in that Office Memorandum hava been
carried out by the Reforms Office in regard to the msjority mivority
community ?

‘The ‘Honourable Sir Henry Cralk: (a) Yes.
(b) The orders have been fully carried out as will be seen from the
#tatement I have just iaid on the table.

PROMOTION OF UNQUALIFIED TEMPORARY CLERKS IN THE REFORMS
OFFICE.

452. *Mr. Muhammad Anwar-ul-Azim: Is it a fact that there are
«<certain temporary clerks employed in the Reforms Office who appeared and
failed even in the Third Division Clerks’ Examination of the ministerial
establishment, but have recently been promoted to the next higher division?
If s0, will Government please state:

(i) the names of such clerks;

{ii) the number of times each of them appeared in the examination
and failed;

. (iii) their educational qualifications; and

{(iv) the specific reasons which led to their promotion?

The Honourable Sir Henry Oralk: There are. two such clerks and I
do not think any public purpose would be served by mentioning them by
name. Both are matriculates of the Punjab University and were recently
promoted from the Third to the Second Division as they were found suit-
able for the work required of a Second Division clerk. They appeared
twice for the examination held by the Public Bervice Commission.

RECRUITMENT OF A MUSLIM STENOGRAPHER IN THE REFOBRMS OFFICE.

~ 453. *Mr. Muhammad Anwar-ul-Azim:.(a) Are Government aware that
there is no Muslim stenographer at present employed in the Reforms Office
who is in receipt of a special pay?



1168 LEGISEATIVE sdentitaLs. [22> FEB. 1085.

(b) I the reply to part (s) above be in the mﬁ‘tﬁa, do Goverament
propose to remove this grievance of Muslim éommunlty? I dot, why not?

. 'The Hotiontable Sir Menry Oraik: (a) and (b). At présent there are
three posts of stenographers to which special pay is sttached. Owe is held
substantively by a Muslim who is at present on fcreign service but has
a lien on his appointment in the Reforms Office.

CoMMUNAL COMPOSITION OF INFERIOR SERVANTS IN. THE REFORMS
OrriOR.
454, *Mr, Muhammad Anwar-ul-Axim: Will Government be pleascd ‘¢

state community and grade wise the total strength of inferier servanta g
the Reforms Office on the 1st February, 1934?

The Honourdble 8tr Hetiry Oralk: A stetement is laid on the table.

Siatement showing the tolal strengih of the Inpirior Siviaints Da the Reformts Gfics ' he
. 1st Pedruary, 1934.

alreb———

Grade. Number. I By whom filled.
- B SO - e e
Duftries . 2 1 Muslim.
1 Hindu.
Jamadar . 1 _Hhid!.l.
Peons . . 14 10 Hindus.
1 3 Muslims.
R : 1 1 8ikh.

E¥FECT OF THE VOTE OF THE LEGISLATIVE ASSEMBLY TO TERMINATE THR
INDO-BRITISH TRADE AGREEMENT,

--486. *Mr, 8. Satyamurtl: Will the Honourable the Commerce Membes
be pleased to state:

(a) whether Government have considered the effect of the vote »f
the Assembly requesting the Government to terminate the
Indo-British Trade Agreement forthwith;

(b) if Lhe(;lr propose to terminate the Agreement, and if not, why not;
an '
(c) whether Government propose to take any other sction thereon ?

The Mn.hh 8ir Josegh Bhore: I would refer the Honqtlnl‘nb“
Member to the replics given to the seties of supplementery questions asked
by him] in connection with his starred question No. 206, on the 18th Feb-
ruary last. -

o M 8. GAtpaRUIE 1 want & categorieal mmewer e :paw; fa) of my
«question; as to whether. the Government have eonsidered the effect of the

vote of the Assembly requesting the Government fo terminate the
British Trade Agreement forthwith? . '
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- ¥%e Honourable Sir Jossph Bhore: 1 answered that question quite
filly 60 the list oceaion. '

.. Mr, 8. Satyamurti: I want to know whether the Governor General in:
Coiineil thet dnd considered the question. l '

The Honourahle Sir Joseph Bhore: I am not prepared to give my
Honourable friend any information of what took place in the Executiver

Council.

, ‘Mr 8. Batydmarti: I an not asking what took place at the meeting
of the Executive Council . . . .

Mr President (The Honourable Sir Abdur Rahim): The Honourable:
Member has already said that the Government have congidered the subject.

Mr. 8. Batyamurti: Subject to your ruling, the Government can refuse:

answer a question on account of public interest. I am not askiAg
vhiat took place in the meeting at all, I am asking whether the Governor
Geéneral in Counieil met dnd considered this matter. 1 submit I dth
éfititled to an anstrer on that qiestion, yés or no.

The Honourable Sir Josaph Bhore: I am entitled to refuse to give:
thy Honourable friend any information 6f what wis discussed at a méeting
of the Executive Council.

Wtr. 'S, ‘Sityamurti: T am orry T am 6bscure this morning, and I shallt
try to make myself clear. I am not asking what took place at the meeting
of the Governor Géneral in Council. I know what usually happens thére.
(Laughter from the Opposition Benches.) What I want to know is whetﬁg'
a meeting of the Governor General in Council tock place and considered
this question at all. I am entitled to an.answer on that.

“he Honourable Sir Joseph Bhore: That is exactly the same thing, and
I am not prepared to give my Honourable friend any information ss o
the agenda of a meeting of the Executive Council.

. Mr, 8. Setysmurti: Then, I ask foryour ruling, Bir. The Government

wre extitled to refuse to answer .a ‘question or ‘s supplementary question.on
account of public interest. Do they claim in this matter that pubke
interest will be endangered if they tell me whether the Governor Generak
m ‘Council met and wonsidered it formilly? ‘

Mr, President (The Honoursble Sir Abdur Rahim): The Chair takes.
ft that that is exactly what the Heomourdble Member on béhalf of the
Government means—that it is detrimental to public interest. If it was
in'the ‘public interest that ‘the information should be given, the Chdir
takes it that the Honoursble Member would Have given.

M. 5. “Batyamdurti: It is-for you, Sir, to rule, if'T may say so res
pectfully. He must make his submission and then it is for you to rule
whether it is in the intereaty of the .public, They msy.put.forwerd. that
contention, but I submit it is for you to rule; = = T 7
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Mr, President (The Honourable Sir Abdur Rakim): The Chair cannot

pass any judgment on that. It is for the Honourable Mermber spesking
~on behalf of the Government to say.

“ Mr. R, 8. 8arma: With your permission, can I answer pai'é (8) of the
-question? (Lzughter.)

Mr. President (The Honoursble Sir Abdur Rahim): Order, order. 1ls
it a point of order?

Mr. R. S. Sarma: Not a point of order, Sir. With your permission,

may I answer part (a) of this question? The Honourable Member wants
to know the effect of the vote of the Assembly .

Mr. President (The Honoursble Sir Abdur Rahim): Order, order.

. ‘Mr. 8. Satyamurti: My Honourable friend is not yet on the Treasury
Benches. I take, your ruling on part (a) of the question. I am asking
with regard to pant (b) whether, spart from their ez-cathedra statement,
that the termination of the Agreement is not in the interests of India, the

‘Government have any other reasons as to why they do not propose to
‘terminate the Agreement?

The Honourable Sir Joseph Bhore: That is the reason, and I have
‘given it already to my Honourable friend.

Mr. 8. Satyamurti: May I ask with regard to part (c) of the question,
‘whether Government propose to take any other action on this vote, for
example, by way of informing this House that they do not propose to take

.any action and not leaving the Secretary of State to say in England that
.the Government of India have ignored the vote?

The Honourable Sir Joseph Bhore: I have no doubt that when practical
~effect is given to the Agreement, we shall have to come before the Legisla-
ture in order to implement such terms as require implementing by the
“Legislature, and on that occasion my Honourable friend will be able to
understand what action the Government propose to take.

Mr, 8. Satyamurti: But, before bringing any such .legislative. proposal

before this House, will Government consider the effect of the vote of this
House ?

‘ The Honourable Sir Joseph Bhore: The Government, as I said, have
-already considered the effect.

Mr. R, 8. Sarma: The Honourable Member asked about the effect of
the vote of the Wssembly. Is it not a fact that, so far, the only effect
of the Assembly vote has been to strengthen the hands of the die-hards
at home and make them ask for further safeguards?

Some Honourable Members on the Oongress Pu-ty Benches: What
“*home’’?

_An Honourable Member: Sarma’s ‘‘home’'?
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Another Honourable Member: Madras!

Mr. President (The Homourable Sir Abdur Rahim): Order, order.
Next question. ‘

CEYLONESE EMPLOYED IN THE IMPERIAL SERVICES.
456. *Mr. Samuel Aaron: (a) Will Government be pleased to state-
how many Ceylonese are employed in the Imperial Services?

(b) Are Indians eligible for admission into the Civil Service of Ceylon?

(c) If the answer to part (b) be in the negative, do Government pro--
pose to consider the advisability of addressing the Government of Ceylon:
for granting reciproecal rights to Indians in this regard ?

The Honourable Sir Henry Oraik: (a) The only All-India Service, for-
which Ceylonese are eligible for appointment, is the Indian Civil Service,
and that only through the open competition in London. The number of’
Ceylonese in that Service is seven.

(b) No.

(¢) The question of asking the Ceylon Government to.reconsider their-
policy in this matter was fully examined some years ago and the conclu-
sion reached was that it was very doubtful if any useful purpose would
be served by any such attempt. I may add, however, that the question
of the exclusion of the Ceylonese from the Indian Civil Service under the-
new constitution is under discussion with the Secretary of State

RicHTS OF INDIAN IMMIGRANTS IN CEYLON.

457. *Mr. Samuel Aaron: (a) Are Government aware of the motion:
of Mr. 8. W. R. D. Bandarnaike to restrict Indian immigration into Ceylon,
moved in the Btate Council of Ceylon, and also of the many evil-inten-
tioned speeches made on that occasion by the State Council members-
against Malayalee immigrants and other Indians?

(b) Have Government taken any steps to represent to tlie Government
of Ceylon the grievances of Indian immigrants in Ceylon ?

(¢) What action do Government propose to take to see that the exist-
ing rights of Indian immigrants are safeguarded ?

Mr. G. 8, Bajpal: (a) Government have seen the motion referred to by
the Honourable Member and the speeches made on that occasion in the
State Council of Ceylon,

(b) and (c). I would refer the Honourable Member to the answer given.
by me to Professor N. G. Ranga’s question No. 428 today and to questiom.
No. 1 asked by Mr. Abdul Matin Chaudhury on the 5th February.

~Prof. N, G, Ranga: Are Government aware that attempts are being
made in Cevlon to prevent domiciled Indians from acquiring land or evesn:
homesteads ?

Mr. G. 8. Bajpsi: T am not aware of that.
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INpIAN MEDICAL SERVICE OFFICERS RELEASED roR. CaviL Eurmmm-

458. *Prof. N. G. Ranga: (a) Will Government be pleased to stafe the
number of 1. M. 8. Officers released for civil employment’ ﬂuri'ng the lagt
five years?

(b) How many of them are Indians? )

(e) Are Provincial Governments consulted before I. M. 8. Officers are
sxansferred for employment under thegn ?

(d) Are Provincial Governments allowed to choose the officets whom
ithey like to have whenever Government of India decides to transfer I. M. S.
+Officers for civil employment under them ?

(e) Is there any duly constituted committee to select I. M. 8. Officers
ifor civil employment, and on what criterion is the selection made ?

(f) Is it proposed to transfer any more I. M. 8. Officers for civil em-
r_-ployment in Madrqa?

(8 Is it a fact that several non-Madrasis were sent for civil em-
iployment in Madras in preference to sujtable and qualified Madrasis in the
-gervice? If so, why?

Mr. G. 8. Bajpai: (a) 104

(®) 25.

{c) No officer is transferred to civil employment without the consent
b the Local .Government concemed,

(d) Local Governments .are asked to express their preference when
:more than one suitable officer is available.

(e) No. The selection is made on consideration of professional quali-
fications and record of service,

(f) Qfficers will be posted as gnd when they are required to fill vagapcies.

(g) Yes.  The Indian Medical Service is an All-India Service and officers
«are posted to provinces according to the ex:genclea of service l.rreapectma
of their domicile.

Prof. N. G. Ranga: Will the Homourable Member consider the advis-
ability of appointing s Gpmmitiee to. select the 1.M.B. officers for civil
-employ ?

Mr. G. 8. Bajpai: No, I do not think that that is necessary, beoause
the question of an officer’s qualifications, I assume, is determined effec-
‘tively und finally when 'he is appointed permanently to the I.M.S.

Prof, N. G. Ranga: Is it or is it mot-a fact that several of the I.M.8.
officers who are natives of the Madras Presidency have been kept here in
dhe Military Department, while several .Europeans and others also, who
wre not natives .of the Madras Presidency, hawe been sent over to t.he

Mndras Presidency for civil emplay?

Mr, &.:-8. Bajpal: There is & definibe procedure. in ragazd to the selec-
-#4ion of oficers for: tzamsfer-drom military to civil. .It-is in order of praamy
-of application, seniority -and qualifications. Tf there are offiers
"belong to the Madras Presidency serving in the: mlhf.a.ry, 1t xs hecsuse t.hose
who ‘have been transferred hal prier -olainas .to-
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. Prof. N. G. Ranga: Is the Honourable Member satisfied that in his
office no discriminstion has been practised between one individual and
another? '

Mr. G. S. Bajpat: 1.am quite satisfied.

Dr. T. 8. 8. Rajan: Have the Local Government any right to refuse
to take a certain number of LM.S. officers that may be asked by the
Gentral Gowermmment ¥o be entertsined by them?

Mr. G. S. Bajpai: As my Honourable friend is aware, s number of
I.M.S. posts is reserved in each province, and no Local Government can
refuse to take officers up $o that number. Quer and sbowe that number,
it is for the Jsocal Government to decide whether they will take an I.M.S.
officer or not.

Pr. T. 8. 8. Rajan: But have the Looal Government any right of
selection? Are they given any list from which they could choose the
number they could have for their province?

Mr, @G, 8. ‘Bajpai: I have already answered that question; the Local
Government are usked to express their preference when more than one
:suitable officer is available.

Mr, N. M. Jephi: May I ask how the Honoursble Member explains
the smaller proportion .of Indians in eivil employ?

,Mr. @ 8. Bajpai: My Honourasble friend is presumaably drawing a
deduction from the answer I have given to parts (a) and (b); that works
out to 70 Europeans and 25 Indians. The explanstion of that is that
there were more 'vacancies for Buropeans than for Indians, but ‘actually
on the ‘ddte that I am answering the question, the proportion of Europeans
antl Tndians in the civil employ is 208 'to 101, that is, two to one, which
is the ‘general proportion for ‘the service as a whole,

Lieut.-Oolonel 8ir Henry Gidney: Ts it not a fact that it often happens
when a Provincial Government nominate an IM.S,  officer for civil
employment, the Government of India provide that officer and no other?

Mr. 6. 8. Bajpal: The position is that we try fo meet the wishes of
Local Governments as far as possible. '

Dr. T. 8. 8 Rafan: Is the Honourable Member aware that there are
plenty of qualified medical men in the provinces who may very well take
ﬂ_le place of the I.M.8. officers that are being sent over ‘there?

Mr. @, 8§, Bajpal: That js a matter of opinion,
MANUFAOTURE OF SALT FOR HOME CONSUMPTION AND LOOAL SAL® IN THE
MaprAS PRESIDENOY.

459. *Prof. N. @. Ranga: Will Government be plegsed to state:

{(a). Whether any representations have been received (i) directly from
peasants and workers and (ii) indirectly through th.,.n’m;..
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Government, for permission to gather and manufacture salt.
for home consumption and loca] sale by the local workers and
peasantg in accordatile with the Government’s Communiqué
of March 1931, known as the Gandhi-Irwin Pact? If so, from
which people and of which places?

(b) Has any action been taken on those applications ?

(c) What are the places in the Madras Presidency in which the local
masses are permitted to manufacture salt, and subject to what

conditions ?

(d) Are there any places which have been removed from the list
of the places where fhe manufacture of salt was declared to-
be free? If so, what are those places?

(e) Have the local people made any representations that their places
should again be thrown open for free manufacture of salt? If
8u, what action has been taken on those representations?

(f) Are Government aware of the existence of famine in the Ceded
Distriets, Chittoor and Tinnevelly, and the failure of crops in.
the Nellore District ?

(g) Are Government aware that to allow the free manufacture of salt
in these districts will be of some material help to the distressed
and impoverished people of those places? If so, are Govern:
ment prepared to consider the advisability of declaring the
manufacture of salt for local use alone free from the usual
restrictions ?

(h) Are Government aware that Mr, Rameswararao, M.L.C., has
received the reply of the Madras Government, in reply to his
question on the matter of free manufacture of salt in ‘the
Anantapur Distirct that this question has to be decided by
the Government of India?

(i) Do Government propose to consider the advisability of empower-
ing the Provincial Governments to decide in which places and
to what extent the free manufacture of salt shall be allowed,
subject to the supervision and control of the Government of
India?

The Honourable Sir James @Grigg: (a) No such representations have been
received directly by the Government of India or the Central Board of
Revenue or indirectly through the Madras Government. The Collector of
Salt Revenue, Madras, hus reported the receipt of certain enquiries pur-
porting to come from the residence of Arumuganeri village in the Tinne-
velly District, and Pakala and Woollapaliem villages in the Nellore District.
These villages are incidentally in areas from which the concession referred
to has never been withdrawn.

(b) The Collector of Salt Revenue has been instructed to deal with

these enquiries by reference, to the terms of the Notification of March the
s6th, 1931, to which the Hon_oumb_le Member refers.

ic) and (d)‘.‘ The concession described in the Notification of. March the
5th, 1981, is allowed in all parts of the Presidency where salt can be
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obtained except in the areas from which it  has been withdrawn on
wcount of breaches of the conditions sttached to it. Those areas are:

(1) Gudur and Sulurpet Taluks of the Nellore District,

(2) Ramnad and Mudukalattur Taluks of the Ramnad District.

(8) Cuddapah District. '

. (4) Anantapur District.

(8) Bellary, Seriguppa, Allur, Adoni and Royadrug Taluks of the
Bellary District. :

(6) Kurnool, Koilkuntla, Cumbum, Markapur, S8irvel, Nandyal,
DhOnc, Pattlkonda, and Nendikonda Taluks of the Kurnool
District.

(7) Tiruthoraipundi and Pattukkottai Taluks of the Tanjore District.

(8) Chingleput Taluk of the Chingleput District.

(e) No such representations have been reported to the Government of
India,

(f) Government are aware of the existence of agricultural distress in
the Districts mentioned.

(g) The Government do not propose to grant any concession. beyond
that which is admissible in accordance with the terms of the Notification
already mentioned.

(h) No, Sir.

- (1) The procedure governing the application of the concession is not
assentially different from that suggested in this part of the question.

Mr. M Ananthasayanam Ayyangar: Is it not a fact that the ryots of
Urava Konda taluk in the Anantapur district in the Madras Presidency
addressed a petition to His Excellency the Governor General asking that
salt concessions should be restored in that district?

The Honourable Sir James @rigg: To the hest of my information, the
representations have not been received, at any rate have not been reported
to the Government of India.

Mr. Saml Vencatachelam Ohetty: Is it a fact that licences for the
manufacture of salt in the Chingleput district are proposed to be cancelled ?

The Honourable Sir James Grigg: The concession has already been
withdrawn from that district—a good long time ago.

Mr. Sami Vencatachelam Ohetty: May I know why?

The Honourable Sir James Grigg: Because the terms of the concession
originally granted were abused

Mr. Sami Vencatachelam OChetty: I am not speaking of the free con-
cession. but of the manufacture of salt in factories in the Chingleput
district? :

. The Honourable 8ir James Grigg: The Honourable Member had better
put down a question. That does not arise out of this question.
]
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Prof. N, G. Ramga: In view of the fact that Government themselves
recognise that there are famine conditions in the ceded Districts, will
the Honourable the Finance Member consider the advisability of waiving
their objection to the manufacturs of salt in the ceded Districts.

The Honourable Sir James Grigg: If the Honourable Member will read
the correspondence which took place on this subject, he will find that it
is always open to the villagers concerned to meke application for the
réstoration of the concession to the local officers, who will deal with them
on their merits in consultation with the Local Govethment.

Dr. T. 8. 8. Rajan: Will those areas have another chance of getting back
the rights which they have forfeited ?

The Honourable Sir Jameés Gtigg: That is just the question I have
now answered. It is dlways open to the villagers to make an application
for the restoration of the concession to the local officers.

Dr. T. S. 8. Rajan: The applications will be made to the very officers
who cancelled the concessions?

‘The Honourablé Sif James @rigg: It is quite likely in some cases«

PrOVISION OF FANS IN INTERMEDIATE CLASS CARRIAGES,

460, *Prot, N. @. Ranga: Are Government aware of the assurance
given by the Chairman of the Central Advisory Council for Railways in its
meeting on the 10th Augusbt, 1984, that the suggestion of providing fans
in intermediate carriages would be éxamined? If so, will Government
be pleased to state what action has baen taken in this regard?

Mr. P. BR. Rau: The answer to the first part is in the affirmative.
With regard to the second part, State-managed Railways have alreedy been
instructed to furnish the Railwav Board with estimates of the initial and
recurring costr for providing electric fans in the intermediate class carriages
and compartments.

Prol. N. @. Ranga: When were they instructed to submit the proposals ?

Mr, P. R, Rau: T think soon after the meeting of the Central Advisory
Council.

Prot, N, @. Ranga: How soon do you éxpeet the replies?
(No answer.)

COMPILATION OF STATISTIOS FOR A REVISION IN GENERAL CLASSIFICATTON
or Goons.

461 *Prof. N. G. Ranga: (a) Will Government be pleased to state
if the Committee appointed by the Indian Railway Confererce Associa-
fion to considet and report as to what sptidial stutistics Reilways. should
compile for b révision In peneral classification of goods, has submitted

1ts report?
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(b) Have the’ reborinimendations of that' Assoviation heen sent to the
Railvay Board? TIf not, when are such recommendations expected to be

teceived ? :

Mr. P. R. Rau: (a) Yes.
(b) The reply to the first part is in the affirmative and the second part
does not, therefore, arise.

Mr. Sami Vencatachelam Ohetty: What about commercial interests?

Mr, P. R, Rau: Are they not important?

Prot. N. G. Ranga: In view of the fact that there is considerable amount
of distress in the ceded Districts owing to famine, 'will Government con-
sider the advisability of offering them special concession on railway freights

for the transportation of grain?

Mr P. R. Rau: I cannot see how that arises in cqnnection with this
question which relates to the constitution of the Committee.

REPRESENTATION OF AGRICULTURAL INTERESTS ON THE EXPERT
COMMITTEE TO COONSIDER THE RECLASSIFICATION OF (ooDS.

462. *Prol. N. G. Ranga: (a) Are Government aware of the wish ex-
pressed by Mr. Maswood Ahmad. M.L.A., at the last August conference
of the Central Advisory Council for Railways that the representatives of
agricultural interests should also be represented on the Expert Committee
to consider the reclassificition of goods, if and when such g committee
comes to be appointed ?

(b) Do Government propose to see that the agricultural interests are
fully represented on that proposed Committee?

Mr. P. RB. Rau: (a) Yes.

(b) My Honourable friend may rest assured that every important
interest will be consulted. I am afraid that at the present stage it is
not possible to say how the Committee will be constituted.

RESERVATION OF INTERMEDIATE AND THIRD CLASS COMPARTMENTS ON THE
. Easr INDIAN RamLway.

463. *Prof. N. G. Ranga: (a) Are Government aware of the assurance
given by the Chairman of the Central Advisory Council for Reilways to .
place the suggestion that as on the Hast Indian Railway and Eastern
Bengal Railway, intermediate and third class compartments should also be
permitted to be reserved, before the Indian Railway Conference Associa-
tion? - If so, what was the view sxpressed by the said Association?

(b) If the view of that Association is favotrable to the sugpestion,
do the Railway Board propose to throw open the inter and third class
carriages for reservation ? If so, when?

Mr. P, R. Réu! The Indian Railway Comferenee Association have been
addressed on the subject but their views hitve not yat been received, ’
02



1718 LEGISLATIVE ASSEMBLY. [22vp FEB. 1985-

INDAIN RaAmway CONFERENCE ASSOCIATION.

464. *Prof. N. @. Ranga: Will Government be pleased to state:
(a) how the Indinn Railway Conference Association is consltituted ;
(b) its history;

(c) its rules and regulations;
(d) what interests are represented on it;

(e) if agricultural interests and third class passengers’ associations.
are represented on it, and if so, who are their representutives
on that association, and if not, what are the special claims
of this association to be consulted by the Chairman of the
Central Advisory Council for Railways even ‘about the sugges-
tions made by the members of his Counecil ?

Mr. P. R. Rau: (a) and (d). The Indian Railway Conference Association:
consists of all Railway Administrations in India working a reilway open for
passenger traffic that desire to join it.

(b) I am not sure what historical facts my Honourable friend requires,.
but the Association has been in existence at least for over 30 years.

(c) The Association frames regulations for the management .of traffic
interchanged between the Railways represented in the Association, advises
on other subjects relating to Indian railways, which may be referred to
them at the instance of Government or of any Railway represented in.
the Association, and acts as a board of conciliation between :different rail-
ways.

(e) The reply to the first part is in the negative. As regards the last
part, it is obvious that as an association of railways in India, it is neces-
sary to consult it on matters of common interest to railways.

Prof. N. G, Ranga: Will Government consider the advisability of placing
their annual reports on the table of this House?

Mr. P. R. Rau: T chall consider that,

Prof. N. G. Ranga: Is there any authority to convene meetings of the
Association ?

Mr. P. R. Rau: The Association elects its own Chairman.

CATERING FOR THIRD Cr.ASS PASSENGERS ON THE GREAT INDIAN PENINSULA.
AND OTHER RAmLways.

465. *Dr. Ziauddin Ahmad: (a) Has the attention of Government
been drawn to the article, published in the Bombay Sentinel, dated the-
24th of January, 1985, (Only Third Class)?

(b) Is it a fact that the tea stalls at the Victoria Terminus Station are
being sold at substantial price?

(c) Is it not against the undertaking given by the Railway “authorities-
in the Central Railway Advisory Committee ?
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Mr. P. R. Rau: (a) and (b). I would refer my Honourable friend to the
reply I gave to Mr. Lalchand Navalrai's question, on this subject yesterday.

(c) I am not aware of what undertaking my Honourable friend refers to.

Dr. Ziauddin Ahmad: Does not the question refer specifically to the
Victoria Terminus Station in Bombay ?

~Mr. P. R, Rau: As regards the Victoria Terminus, I am not aware of
any steps taken by the G. I. P. Railway Administration recently to increase
the license fees,

Dr. Zipuddin Ahmad: In the paper I have mentioned, the Bombay
Sentinel,=it is explioitly put down that the tea stalls were being sold,
which is contrary to the undertaking given by the Railway Board. May
I have an answer?

Mr, P. R. Rau: I have not been able to find in'the article referred to
by my Honourable friend any mention of the Victoria Terminus.

Dr. Zisuddin' Ahmad: I do not follow the answer, when he has not
read it.

8ir Cowasji Jehangir: May I point out, Sir, that the article is referred
12 Nooy. t0 in the question? Surely the Honourable Member looked
' up the newspaper when he received that question ?

Mr. P. R. Rau: Yes, Sir, and I could not find any reference in that
article to the Victoria Terminus Station.

UNSTARRED QUESTIONS AND ANSWERS.
ABorLrTioN OoF THE NOwaoNG CANTONMENT.

40. Mr. Sham Lal: (a) Is it' & fact that Nowgong Cantonment
has been abolished ¥ If not, is its abolition under contemplation ¢ If so,
when is it likely to take place ?

(b) Is it a fact that the land on which the Cantonment was established
was taken from some Indian State and that on the abolition of the Canton-
ment it is proposed to transfer the land back to that State ?

Mr. H. A. F. Metcalfe: (a) No. The retrocession of the Cantonment
land to the Chhatarpur Darbar is under consideration, and will probubly
take place in the near future.
~ (b) The land on which the Cantonment was established has remained
throughout under the sovereignty of the State.

ANNUAL YIELD ¥BOM SALR OF POSTCARDS.

41. Mr, Mohan Lal Saksena: Will Government please lay on the
table a comparative statement, showing the total amount of annual yield
from sale of post-cards for two years prior to the raising of its price to
three pice and also for two years subsequently?
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The Honourable Sir Frank Noyce: A statement aom’a.in_jng; the required
information is given below. As already stated by me In this House on
the 6th instant, in reply to the Henourable Prof, N. _G. Ranga’s sm_rred
question No. 56, the figures are based on certain estimates and are not
gudited accoynts figures. g e

2N

Statement comparing (he estimated total amount of unnual yield from sale of inland
Posteards (inciuding $hose of private manufacture) for 1929-30 and 1830-31, the
two . compete years prior ta the eaising of its. price to thrée pice " und for
1932-38 and 1938:8},—the two subsequent complete years after the revision of

rate.

Years. Estimated Annual yield.
1929-30 . . . . Pu. 18D lokhs,
1980-31 v, . . . . Rs. 1°68 ,,

1932-33 . . . . . . Rs.2°'10 ,, .
1933-34 . . . . . . Rs. 2:04 G

InpaN TeA LicENSING COMMITTEE.

42. Srijut N. O. Bardaloi: (n) Will Government be pleased to
state the names of the members of the Indian Tea Licepsing Committee?

(b) Will Government please state who among them are members of

ney Houses controlling one or more Tea Estates who are owners of
Tes Estates and who are Directors of Tea Estates and Companies?

(c) How many among them ere elected by Tea Associations and how
many are nominated by Local Governments?

(d) Will Government be pleased to state if any Tea Estate belonging
to any of the members of the Committee or in which they are interested
as Managing Agents or Directors have been inspected by anybody? If
80, what are the names of the gardens so inspected and by whom were
they inspected ¢ ’ o

(e) Are Government prepared to appoint & committee elected by the
Members of this Assembly to ipspect thgse gardens. to ascertain the
correctness of the returns submitted by them? '

(f) Are Government aware that the Tea Liocensing Committee ot only
have sinall Indian-owned toa gardens, not under the management of ora
of the members, inspected but also use discourtsous language sometimes?

{g) Do Government propose to direet loca] Governments to nominate
‘a8 members of the Tea Licensing Committee, Indian tea garden proprictoms
possessing small estates (by taking the opinions of such smal eoncerns)
from Assam Valley and Surma Valley?

(h) Are Government . prepared to direct the Licensing Co@itb&e to
grant quotas to gardens which could not work during 1932-33 and previously
owing to financial difficulties?

(i) Are Government prepared to direct the Licensing Committee to
publish their proceedings that they may be available to the Tea Estates
concerned and to the public? .

(j) Do Government propose to take steps .to amend the Indian Tea
Control Act, 1988, in the light of part (g) above, allowing the owners and
managers of small Indian Tea Conc¢erns which are not members of the
Indian Tea Asgociation either in Sujmia Valley or in the Assam” Valley
to elect members to represent them iii the Tea Licensing Committee?
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Ths Honourable 8ir Jossph Bhore: (a) end (b). I lay ¢ statement on

the table. N ‘
(c) The attention of the Honourable Member is invited to sub-section

(1) of seation 8 of the Indian Tea Control Act, 1988 (XXIV of 1983) which

provides for the eonstitution of the Indian Tea Liesnsing Committee.

(d) The answer to first part of the qfsﬁb‘n is in the affirmative. As
regards the second part, I lay on the tuple a statement giving the neces-
sury information in respect of estates in North India. Similar information
in respect of tea estates in South Indis is being obtained and will be laid
on the table in due course. :

(e) No, 8ir. -

(f) Government have made. enquiries and are satisfied that the allega-
tions that the inspection of tea estgtes crdered by the Indian Tea Licens-
ing Committee is confined to small Indian-owned gardens not under the
management of one of the membgrs, and that disequrteous language is
used, are both without basis.

(8) The attention of the Honourable Member is invited to the discus-
sions which took place in this 1Iouse on the 15th September, 1988, on the
Indian Tea Control Bill, in the course of which an undertaking was given
on behalf of Government that a somewhat similar suggestion made by
Mr. 8. C. Mitra at the time would be brought to the potice of the Local
Governments concerned so that they might make theéir nominations in
consultation with any representative Indian organisation of the industry

that might exist.

(b) The Honourable Member's attention is invited to the Rules made
by the Governor General in Council under section 23 of the Indian Tea
Control Act, 1988, which govern‘ths grant of export quotas to tea estates.
The Rules were published in the Gazette of India, dated the 18th Novem-
ber, 1938. Rule 4 of those Rulés provides for a modification of the applica-
tion of the ordinary rules in ocases of spccial hardship. Government do not
oonsider it necessary to issue any further imstructions on the subject.

(i) No, Sir. The Honourable Member's attention is invited to ~ the
soswer to part (a) of starred question No. 841 asked by Mr. 8. C." Mitra
in this House on the 20th Augus}, 1954.

() No, Sir.

Statement 1.
Names of the members of the Indian Tea Licensing Committee.

(1) Mr. J. Jones, nominated by the Indian Tes Associstion, ‘Calcutta.
(2) Mr J  Elcock (presentlty Chairman of the Commit i by th
Assam Branch, Iudixz Tea Assoéiation. © bee) fmmmat.ad Y the
, (3) Mr. K. B. Miller, nominated by the Swma Valley Branch, Indian Tea
i Association.
{4). Mr. J. Edmond, nominated kty the Dooars Planters Association.
'{6) Mr Debes Chandra Ghose, Jxominsted jointly by the Indian Tes Plunters
. Anooi_utmn, Jalpaiguri and the Terai Indjan %lanters Association, Terai.
(6) Mr. H. W. Cox, nominated jointly by the Darjeeling Plant iati
and the Terai Planters Aqgocisti)n.y ® ! lanters Association

(7) The Hon'ble Mr, H. P. Barta noq;%qpted by, the Government of Assam.to

ot yepresent tea estatés owned by Tndians in the Assam Valley.
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(8) Mix. Bipul Gupts,
estates owne
() Mr, Rohan Fowke,
Bouthern India to
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{10) Mr. J. 8. B. Wallace, nominated
South
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, nominated by the Government .of Assam to represent tes
d by Indians in the SBurma Valley. . .
nominated by the United Planters Association of
represent tea estates in British India. = -

by the United Planters Association of
ern India to represent tea estates in Indian BStates.

(11) Mr. P. Kurian John, nominated b the Government of Madras to represent
tes eéstates owned in Southern India by Indians. - '

2. The following membérs of the Committee are connected with Agency Houses
and are also Directors of Tea Companies :

(1) Mr J, Jones, Messrs. James Finlay and Company, Limited, ‘Calcutta.
(2) Mrb.i'l. Elcock, Meesrs. Planters Stores and Agency Company, Limited,
cutta.

(3 Mr. K. B. Miller, Messrs. Williamson Magor & Company, Calcutta.
(4) Mr, D. C. Ghose, Messra, Ghose & Soris, Jalpaiguri.

3. The following members are owners of ‘tes estates :
(1) The Hon'ble Mr. H. P. Barua.

(2) Mr. Bipul Gupta.
(3) Mr. P. Kurisn John.

4. The following members are Buperintendents or Managers of tes estates :
Mr, J. Edmond..
Mr. H W. Cox.
Mr. R. Fowke.
Mr. J. B. B. Wallace.

Statement I1.

Tea sstates in North India in which members of the Indian Tea Liceneing Commitice are

snterssied either as owners or threugh the Agency Houses with which they are connected
and which have been inspected.

Estate.

Managing Agent.

Nature of investigation.

Burrapahar

Gosaibari .
Negheriting
Modaijan .

Aideobari

“Thengelbarie

Measrs. Planters Storer and
Agency, Limited.

Mesars, Williamson Magor
and Company.

Messrs. James Finlay and
Company, Limited.

Massrs, Williamson Magor
and Company.

Mesers. Williameon Magor
and Company .

Messrs. Williamson Magor
and Company. '

Survey Report by J. N. Barus and
Sons. Ima?utred by District Advisory
Officer, Nowgong Sub-Committes,
Mr.J. B. Coutta.

Survey Report by J. N. Barua and SBons.

Survey Report by J. N. Barua and Sons.

Inspected by District Advispry Officers,
Jorhat  Sub-Committes, Messrs.
MecLennan and Oliver.

Inspected by District Advisory Officers,
Sonari  Sub-Committes, Messrs.
Brough and Wilkin.

Inspected by Distriot Advisory Officsrs.

orhat Sub-Committes, Messrs.
MecLennan and Watson.




! UNSTARRED QUEBTIONS AND ANSWERS, 1183
‘FUNOTIONS OF THR INDIAN ARMY ORDNANCE DEPARTMENT.

43. Srijut N. O. Bardaloi: (a) Is it 8 fact that the Indian Army
Ordnance Department is a purely non-combatant service and u purely
manufacturing and distributing House ?

(b) Is it the function of this Department to produce munitions at the
dictation of the General Staff and distribute them according to the needs
-of the Army? o

(c) Are there four branches of this Department, vis., (i) Indian Army
Ordnance Corps—which retail stores to troops; (ii) Ordnance Factories
Department—which manufactures stores; (iii) Ordnance Inspection
Department—examining stores according to specifications; and (iv) the Army
Contracts Department—which is charged with buying in market stores not
produced by factories ?

(d) Are there any Indian Commissioned or gazetted officers or superior
non-gazetted officers in any of these Departments?

Mr. G. R. ¥. Tottenham: (a) No. The Ordnance Services, under the
Master-General of the Ordnance in Tudia. comprise:

(i) Indian Army Ordoance Corps.
(ii) Ordnance Factories.
(iii)) Ordnance Imspection Seection.
(iv) Contracts Directorate.

Their duties are the design, manufacture, production, inspection, purchase,
eustody, maintenance, repair and issue of military requirements. They
necessarily include both combatant and non-combatant ranks.

(b) Yes, one of its functions.
b (c) Yes, but the designations of tho departments specified are at (a)
-above.

(d) Yes.

APPOINTMENT OF ASSAMESE AS APPRENTIOES AND IN THE HIGHER
SERVIOES IN THE ORDNANCE FACTORIES.

44. Srijut N. O. Bardaloi: (a) Is there an apprentice course in the
ordnance factories? If so, for how long has it been in existence ?

(b) Will Government please state how many foremen and assistant
foremen were produced by this training among Indians?

(c) Are these posts and other higher posts in this non-combatant depart-
ment filled up by Britishers ?

'(d) Have Government ever attempted to appoint qualified Indians with
engineering and commeroial degrees and diplomas (both Indian and
European) to these highly paid posts ?

(e) Have Governmant sent abroad any of their apprentices in tho Army
Department for post-apprentice training in England ?
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(f) Hes any Assamese  ever been taken into-any. of these: posts in any
of the branches of this Department?

(8 Do Government propose to give chances to Aasamasa "also (i) by
appointing apprentices, and (ii) by. appointing quaJJ.ﬁoﬂ men in_ the “higher
services of the different branches?

Mr. G. R. F. Tottenham (8) The first regular scheme of apprentige
training in the Ordnance and Clathmg Tactories was authorised by the
Govémment ‘of India in 1024."

(b) Foremen, nil, Assistant Foremen, six.

(c) They are open to Europeans and Induna ahlm
(d) Yes.

(e) and (f). No.
* (8) There is no bar to the recruitment of .&asamese

Ex-RoyaL FAMILIES OF DELET moma

45. Dr. Ziauddin Ahmad: (a) Is it a fect that Prince Mirga Jehandar
8hah, grand-son of Shah Alam, Emperor of Delhi- went to reside perma-
nently at Benares, United Provinces, 25 years béfore the mutiny and he
himself with his family resided there and. is loyul and a gveat {riend of the
British Crown uptil now ?

(b) Is it a fact that Nawab Saadat Ali Khan, Wazir of Oudh, banded
over villgges of Distriets Azamgarh, Gorpkhpore, Allahabad, etp whqpe
annual income at that time was one crare. twenty-thrae la,lrb.s,

India Company, and made a Treaty with that Company on the terms
that out of the income of the said villages an evérlasting pension of
rupees two lakhs and four thousand be given to Prince Jehandar Shah
and Begums of Delhi—Ez-Royal family residing in Benares, United Pro-
vinces, and their heirs and rupees twenty thousand six hundred aad thirty-

eight be given as pension to some relativer of the family who went to
Farrukhabad ?

(¢) Ts it a fact that for the safeguard of the Benares family a few
British soldiers and a few Indian soldiers together with Topkhana were to
remain as ardeli, whose annual maintenance will'be rupees sixty-seven lakhs
which will be paid out of the income of the above villageg which was also
included in the Treaty?

(d) Is it a fact that out of the above income, the East India Company
used to deduct rupees twenty-four lakhs five thousand and eight hundred
sixty-two for management and collection of revenues of the above villages ?

(e) Will Government be pleased to state up to what time the above
amount of rupees two lakhs and four -thousand was given to the Benares
family in accordance with the Treaty and from what tima and how much
this pension has been reduced, which ‘they are now getting?

- (f) Will Government be pleased t4 atate how the- amcnmt. of one orore
twenty -three lakhs is being utilised &t preseni? - w
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() Is it a fact that there are fifty membars of the family of Emperor
Alamgir residing at Lucknow, who are loyal to the British Crown, and
who have also formed an Association ? :

(h) Is it a fact that a Federation of the All-India exz-Royal Family
has been started, of which the workers are Khan Bahadur Nawab Syed
Hamid Husain Khan, M.B.E., and Qudrat Ullah 8iddiqui who are doing
propaganda work in foreign countries in praising the Britishers? Are
Government giving them any sort of help? If so, of what kind?

Mr. H. A. ¥. Metcalfe: (s) No. Mirza Jahandar Shah, whlo,was & son,
not & grandson, of the Emperor Shah Alam, fled from Del_hi and went to

Oudh in 1788. He died in the same yeur. -

(b) Nawab Sa’adat Ali Khan by a treaty, with the Honourable the East
India Company, signed in 1798, agreed to pay a yearly subsidy of 76 lakhs
to finance various services rendered to him by the Company and also to
meet the stipends to the Begums and Princes st Benargs amounting to
Rs. 2,04,000 per annum and the Farrukhabad pensions amounting to
Rs. 28,688. In 1801 a second treaty was made between the same parties,
by which the Nawab ceded portions of his territory in' the districts of
Azamgarh, Gorakhpur, Allahabad, etc., to the Honourable Company, partly
in commutation of the subsidy of Rs. 76 lakhs payable by the Nawab under
the treaty of 1798 and partly to meet certain additional cxpenses incurred
on his bebalf by the Company. The gross revenue of the ceded territory
amounted to rupees one crore and 85 lakhs, in which were inocluded the ex-

penses of . collection.

{c) There is nothing in either treaty tc suggest that any troops were
detailed to guard the Benares family. The greater portion of thé money
secured to the Gompany, under both the fresties, was to be used in the
maintenance of troops, both European and Indian, to defend the dominions
of the Nawab of Oudh against all enemies. 'The total force, however, was
never to consist of less than 10,000 men.

A detachment of troops with a proportionate artillery was also attached
at all {imes to the Nawab's person.

(d) The treaty of 1801 lays down that the total revenue of rupees one
crore and thirty-five lakhs included expenses of collection, but there is
nothing to show what the amounts of those expenses were. '

.(e)_ Pensions to the surviving members cf this family are still being
paid in accordance with the Oudh Pension Rules. A list of the pensions
drawn at the Benares Treasury in 1933 is laid on the table.

() With the annexation of Oudh the objects, other than pensions
which were provided for in the treaty of 1801, ceased to exis{ and the
revenues in question were merged in the general revenues of the Govern-
ment of India. A

(8) In April 1984, the number of political pensionsrs of the ez-Royal
family of Delhi drawing their pensions from the Lucknow Treasury wes 38,
but it is not possible to give full information without making elaborate
enquiries. o

. (h) Government have heard something to this effeet, but have no dafi-
nite informatiog. Govermment have certainly given no help o any one.
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List of the Political Pensioners of the ex-Royal Family of Delhs drawing thesr Pensions fmm
the Benares Treasury. -

Amount of
Name of pensioner or Sarkabz. monthly
‘ pension.
Rs. a. r.
1. Musammat Mehr Sultan Begam . . . . . 50 0 O
2, M. Moinuddin Bakht . . . . . . 10 0 0
3. M. Kamaluddin Bakht . . . . . 10 0 O
4. Mirza Zahid Bakht . . . . . 33 5 ¢
5. Musammat Ahsan Ara Begam . . . 30 0 0
6. Musammat Akhtari Sultan Begam . . 2614 0
7. Mirza Zahid Bakht . . . . . 611 0
8. Mirza Ejaz Bakht . . . . . 16 0 O
9. Mirza Shahood Bakht 740
10. Mirza Asad Bakht . . . . 740
11. Mirza Babar Bakht . . . . . 740
12. Mirza Khurd Bakht . . 740
13. Musammat Gauhar Sultan Bega.m . . . .40 0 O
14, Mirza Moinuddin Bakht 80 0 0
15. Musammat Amna Sultan Begam . . . . . . 8 0 0
18, Mirza Jalaluddin Bakht . . . . . . . 4 8 0
17. M. Fahimuddin Bakht . . . . . . . 2 80
18. Musammat Amina Sultan Begam . . . . 10 0 ©
19. Musammat Quraisha Sultan Begam . . . . . 39 3 3
20, Musemmat Aiwan-unnisa Begam . 700
21. Wajiha Sultan Begam, Zakia Su]to.n Begam Rum Sultnn
Begam . 9 0 0
22. Musammat Ruqulya Sultan Begam . . . . . 5§ 00
23. Mirze Ejaz Bakht . . . . . . 10 0 0
24, Musammat Ayesha Sultan Begam . . . . 12 0 0
25. Musammat Fatima Sultan Begam . . . . 12 0 O
28, Mirga Fakhruddin Bakht . . . . . . 8 0 O
27. Musammat Alamara Sultan Begam . . . . 16 0 0
28. Musammat Fahim.n’sa Begam . . . . . 8§ 0 0
29. Mirza Shahryar Bakht . . . . . . 8 00
30. Mirza Fazaluddin Bakht . . . . . . 32 0 0
31. Mirza Wahiduddin Bakht . . . . . . 32 00
32. Qaisar Sultan Begam . . . . . . 156 0 0
33. Musammat ide Sultan Begsm 711 2
34, Musammat Hafiza Sultan Begam . .. . 712 2
35. Musammat Halima Sultan Begam . . . . 711 2
36. M, Zubairuddin Bakht . . . . . . 1010 0
39. Mirza Sirajuddin Bakht . . . . . 5111 ©
38, Musammat Wajia Sultan Begam, Musammat Zakia Sultan
Begam, Musammat Razia Sultan Begam . . . -6 0 0
39. Mirze Munawar Shikoh . . . . . . 5 6 0
40, Mirga Aminuddin Bakht . . . . . o« e 8 00
41. Mirza Muhammad Bagar Ali Khan ‘ . B . o0 16-0:0
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TRANSFER OF INVESTIGATING INSPECTORS ATTACHED TO THE POSTMASTER
‘ GeNERAL'S OFFICE AT BoMmsay.

46. Mr. N. M. Joshi: Will Government be pleased to state:

(a) how long the present Investigating Inspectors attached to the
Postmaster General’s Office at Bombay have been working
in their present appointments;

(b) whether they are not yet due for transfer;

(c) if their transfer is due, why they are not transferred ?

The Honourable Sir Frank Noyce: (a) Of the two Investigating Inspec-
tors, one has been in his present appointment for seven years and the other
for more than six years.

(b) and (c). Under the ordinary rules they are due for transfer, bus
owing to the existing financial stringenoy such tramsfers are being made
only in cases in which they are considered by the Head of the Circle to be

specially desirable.

TRAVELLING ALLOWANCES OF THE POSTAL SUPERINTENDENTS AND INsPEo-
TORS IN TRE BELGAUM, DHARWAR AND KoONEAW Drvisioxs.

47. Mr. N. M. Joghi: Will Government be pleased to state:

(a) the amount of travelling allowances (supervision) spent by the
Postal Superintendent and each Postal Inspector, separately,
in the Belgaum, Dharwar and Konkun Divisions from Ajril
1934 to November 1984, both months inclusive;

(b) the number of inspections of Head, S8ub and Branch Post Offices
carried out by each of the officers referred to in part (1) abcve
and the months in which they were carried out; and

(c) whether the allotment of travelling allowances (supervision) is
given in lump sums both for the Superintendent of Post
Offices and the Inspectors of hig SBub-Divisions ?

The Honourable 8ir Frank Noyce: (s) and (b). A statement showing the
information asked for is laid on the table. The amount of travelling
allowance shown in Part A of the statement represents the amount spent
for journeys undertaken in connection with inspections as well as those
undertakan in connection with enquiries, investigations, ete.

(c) The reply is in the affirmative.
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QUESTION OF ADAPTABILITY OF INDIAN INDUSTRIES T0 WARLIKE PURPOSES.

48. Mr, M, Asat Ali: What steps, if any, have Government taken to-
comply with Article 8 of the Covenant of the League of Nations, especially
with regard to the question of adaptability of Indian Industries to warlike-

purposes ?

Mr, G. R, ¥. Tottenham: Indix has been represented throughout on the
Disarmament Conference and has made such centributipons as were possible,
along with His Masjesty's Government, towards the common object of
establishing a Disarmament Convention in conformity with Article 8 of
the Covenant of the Leagua of Nations. As the Honourable Member is
no doubt aware, the efforts of the Conference have hitherto proved un--
successful. The condition of such Indian industries, as are adaptable to
war like purposes, i8 not & matter on which, in accordance with terms of
Article 8, information is likely to be asked for, in exchange for similar
information from other countries, until a Convention has been agreed to:
but, I may add that adequate control over the manufacture of munitions.
of war by private firms is already provided in India by section 5 of the-
Indian Arms Act.

INDIA’S ADMISSION TO THE LEAGUE OF NATIONS.

49. Mr. M. Asat Ali: Will Government be pleased to state whether-
India’s admission into the League of Nations was based on the assumption
that it was a ‘‘fully self-governing State, or Dominion’’ within the meaning
of paragraph 2 of Article 1 of the Covenant of the League of Nations?

The Honourable Sir Nripendra 8ircar: No. India is an original member
of the League under the operation of paragraph 1 of the First Article of
the Covenant as the result of her being one of the signatories of the
Versailles Treaty.

Paragraph 2 of the same article relates to subsequent candidates for
admission and consequently has no reference to India.

ExXPENDITURE ON RENOVATING AND RE-UPHOLSTFRING THR SPECIAL TRADY
AND COST OF THE AEROPLANES PURCHASED FOR THE GOVERNOR
GENERAL’S UsE.

50. Mr. M. Asat Ali: () What was (i) the exact amount of expenditure
on renovating and re-upholstering the ‘‘Special train” of the Governor
General, (ii) the price of the first aeroplane purchased for the Governor
General’s use, (iii) the length of time for which it remained in the Governor
General’s use, (iv) the price for which it was sold, and (v) the price of the .
new aeroplane purchased for the Governor General’s use?

(b) Will Government please state why the first asroplane was rejected
and to whom it. was sold?

The Honourable 8ir Frank Noyce: (a) (i). The expenditure incurred on
the alterations to His Excellency the Governor General’s broad g&uge
train, carried out in 1981, amounted to Rs. 64,972.

(ii) The price of the first aeroplane (Avro 10) purchased for His Excel-
lency the Governor General was £10,326 or Rs. 1,837,680
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(i) Tt remainéd in the (Governor General’s use for a period of about
three years. N _ _

.(iv) The machine has not been sold, but has been retained for use by
Government officers when touring, and if required by His Excellency the
Governor General.

(v) The price of the new aeroplana (Avro 642) is £10,5610 or Rs. 1,40,188.

(b) The first aeroplane has not been rejected. As I have stated it has
bean retained for other purposes.

BURMANS EMPLOYED A8 OFFICERS IN OERTAIN DEPARTMENTS AND SERVICES
IN BURMA.

51. U Thein Maung: (a) Wil Government please state the
respective number and percentages of Burmaens employed as officers in
various grades in the following departments and services in Burma:

(i) the Railway Department,
(ii) the Telegraph Department;
(iii) the Customs Department;
(iv) the Military Police;
(v) the Army;
(vi) the Income-tax Department;
(vii) the Currency Office, Rangoon;
(viii) the Accountant General’s Office, Rangoon;
(ix) the Indian Civil Service;
(x) the Imperial Police;
(xi) the Indian Medical Service; and
(xii) the Rangoon Port Trust ?
(b)Y Will Government pleasc state how these percentages compare with
the All-India percentages of Indians?
(¢) Will Government please state what steps, if any, are being taken
by them to increase the number of Burmans in the said departments and
services satisfactorily in the ncar future?

The Honourable S8ir Henry Craik: Information is being collected, and
will be laid on the table in due course.

COMMITTER APPOINTED TO GO INTO THE QUESTION or THE DEFENCE OF
BURMA AFTER SEPABRATION FROM BURMA.

52.U Thein Maung: Will Government please state whether a
committee was appointed to go into the question of the defence of Burma
after separation from India? If so, will its report be published for publio
information? If not, why not, and will Government please state:

(a) whether it contains any recommendations for the training of the
people of Burma to defend their own country:

(b) what the recommendations actuslly are; and
(¢) whether Government have accepted them?

Mr. @. B, F. Tottenham: A committee was appointed by the Govern-
ment of Burma for the purpose. The whole question of the future defence
of Burma is still under consideration and I am ynable to give any further

information on the subject at present.
]
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TRIBUNAL ¥0R FINANCIAL SETTLEMENT BETWEEN INDIA. AND BUmMA.

53. U Thein Maung: Will Government please state :

(8) whether g tribunal for financial settlement between India' and
Burma has been constituted; :

(b) if such a tribuna] has been constituted, what its personnel is,
what its terms of reference are, and whether it would hear
representatives of India and Burma before making its award
or awards; and :

(c) whether the Governments of India and Burma would prepare
statements of their respective  cases for the tribunal, in con-
sultation with the Finance Committees of the respective
Legislatures and whether the latter would have full opportu-
nity to express their views at every stage of the proceedings
before the tribunal? P

The Honourable 8ir James Grigg: (a), (b), and (c). I would invite
the attention of the Honourable Member to the Press Communique on
the subject which has recently been issued by the Secretary of State
and of which a copy is attached. -

Press Communiqué,

In accordance with the recommendations of the Joint Select Committee on Indiam
Constitutional Reform in paragraph 482 of their Report the Becretary of Btate for
India has appoinied the Right Honourable L. 8. Amery, M.P,, the Right Honounrable
Bir Bidney Rowlatt K.C.8.1., and Sir Walter Nicholson, K.C.B., to constitute &
Tribunal to advise him on the formulation of a financial settlement between Indie
and Burma in the event of separation.

The terms of reference to the Tribunal are as follows :

The Joint Selectt Committee of Parliament, on Indian Constitutional  Reform
having recommended that Burma should be separated from India and thet early
. steps should be taken for the determination by an impartial Tribunal of the

rinciples of an equitable apportionment between the two countries of assets and
iabilities, the Tribunal are requested. ’ ‘

(1) to advise as to the basis on which a just financial settlement between the
Government of India and the Government of Burma when “separated
should be made;

(2) to indicate :

(i) how their findings under the first term of reference should be applied to
the position resulting from the provimions-in the ‘Government of Indie
Bill (1835) for allocating to the Government of one country or the other
“the possession and control of certain properties and “for imposing
certain legal liabilities on the revenue of one country or the other; and
(ii)d so far as practicable the financial consequences of such application ;
an 0

(3) to advise in the light of the findings under the first and second terms as to
the lines on and the methods by which a complete financial settlement
may be achieved between the Governments of India and Burma in respeet
of the assets and liabilities existing at the date of separation.

The Tribunal are now engn%ed on the investigation committed o them assisted by
Mr. J. C. Nixon, C.LLE, I.C.8., representing :the Government :of : India and Sir
H, F. Howard, KC.I.E, CB8.I, 8ir 8. A Smyth, K.C.ILE,, C.8,I,, and Mr.
T.. Lister, C.I.B.,, 1.C.B., representing the Governmént of Burnia, iir.“‘-ﬂidnay
Tamer. C.BE, ‘F.LA., Accountant-General, India Office, is the Becr to tha

. unal, . ) Tetary ‘

The 16th February, 1835. .
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- NON-I®oLUSION: oF Parl 1IN THE List oF OPTIONAL SUBJECTS FOR THR
- ' INDIAN Poriop SERVIOR EXAMINATION,

54. U Thein Maung: () Will Government please state whether there
ir any special reason for not including Pali in the list of optional subjects
for the Indian Police Service Examination, like Sanskrit, Arabic, Persian
and Latin?

(b) If there be no such reason, do Government propose to consider the
desirability of putting Pali in the said list? -

The Honourable Sir Henry Oralk: (a) and (b).  Pali has not been
included in the list of optional subjects for the Indian Police Examina-
tion because there has been no demand on the part of Burman candi-
dates for such inclusion. I-may -observe that though Pali is included:
in the syllsbus for the I.C.8. Examination in Indis, only two candidates
in all have faken it at the gseven I1.C.S. Examinations held by the Public
Service Commission in Rangoon from 1929 to 1985. The inclusion of
additional subjects involves extra cxpense in the conduct of the Examina-
tion which can only be justified if candidates desirous of offering such
subjects are forthcoming in sufficient numbers. In these circumstances,
the Government of India do not propose to include Pali in the list of
subjects for the Indian Police Examinstion.

BUDDHISTS 1IN EACH PROVINGE AND LAWS GOVERNING THE MABRIAGE
AWD INHERITANCE 0¥ INDIAN BUDDHISTS.

., 56. U Thein Maung: Will Government please lay on the table & state-
ment showing the number of Buddhists in each Province, and state what
laws govern the marriage and inheritance of Indian Buddhists?

The Homourable Sir Henry Oralk: As regards the number of Bud-
dhists, the Honourable Member is referred to page 517 of the Census
Report, 1931, Volume I-India, Part II-Imperial Tables, a copy of which
i8 available in the Library of the Legislature.

Subject to an optional right to contract a marriage, under the
Bpecial Marriage Act, Indian Buddhists are governed in respect of
marriage by their personal law. In respect of Intestate Buccession they
are governed' by their personal law unless they have contracted a mar-
riage under the Special Marriage Act in which case they become subject
under the operation of secticn 24 of that Act to Part. V of the Indian
Buccession Act from which sub-section (1) of section 29 thereof other-
wise excludes them. In respect of testamentary succession they are
governéd' by Part VI of the Indian- Succession ‘Act to the extent indi-
cated in section 57 of that Act and for the rest by their personal law.

. MEMORANDUM 18SUED BY LoRD CURZON ON THE BUDDHIST SHRINE AT
Bopn-GAYA. ’ )

. 56. U Thein Maung: Will Government please lay on the table a copy
of the Memorandum dated the 16th January, 1908, issued by Lord Curzon,
the then Viceroy and Gqvernor General of India, on the Buddhist Shrine
at Bodh-Gaya and the desirability of its restoration to Buddhists, such a
memorandum being mentioned at page 837 of the Life of Lord Curzon by
ihe Earl of Ronaldshay, Volume II? 9

D
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The Honourable Sir Henry Oralk: The document in question is &
confidential note and, I regret, therefore, that I am not prepared to lay
8 copy of it on the table.

NoN-ApMISSION OF SWEETS AND FRUIT VENDORS TO THE SONEPAT ~
RAILWAY STATION.

57. Mr. S8ham Lal: (a) Wil Government be pleased to state the
éeasons for not admitting sweets and fruit vendors to Sonepat Railway
tation ? - :

(b) Are Government aware that this order of the Railway authorities is
causing great ineonvenience to the passengers?

. (c) Was a representation made by the vendors and the public and was
their case also recommended by the Deputy Commissioner, Rohtak, snd
the Sub-Divisional Officer, Sonepat, to the Railway authorities, but no
heed was psid to the representation?

(d) Do Government propose to consider the order and allow ‘the vendors
to sell the sweets and fruits at Sonepat Railway Station?

Mr. P. B. Rau: (a) Licenses for vending sweets and fruit at Sonepat
were terminated sometime ago in pursuance of the policy that the ‘North
Western Railway Administration have decided to follow in regard to
vendors at road-side stations. Vendors at such stations bave . little
business and the quality of the stuff sold by them is, therefore, poor
and open to eriticism. a‘he Administration, therefore, do not propose to
have vendors at those road-side stations which are not too far distant
from the larger stations at which there are vendors. Sonepat is one
such station. '

(b) and (c). Representations were received by the Divisional Superin-
tendent. Delhi, alleging inconvenience to passengers: one of these being
forwarded through the Deputy Commissioner, Rohtak.

(d) The Agent, North Western Railway, states that as there are
vendors at Delhi (27 miles from Sonepat) and at Panipat (28 miles from
Sonepat) the removal of the vendors at Sonepat is not causing any real
inconvenience to passengers. Government. do not consider that their
intervention is called for.

-AMOURT ALLOTTED TO BURMA OUT OF THE ADDITIONAL IMPORT DUTY OX
SavLT.

58. U Thein Maung: (a) Will Government please state the totaF
amount already allotted to Burma out of the additional import duty on
salt since the Salt (Additional Import Duty) Act, 1981, came into force?

(b) Will Government please etate what steps have been taken for the-
development of the local sources of supply of salt in Burma and other
provinces as recommended by this Assembly by a resolution dated the 1st
April, 19817

(c) Will Government please state what has been the result of the steps:
already taken to develop the local sources of salt supply?
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Mr. A. J. Raisman: (3) Rs. 12,24,100.
(b) 'and (c¢). T lay a statement on the table.

Statement showing whet ateps hare been taken to develop salt industry in the various
Provinces dn Indin.

Burma.—No steps have yet been taken in this province. .
Bengal and Bihar and Orissa.—(1) Mr. Pitt was deputed in 1931 to tour these

provinces and report on the possibilities of production of salt.
(2) Officers have recently been deputed from Burma and Sind to investigate the
ibility of the manufacture of salt on the sea-board in the Contai Division of
idnapore District in Bengal. The report of these officers has not yet been received.

(3) A ﬂt e has hegn sanctioned for the establishment, as an experimental measure
of salt b dﬁ warehoises for the encouragement of the «;)roduction of salt in Ben
as a cottage industry. One warehouse has been established but it is too early to come
#o any conclusion as to the success of the experiment.

(4) In Bihar and Orissa a licence has been granted for the manufacture of salt
at Gurbai in the Puri District and the Local Government have offered certain conces-
sions in the first instance in order to help the scheme in its early stages. The Local
‘Government are also watching the result of the experiments being made in Bengal,

. Punjab.—(1) The Government of India bave devoted a sum of nearly Rs. 4 lakhs
to the installation of ¢rushing and screening plant and electric traction and to other
«connected schemes at Khewra with the object of manufacturing salt for the Bengal
market. Difficulties, however, have heen encountered in the mining operativns at
Khewra and it is not likely for some years at least that the mine will be ab'e to
produce salt in excéss ¢f the requirements of its ordinary market. ’

(2) A topographical survey of Pachbadra has been made but no further steps have
been taken. The fall in the price of salt in Bengal consequent upon the reduction of
the additiona! import duty has made it unlikely that Pachbadra salt could compete
with imported salt in the Bengal market.

REPRESENTATIONS BY THE BURMA SALT MANUFAOTURERS OF AMHERST
Districr 10 His EXCELLENCY THE VICEROY,

59. U Thein Maung: Will Government pleuse state if any, and if so,
what action has been taken on representations dated the 2let February,
1934, by the Burma Salt and Manufacturers of Amherst District to Hia
Excellency the Viceroy and Governor Genera] of India and his Government ?

The Homourable 8ir James Grigg: The Government of India decided,
in view of the pending separation of Burma, to take no action in the:
matter. :

8PANS OF THE BRIDGES OVER THE BRAHMAPUTRA ON THE ASsSAM BENGAL
RAILWAY NEAR MYMENSINGH.

60. Mr. Suryya Kumar Som: (1) Are Government aware that the
spans of the -bridge over the Brahmaputrs on the Assam Bengal Railway,
nesr Mymensingh, are not sufficiently wide,, and that for this reason the
river is being gradually silted up near the bridge and a vast portion on
the eastern side is flooded in rainy geason, causing great loss to the inhabi-
tants and cultivators of the place? o

(b) Is it a fact that the original plan of the construction of the bridge
provided for much wider spans?: {1’ U o

(¢) Do~ Boyernment contemplate widening the spans of the bridge? -
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(d) Are Government aware that the height of the bridge is not:suffisient
to allow the plying of big boats with inasts, employed in jute and other
business, and that this results in serious loss to these boats?

(e) Do the Assam Bengal Railway administration contemplate raising
the height of the bridge? 1f so, when?

(f) Will Government be pleased to state if any excess fare is charged on
the Assam Bengal Railway for crossing the bridge over the Brahmaputra
tiver by rail? If so, what is the length of the bridge and what is the
excess fare charged for crossing it by rail?
+. (g) Will Government be pleased to state what the cost of the construc-
tion of the bridge was, and whether it has already been realised by the
charge of excess fare realised from the passengers ever since the line was
6pened ?

" '(h) It the answer to the latter portion of part (g) be in the affirmative,
how are the Railway authorities justified in realising excess fare even now ?

. (i) Do the Railway administration contemplate discontinuing the realia-
ati_on of the excess fare? If not, why not? Tf so, from what time?

‘Mr. P. R. Bau: Information is being obteined from the Railway Ad-
ministration and a reply will be laid on the table in due course.

WANT OF SUITABLE HOUSING ACCOMMODATION ¥OR THE RAILWAY
CLEARING ACCOUNTS OFFICE STAFE.

61. Bhai Parma Nand: (a) Are Government aware that the staff of
the Railway Clearing Accounts Office is being put to a lot of inconvenience
and hardship for want of suitable housing ‘accommodation ?

(b) Is it a fact that several representations on the subject have been
submitted by the staff to Government, but so far ndthing has been done to
relieve the distress of that poorly paid staff?

(c) Is it a fact that a scheme for building a Railway colony for the said
staff is at present under consideration of Government, and if so, will
Government please state which site has been selected for the purpose and
when the construction work is likely to commence ?

' (d) Is it a fact that the land behind the Central Jail Reformatory
proposed for the quarters of that office is not being made available now ?

(e) Is it a fact that the office building of the Railway Clearing Accounts

Office is to be built near the New Delhi Railway Station, and if so, do

Government, in view of this, propose to spare the land behind the Central
Jail Reformatory for the construction of quarters for that office staff?

Mr. P. R. Rau: (a) Yes. )

. (b) Yes; as sites originally considered are not now available, Govern-
ment are enquiring into the possibilities of other sites. .

(¢) Yes. Various sites are under examination, but none has yet been.
selected. '

(d) Yes. .

(e) The site mentioned would be convenient for the staft of the Rail-
way Clearing Accounts Office, but is not awailable as it ig required for
additional quarters for the staff of the Secretariat and attached offices.
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DrATES DUE T0 TUBERCULOSIS OF LUNGS AMONG THE RATLWAY CLEARING
‘ AcoounTts OFFICE STA¥P.

62. Bhai Parma Nand: (a) Are Government aware that there have
"been many deaths among the staff of the Railway Clearing Accounts Office
on account of tuberculosis of lungs?

(b) Will Government please state the number of cases. of the diseases
of chest which have occurred in that office during the year 1984, as also
the causes thereof ?

Mr. P. R. Rau: (a) The number of deaths in 1984 is three.

(b) The number of the staff who ° took leave on grounds of illness
diagnosed as a disease of the chegt in 1934 was 62.

OLD CLERICAL GRADES ON THE NORTH WESTERN RAILway.

63. Bhal Parma Nand: (a) Will Government please state what the old
clerical grades on the North Western Railway are?

(b):What are the new grades intended to be applicable to all new
entrants to Railway service?

(¢c) How do these new and old grades compare with the rates of pay
of clerical staff:

(i) Postal Department;
(i) Accountant General's Office, Lahore; and
(iii) Railway Board’'s Office?

(d) What are the minimum qualifications for procuring service in the
above offices and that of North Western Railway offices?

(e) Are Government (Railway Board) prepared to consider the advis-
ability of introducing grades which would compare favourably with those
in other Departments and offices? If not, why not?

(f) Are Government prepared to consider the question of only having
an upper and lower grade, instead of so many grades, the maximum of
lower grade being about the same as for the Post Offices, so as to ensure
& decent wage for a clerk by the time he retires?

Mr. P. R. Rau: (a) and (b). The information is given in the state-
ment attached. '

(¢) In the opinion of Government no comparison is possible between
the work of these different classes of staf and ccosequently no com-
parison of pay is likely to be of any use.

(d) Government have not prescribed any minimum qualifications.
These have been left to Railways to presoribe if necessary.

- (6) The scales of pay were ocarefully eonsidered by the Railway
Administration before promulgation.
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{f) Government do not consider there is any -justification for asking
the administration to reconsider these scsles so' soon after their introdue-
tion.

LEGISLATIVE ASSEMBLY. -

Ssatement showing she old and the revised scalss of pay applicable to the sclerical staff on ihe
North Western Raslway.

Category of Staff. Old seale of Revised category Revised soales
pay. of staff. of Pay.
1 2 3 4
Rs. Rs.
'GMos Buperintendent . | 50020600 | Office Superinten- 400
. I dent Special. o
Indent Supervisor 500—20—600 ..
Superintendent 400—20—500 |} Office Superinten- 380
dent (Ordinary).
do. 350—20—-500 ( )
Head Clerk . . 285—15—330 | Chief Clerk 300
Assistant Buponntendont . end - 260
. and Stenographer 280
Head Stenogropher . 216—15—278 200
Head Clerk . 160—10—200 | Clerk . . . 80
and 160
Clerk and Stenographer 100—5—140 Stenographer 140
100—10{)2—
: 120,
Clerk and Typist 68—4—80—5— | Clerk, Typist . 65—5/2—88 -
96.
68—4—116 and
Terminal Tax Clerk (Head- 656—4—86 Stenographer 30—5—80
quarters Office) 39—3—60 5/2—860.

MaxiMOM OF OLD CLERICAL GBRADE I oN THE NORTH WESTERN RAIlLWAY.

¢4. Bhai Parma Nand: (a) Is it a fact that the maximum of old
clerical grade I on the North Western Railway is only Rs. 60 per mensem?

(b) Is it & fact that a large proportion of clerical establishment in
various railway offices is blocked at this maximum for the last many
years?

'(¢) Are Government aware that strong disappointment existe among these
grade T clerks and memorials have been addressed to the authorities con-
“eerned without any success till now?

(d) 1s it a fact that the North Western Railway Accounts Branch
whose lowest maximum was until very recently Iis. 80, have now amal-
gamated the two-lowest grades to make the same Rs. ‘907 ¢ o

(¢) What is the reason for the staff emploved in the Operstion, Engin-
Lermg and other offices of the Railway, except the Accounts, to be allowed
‘s maximum of Rs. 60 nnlv ‘and fhe '\ocountu dezks en'yo'vm" a maxvmum
of Rs.” 90 now? o

(f) Are Government prepared ‘to conmde&‘ the ad’visabllity oi arnalgs-
meting; grades 1 and 11, thereby: putting the staff in all branches. of the
railway on an r\quul footmq? )

(g) Is it a fact that on a prévious memorlal submltted by grade ' '1
iclorks, the' Agent, Neérth Westém leway, remarked that -new : scsles of

pay’ were under consideration? L T S T YT
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. {h) Has any other Governmpeni Department permanently -revised its
olerical grades? If so, which": gre these offices. and what are the new

grades?

Mr. P. R. Rau: (a) Yes. .

(b), (c) and (g). Government have no information. This is a matter
which the Agent, North Western Railway, is competent to deal with.

(d) In the Accounts Branch, the old Class III scale of Rs.. 40—4—80
and Class TT scale of Rs. 60—5—00 have been amalgamated into a new
Class I scale of Rs. 40—4—80—5—90 with an efficiency bar at Rs. 80.

(e) The duties are entirely different.

(f) Government are not prepared to interfere with the discretion of the
Agent, North Western Railway. )

(b) Government have no information, and do not propose to collect it
a8 the circumstances are not the same in railway offices as in other Govern-

ment offices.
Scares oF RAlLwAY Passes.

65. Bhal Parma Nand: (a) What were the scales of passes some time
back and what are the existing scales? .
~ (b) Why has the number of intermediate and third class passes been
reduced, without doing the same with second class?

Mr. P. R. Rau: (a) Except as regards officers, who were being given
first class passes without any limit as regards the number admissible, the
scales varied on the different railways.

Second class passes were issued generally:

On the Kastern Bengal and North Western Railways, to staff
drawing not less than Rs. 126.

On the Great Indian Peninsula Railway, to staff drawing over Rs. 100.

On the East Indian Railway, to staff drawing over Rs. 115.

.On the Burma Railways, to staff drawing Rs. 125 and over.

Intermediate cluss passes were issued :

On the North Western Railway, to staff drawing Rs. 50—125.

On the Eastern Bengal Railway, to staff drawing Rs. 21—125.

On the GQreat Indian Peninsula Railway, to staff draw'ihg
Rs. 50—100. o ‘

On the East Indian Railway, to staff drawing Rs. 756—115.

-Third class passes were issued to all other staff. A statement is
appended showing the number of passes previously admissible in & year to
employees other than officers on the State-managed Railways.

The number of passes now sdmissible are limited annually to:

first class, twelve, o ‘
second class, eight
# - Intermediate and third class, six. - .
In the case, however, of second, intermediate and third classes, two ad_di*
tional paases; are allpwed to employeps having not iess than 20 years’ seryice.
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(b) My Honourable friend will see from my reply to part (a) of his ques-
tion and from the statement appended that, with the scale now in force,
the number of intermediate and third class passes admissible has beem
reduced on some railways and increased on others. This was unavoidable
if uniformity was to be obtained. R )

Statement showing the number of pusacs previously admissible in a year to employees other
' than officers on the State-managed Railways,

Salary. Number of pasees.
Norbh Western Railway . | Above Rs. 260 . . | 10 single journey passee.
Rs. 250 and under down | 8 single journey passes.
to Rs. 100,
Uunder Rs. 100 . | 8 single journey passes plus ¥

to be used either at Chnstmas
or Dursehra or Moharram.
NoTE.—Two extra single jour-
ney paxe: are allowed for
thore with owver 20 years

rervice.”
Bastern Bengsl Railway . | Over Re. 150 . . | 4 single journey passes a month
N ' Rs. 150 and le=s . . | 8 single journey pasces & year.
Great Indian Peninsula| Btaff . | Two -et:.®
. Railway.
Eagt Indian Railway . | Re.'118 and over . . ] 3 cete.
Under Rs. 116— ) )
With 1 to 3 yearasservice | 1 tet; the distance in each
direction not to exceed 550
miles except when travelling
to and from home.
With 3 to 5 years service | 2 sete.
With 5 years eervice . | 3 sete,
Burma Railways . | Staff . . . | 4 eete.

*A ‘“get ' of passes means an outward and a return journey pass for the Railway
Employee and his family.

RBSTRIOTIONS PLACED ON PAsSES AND PRIVILEGE TICKET ORDERS FOR
RAILWAY SERVANTS.

66. Bhai Parma Nand: (a) Is it a fact that certain restrictions are
placed on free passes and privilege Ticket Orders, making it practically
impossible for the Railway servants to make use of them in holideys
like Christmas, Dussehera, Easter, etc., for any long journeys? If sc,
why ‘are the restrictions placed?

(b) Is it & fact that during the above holidays, the offices are ypertially
opened, requiring staff to attend for urgent work on certain days?

(o) Why in these days of improved locomotives and convenient service,
is the staff tabooed from convenient trains? .-

"' (d) Do Government place any monetary value on this privilege? -



UNSTARRED QUESTIONS AND ANSWEES, 120%

(e) Is it a fact that staff drawing up to Rs. 75 per mensem can only
get foreign line passes upto 800 miles? If so, are Government prepared?
to consider the advisability of lifting this ban?

(f) Are Government also prepared to consider the advisability of remov-
ing all restrictions from the pass-holders in regard to their journeys by
certain trains and also on certain railways during certain holidays?

Mr. P. R. Bau: (a), (c) and (f). Certain railways impose restrictions
on the issue of passes during holiday periods. Particulars on this point avail--
able in 1931 are recorded in the Library of the House in connection with-
Mr. Jagan Nath Aggarwal’s question No. 869 asked on the 16th Septem-
ber, 1931. Government have no information as regards restrictions on- the -
issue of Privilege Ticket Orders. The restriction is intended to prevent the-
limited accommodation available being taken up by pass-holders to the dis--
comfort and inconvenience of the public.

(b) I understand that when holidays are somewhat %)rolonged same offices.

are opened partially on certain days when only a smal] number of the staff”
attend.

(d) The privilege has a monetary value, but is obviously a concession,.
the availability of which requires limitations in the public interest.

(e) So far as Government are aware, the distance limitation applies only.
to the staff of the Ilast Indian Railway over certain other railways, and is.
conscquent on the East Indian Railway imposing such:a limitation om:
passes issued by other Railways to their staff for journeys involving travel--
ling over the East Indian Railway.

ForelgN LINE Passgs FOR RAILWAY SERVANTS.

67. Bhai Parma Nand: (a) Is it a fact that foreign line passes are-
only granted for five family members, and that a child is considered as one
member for the purposes of such passes?

(b) ‘Are Government aware that it is hard for an emjloyee to be com-
pelled to leave a child or two behind? 1f so, are theyv prepared to consider
the cancellation of this limit?

Mr. P. B. Rau: (a) The rules governing the issue of pusses over foreign.
lines limit a pass to five individuals exclusive of servants and children under-
the age of three years.

(b) The rule has been adopted by railways on the recommendation of the
Indian Railway Conference Association with due regard to the consideration
suggested by my Honourable friend. The question is being considered im
connection with a general revision of the pass rules.

TREATMENT OF STAFF AND THEIR FAMILIES AT DISPENSARIES ON THE
NorTE WESTERN RAILWAY.

. 68. Bhal Parma Nand: (a) Is it a fact that Railway staff with their
families are entitied to free treatment at Railway dispensaries ?

(b) How many -such dispensaries ara there on the North Western Rail-.
way, and what proportion of European, Anglo-Indian and Indian Staff®
received treatment at these dispensaries during the last five years?
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(c) Do the abova figures justify the maintenance of these: dispensaries by
‘the Railway ?

(d) What is the total expenditure on these dispensaries, and how .does
it compare with expenditure per head on:

(i) railway staff treated actually at these dispensaries; and
(ii) railway staff as a general?

(e) Is it not a fact that these dispensaries and the essential treatment
:ab these is an interference with the choice of the staff in regard to
.medical treatment ? o

-Mr. P. R, Rau: (a) Yes, where such exist.

(b) There are 25 hospitals and 45 dispensaries on the North Western
Railway. The total number of staff und their families treated at these
-during the last four years is as follows:

1939 .. ... 529,511
1931 ... 547,781
1932 ... 568,884
1933 ... 608,480

"The figures for 1934 are not yet available. (Yovernment have no informa-
‘tion as bo what proportion of patients treated at these hospitals and dis-
pensaries consisted of Europeans, Anglo-Indians and Indian staff.

(c) Yes.

(d) The total expenditure on hospitals and dispensaries during the last
four years was as follows:

Rs.
1930-31 . e e ... 6,96,840
1931-32 <. 612,753
1932-33 ... 5,608,606
1938-34 ... 6,00,808

‘The figures for 1934-85 are not yet available.
.(e) No.

MEDICAL CERTIFICATES FOR SICKNESS OF RAILWAY STAFF.

69. Bhai Parma Nand: (a) Is it a fact that medical cortificates for.
-sickness of Railway staff can only be entertained if issued by a Railway
doctor ? : g : Lo

(b) Are Government aware that medical opinions on one and the same
.case are liable to be conflicting between two individual doctors, and. that
8 doctor usually treating the patient is. in a better .position to understand
the trouble than one to whown the patient is quite mew?

(¢) Are Railways prepared to accept the certificates granted by.
registered medical practitioners?

. '(d) Under what authority do the railway adrninistrations refuse to
mccept such certificates?. .. o o o
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Mr. P. R. Rau: (a) I would invite the Honourable Member’s attention:
to the riles governing the grant of medical certificates to railway servants
applying for leave on medical certificates, a copy of which is in the Lib-
rary of the House. The rules provide that a railway servant residing
beyond the jurisdiction of a railway doctor may submit a certificate from
his medical attendant which may be accepted by the competent authority
at ite discretion or may be referred to the Chief Medical Officer for advice.
or investigation.

(b) The answer to the first parb is in the affirmativer The second is &
matter of opinion,

(c) and (d). Government consider that railway administrations are at
liberty to lay down whatever conditions they consider reasonable for satis-
fying themselves that employees applying for leave on medical certificate
tulfil the conditions governing the grant of such leave. They are also of
opinion that the rules laid down are not unreasonable.

MzpI0AL AID POR SUBURBAN Tickrr-HoLbERS.

70. Bhal Parma Nand: (a) Is it a fact. that certain employees work--
ing at one station are allowed to live at another and are called suburban
ticket-holders ? ' - '

(b) What is the procedure. with regard to them in the case of their-
reporting sick ?

(c) Is it & fact that the sickness in their case has been classified as
fit or unfit to travel, in the first case requiring him to attend thq Rail-
way dispensary at the place of his office, and in the latter case allowing

him to be temporarily treatad by a railway doctor of the place of his -
residence ?

" (d) Is it a fact that even in the case of persons unfit to travel, they
have to report to headquarters for medical aid, when rendered fit for
travelling ?

(e) Does it make any difference whether an employee is treated as .

one Railway dispensary or another when the Railway employ whole time
doctors at both ?

_(f) Are Government prepared to consider the desirability of removing -
this restriction as being dangerous and likely to intensify the trouble of
sick persons?

Mr. P. R. Rsu: I am afraid I am unable to reply to the Honourable
Member's question unless he specifies the railway and the class of staff
to which he refers.

EXAMINATION FOR RECRUITMENT IX THE ACOOUNTS OFFICE OF THE
NorTE WESTERN RAILWAY AND RaTIO OF RECRUITMENT BY
COMMUNITIES.

71. Bhai Parma Nand: (s) Are Government aware that for securing
service on the Railway a form costing Re. 1 has to be filled up by each
candidate?

(b) Will Government please state how many such applications have-
been received this year and how many vacancies are to be filled?
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‘(c) Have any instructions been issued by the Railway Board with regard
;o tgle ratio of recruitment by communities? If so, what ratlo bas been
xed?
(d) Was it intimated to the public so that before submitting an applica-
tion and incurring the expense of Re. 1, a candidate could decide his lot

with regard to the number to be offered ‘to-his community? If not, vhy
not?

(e) Is it a fact that an examination will be conducted: for recruitmient
in the Accounts Office of the North Western Railway shortly a.nd thab
Rs. 5 has been fixed as an entry fee?

(f) Why has such a hesvy fee been ﬁxed in these d&ys of runemploy-
ment?

(8) Does the new communs.l ratio a.pply to recruitment jin thls emm-
nation as well? . ;

Mr. P. B. Rau: (s) Government, are not aware of tlns It is & matter
for each Railway Administration to decide. '

(b) Government have no information. ‘

(c) Copies of the instructions are in the Library of the House.. -
(d) Government have no information.

(e) Yes.

(f) To meet the expenses of conducting the: examination.

{g) Yes.

NorTH WESTEREN RATLWAY EMPLOYEES INCLUDING WORKMEN.

72. Bhai Parma Nand: (a) What is the total number of North
“"Western Railway employees including workmen?

(b) How many of them are Hindus, Muhammadans, Sikhs and
Christians?

(¢c) What is the ratio of Hindus amongst the workmen?

(d) What is the expenditure by communities including wages paid to
~workmen?

(e) Does this number and ratio of expenditure justify the new ratio for
recruitment?

Mr. P. R. Rau: (a), (b), (¢) and (d). ‘The latest mformation’ available
“with Government will be found on page 54 of Volume I and page 284’ of
Volume II of the Report by the Railway Board on Indian ‘Railweys for
1038-34.

(€) I leave it to my "Honourable friend to. ﬁame ‘his, own. coficlusions
atter examining the figures a.’oove .
- RECRUITMENT OF THRE Mmom CoMMUNITY ., IN THE Pos:rs AND

TELEGRAPHS Dnrm-nmm

78. Bhal Parma Nand: (a) Is it a fact that according to the " térm
¢ “Minority Community’ a8 defined in the Director General, Posts and Tele-
graphs Department the recruitment of staff for:the Department is restricted



UNSTARRED QUESTIONS AND ANSWERS, 1805

%0 Revenue Division while the term ‘Minority Community’ is restricted and
defined on the basis of All-India Unit? Are Government sware of a
concrete case, vis., the Hindus in the North-West Frontier Province, Sind
and Baluchistan, though in a hopeless minority, are considered as the
majority community?

(b) Are they prepared to lay down the definition of the term ‘Minority
«Community " for. purposes of recruitment on the basis of population of
divisions in the case of divisianal recruitment and of Provinces in the case
of the recruitment ordered by the Heads of the¢ Circles?

The Honourable Sir Frank Noycs? (s) and (b). A8 a result of the Home
Department Resolution on recruitment issued in July last (& copy of which
has been placed in the Library of the House), the whole question of the
position of the various communities in each local area of recruitment is
under review and ‘definite instructions will be issued to recruiting officers in
due course defining for each such area the proportion of vacancies to be
allotted to the different communities. The proportion will be based gene-
rally on the relative population of the communities in each area and will
“be so fixed that the total reservation in all the areas together will amount

to 25 per cent. for Muslims and 8} per cent. for other minority com-
munities.

Dxray IN THE DisposaL oF APPEAL CASES BY THE SUPBRINTENDENT OF
' Post Orriors, RoBTAK Divisiox.

74, Bhal Parma Nand: (s) Is it a fact:

(i) that several cases of serious delay in the disposal of appeal cases

o on the part of the Buperintendent, Post Offices, Rohtak
Division, have come to the notice of the Postmaster General,
Punjub and North-West Frontier Circle; and

(ii) that many of the appeals and representations submitted by the
subordinate staff to the Postmaster General through the
Superintendent, Post Offices, Rohtak Division, have been
suppressed by the latter? - : ‘

-.ati{b) If the replies to part (a) (i) and (ii) be in the affirmative, are
.4overnment prepared to take steps to ensure that there are no more
‘suppressed appeals smd representations by the said Superintendent, and
to make an enquiry from the subordinates by a special circular?

(c) Will Governmegnt please state what action has been taken or they
: propose to take agaimet the officer responsible in the matter? =~

The Honourable 8ir Frank Noyce: (a), (b) and (¢c). Government have no
“information and do not propose to collect it as the matter is one ‘within
the competence of the Head of the Circle to whom a copy of the question
is being ‘sené. N ) ’ '

Diswissar 07 TeREE HiINDU OFFICIALS BY THE SUPERINTENDENT OF
Posr Orrioes, RoATAK Drvision.
75. Bhal Parma Nand: (a) Ts it a fact that the Superintendent. Post

"Offices, . Rohtak Division, has dismissed during the current official year
three Hindu. officials with 10 to 20 years’ service at their credit?
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(b) If the reply to part (a) be in the affinnative, will Government please
state whether the enquiries in the alleged cases against the said officials
were made in accordance with Rule 55 of the Classification, Control and
Appeal Rules embodied in Appendix 3-A of the Fundamental and Supple-
mentary Rules, P. & T. Compilation?

(c) If the reply to part (b) be in the negative ure Government prepared
to take notice of the three subordinutes -having been deprived of the right
of cross-examining the witnesses and to order the immediate re-instatement
of the officials?

The Honourable Sir Frank Noyoe: Government have no information
but a copy of the question i8 being sent to the Head of the Circle con-
cerned who is competent to deal with the matter.

PREPONDERANCE OF MUSLIM POSTMEN IN THEE LAHORE -GENERAL
Post . OFFICE.

76. Bhai Parma Nand: (a) Is it a fact that:

(i) in the Lahore General Post Office there is preponderance of
‘ Muslims in the postmen’s cadre; and :
(ii) the vacancies which occurred during the last two years have also
been filled up mostly by Muslims? o
(b) If the facts are as stated above, are Government prepared 1o issue
orders that in all future vacancies the claims of other communities are given
due consideration to adjust communal inequality? ... - . 5

The Honourable Sir Frank Noyce: (a) Government have no information.

(b) Government do not consider it necessary to go farther than to
gsee that their orders regarding the adjustment of communal inequalities
in the recruitment of staff, a8 in force from time to time, are carefully

observed.

TRANSFER OF CANDIDATES FOR CLERICAL APPOINTMENTS KFROM THE
DEAD LETTER OFFICE TO TRE LAHORE GENERAL PosT OFFICE.

77. Bhal Parma Nand: (a) Is it & fact that the candidates for clerical
appointments, borne on the waiting list of the Dead Letter Office, Lahore,
have been transferred to that of the Lahore Gemeral Post Offica and
ranked senior to the candidates of the latter office?

(b) If the reply to part (a) be in the effirmative, are Government
prepared to undo the wrong done to the candidates of the Lahore ‘General

Posp Office? , ‘

The Honourable Sir Frank Woyoe: (a) and (b). Government have no in-
formation. A copy of the questien is however being sent to the Head of
the Circle concerned who is competent to deal with the matier.

ArPOINTMENT OF HINDUS 48 CLEBKS AND SUB-POSTMASTERS IN THR
' Kuyeser PostaL AREA.
768. Bhai Parma Nand: (a) Is it o fact:
(i) that there are seven appointmenta of clerks and Bub-Postmesters
in the Khyber Postal Ares carrying special pay; and
(ii) that all the seven appointments are held by Muslims?
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() It the fdéts ure 6s stated abbve, are Government prepared to issue
ordets thut at ledst hdlf the number of appointments be allotted to the
'Jf‘ndiﬁ Post Office officials? 1s it a fact that for a considerably long time
Hindus have not been given any chance to serve in these appointients
carrying special pay?

Yhe Honourdble 8ir Frank Noyee: (g) (j and (i). Gévériment have no
ihfortiation. '

(b) As regards the first part of the question the posts in question are
ppt‘,ﬁl_leg on communal qonsldemt-io%z, _ Government are not, therefore,
prepared fo accept the Honoui‘éble,, fember’s suggegtion. . As regards the
latter part of the question Government have no information, nor do they
consider it necessary to call for it in view of the reply to the first part.

PazroNpERANCE OF MUsLi PostuEy mv THE Prsmawar axp Derasar
PosraL Drvisions.

49. BHAl Parms Nabhd: (a) Is it & fact that in the Peshawsr and
Derajat Postal Divisions, 05 per cent. of the postmen are Muslims?

(b) If the reply to part (a) be in the &ffitmative, ate Governinent pre-
pared to issue orders that no Muslim is recruited in the postmen’s cadre
of the two divisions unless and until 4 proportion of at least 33 per cent.
of the Hindus ih that cddre is reached ?

The Honourable Sir Frank Noyce: (a) Government have no information.

(b) Government are not prepated to go fartker than to see that their
orders regarding the adjustment of communal inequa?t.i s in the recruit-
ment of staff, as in force ffom timé to timme, are care ul?y observed.

PREPONDRRANCE OF MUSLIMS IN CERTAIN GRADES IN THE PESHAWAR
GENERAL PostaL OFFIOR.

80. Bhat Parma Nafid: Ts it a fact that in the Peshawar General
Post Office the appointments of Postmaster, Town Inspector and the clerk
dealing with the personal cases of the staff are all held by Mualims? If
so, are Government prepared to see that with a view to safeguard the
intérests of Hindus, at least one of the three appointmeénts is given to a
Hindu? ' ‘

The Honourable Sir Prank Noyece: Ar regards the first parl of the
question, Government regrét that they have no information later thun that
laid on the table of the House in reply tc part (b) of the Honourable
Member’s question No. 440 of March 13th, 1934.

Aé regards the second part, the posts are not filled on communal con-
giderations and it is no part of the dutier of the officinls holding them
to safeguard the inter=sts of any particulat community.

RECRUITMENT OF HINDUS AE EtiRra DrraTMENTAL SuB-PosTMASTERS
¥ TEE ROHTAK PosrarL Divisiow.
8i. Bhal Parma Kand: _(a) Will Governmient please plce on the

{able s statement showing the particulars of B. D. Bub-Poktmastém
recruited in the Rohtak Postal Division?
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(b) If the majority of them belong to the Muslim community, what
steps do Government propose to take to give proportionate share to the
Hindu community, who according to population are in majority in that
Division ?

The Honourable Sir Frank Noyce: (a) and (b). Government have no
information and do not propose to collect it as Extra Departmental Agents
are not whole-time servants of Government and the orders regarding re-
cruitment on a communal basis do not apply to them.

MusLiM PREPONDERANCE IN THE CONSTITUTION OF THE RETRENCHMENT
AND EXAMINATION BOARDS IN THE PESHAWAR AND GUJARAT POSTAL

DrvisioNns.

82. Bhai Parma Nand: Is it a fact that the Retrenchment and
Examination Boards so far constituted in the Peshawar and Gujarat Postal
Division had Muslim officers as its members? Are Government prepared
to issue orders that members of other communities are also taken on the
Boards to safeguard the interests of all communities?

The Honourable Sir Frank Noyce: As for the first part of the question,
.Government have no information except that given with regard to the
Peshawar Division in part (a) of the statement laid on the table of this
House on the 27th March, 1934, in reply to the Honourable Member’s own
starred question No. 440 on the 13th March, 1934.

As for the second part, Government regret that they are unable to
accept the Honourable Member's suggestion as such Boards are not consti-
tuted on communal considerations, and the members of such boards are
responsible officers who, Government are ccnfident, can be trusted to carry
out their duties impartially.

SELECTION OF TELEPHONE OPERATORS AND MECHANIOS FOR TRAINING
FOR APPOINTMENT AS TELEPHONR INSPECTORS IN THE PUNJAB

PosTAL CIROLE.

83. Bhal Parma Nand: (a) Ig it a fact:

(i) that recently the Postmaster Genéral, Punjab and North-West
Frontier Province Circle, has selected seven men from
smongst Telephone Operators and mechanics, for training for
ultimate appointment as Telephone Inspectors; and

(ii) that out of the seven men selected there is only one Hindu
against six Muslims?

(b) If the facts are as stated above, are Government prepared to see
that n reasonable number of selected candidates are replaced by Hindus
to avcid discontent and to adjust communal inequality?

The Honourable Sir Frank Noyce: (a), (i) and (ii). (Government under-
stand that the facts are as stated by the Honourable Meamber.

(b) Governmeant regret that they are urable to accept the Honourable
Member’s suggestion as the Government orders regarding the adjustment
of command inequalities do not apply to cases of selection of departmental
officials for training but to direct recruitment only.
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RETRENCHMENT IN THE Post OFFICES.

84.,8!1!4 Parma Nand: (a) Are Government aware of the fact that:

(i) in the Postal Department in India a large number of old and
young men have been discharged from service in consequence
"of the retrenchment campaign;
(ii) the retrenchment in all other Departments of Government has
"~ altogether been stopped for the last-one year; and.
(iii) in the Telegraph Branch of the same department it hag been

recently ordered that no personnel should be retrenched and
that the Recommendations of the Verma Committee should

be given effect to as vacancies occurred ?

(b) If the replies to the preceding parts be in the
Government prepared to issue orders immediately on the lines

(a) (iii) above in the casc of Post Offices as well ?

The Honourable Sir Frank Noyce: (a) (i). Yes.

(ii) It is a fact that retrenchment in other Civil Departments of the Go-
vernment of India has practically ceased.

(iii) Yes.

(b) Government hope to be in a position to terminate the retrenchment
campaign in the Posts and Telegraphs Department very shortly.

affirmative, are
of part

ScALE OF PAY FOR PosTaL CLERKS AT LYALLPUR.

85. Bhal Parma Nand: (a) Are Government aware that Lyallpur,
being the District Headquarters of a new colony, is in no way less expensive
than Lahore, Amritsar, Rawalpindi, eto.?

(b) Is it & fact that the scale of pay for Post Office clerks at Lyallpur
is Rs. 35—5—185 and that for similar staff at Lahore, Amritsar and
Rawelpindi Rs. 45—5—-145?

() If the replies to parts (a) and (b) be in the affirmative, are Govern-
ment prepared to see their way to sanctioning the higher scale of pay for
Lyallpur as well ?

The Honourable Sir Frank Noyce: (a) Government have no reason fo
believe that Lyallpur is as expensive as Lahore, Amritsar or Rawalpindi.

(b) The fact is as stated.
(c) Does not arise.

CaSE OF CERTAIN TELEPHONE OPERATORS AND MECHANIOS FOR THE
GRANT OF PENSIONABLE STATUS.

86. Bhal Parma Nand: (a) Is it a fact that the case of certain Tele-
phone Operators and mechanics employed in the Engineering Brsnch of
the Posts and Telegraphs Department, for the grant of pensionable status
has been under the consideration of Government for the last ten years ?

(b) If the reply to part (a) be in the affirmstive, do Government pro-
pose to expedite the final decision and grant them the status asked for ?
‘ 2
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The Honourable Sir Frank Noyce: (z) and (b). The question whether
the officials referred to should be granied pensionable gtatus gtéladm.itted
to the benefits of a contributory provident fund has been undér considera-
Yon 15t some time past, but owing to the unfavourable financial situation,
it 18 Kot being pursued at present. It will be duly considered when the
financial position improves. '

LOOAL ARRANGEMENTS FOR VACANCIES IN SELECTION GBADE WITHIN THE
Posrar, Drvisrox.

87. Bhai Parma Nand: (s) Is it & fact that:

(i) recently the Director-Genersl, Posts and Telegraphs, has issued
orders that in case of vacancies in Selection Grade for a
period of four monthe or less local arrarigements or artiinge-
ments within the division should be made,

(i) the officiating service in the Selection Grade counts for incre-
ments in that scale; . _

(ili) there are eases of junior officials who in consequence of the
orders referred to in sub-part (i) above have been benefited
over the head of their seniors; and

(iv) there are cases in which senior men have expressed their willing-
ness to act in such arrangements even at their own expense ?

(b) If the facts are as stated sbove, are Government prepared to see
their way to revising the order so as to enable the senior officials to be
appointed in the Selection Grade vacuncies ?

The Honohrable 8ir Frank Neyce: (a) (i) and (ii). The reply is in the
affirmative.

(iii) dnd {iv). Govetnment have no information, but such cases may
oecur.

(b) The arrangements referred to in part (a) (i) of the quesiton are
made in order to avoid dislocation of work and expense to the state on
eccount of travelling allownnces and Government do not propose to revise-
the orders on the subject.

GRANT OF AN ADEQUATE PENsION TO THE INFERIOR STA¥F IN THE Posts
AND TELRGRAPES DEPARTMENT.

88. Bhal Parma Nand: () Are Government aware that the inferior
servants in the Posts and Telegruphs Department, including Recotd Sup-
pliers in the scale of Rs. 45—4—85 in the Circle Office, are on retirement
granted a pension of Rs, 4 per mensem?

(b) If the reply to part (a) be in the affirmative, are Government pre-
pared to consider the hard lot of this cluss of servants and grant them
pension on the same prineipl=s a8 in the case of officials in Superior Service ?

The Honourable Sir Frank Noyce: (a) The Honourable Mcmber appo-
rently refers to the Record Buppliers in the Cirele Offices at Lahore and
Lucknow who are on the scale Rs. 45—4—85. The fact is as stated except
that these bfficials are also eligible for temporary increases in pensions
varying betwean Rs. 2 and Re. 1 according to locality.
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(b) The question of the revision of the pensions of inferior servants
in the Posts and Telegraphs Department will be considered with the
“main scheme of revision of pensions of the general body of inferior servants
under the Central Government, which has had to be postponed until the
financial position improves.

DEMANDS SUBMITTED TO THE HONOURABLE SIR NRIPENDRA BIRCAR BY THE
o BavvcaIsTAN PUBLIC.

89. Beth Hafi Abdoola Hareon: (s) Is it a fact that the Honqurable Sir
Nripendra Sircar, Law Member to the Government of India, was specially
deputed by Government to make enquiries in Baluchistan and that on his
arrival at Quetta, a memorandum wag submitted to him by the Baluchistan
public, wherein the demands and grievances of Balychistan were asserted?
If 80, on &ompletion of his tour, did he submit a réport to Govérnment and
has that report been placed on the table of this House?

(b) If the answer to part (a) be in the negative, will Government be
pleased to place the said report on the table of the Legislative Assembly?

" (c) What steps were taken by Government for the satisfaction of the
Baluchistan public in connection with the demands as mentioned in their
memorandum submitted to the Honourable Sir Nripendra Sircar at Quetta ?

Mr. H, A. ¥. Metcalte: (a) No. The Honourable Member proceeded
to Quetta in the ordinary course of touring. A representation was made
to him by the brother of Abdul Samad Khan Achakzai and some of his
friends. He submitted no report to the Government of India.

(b) and (¢). Do not arise.
EarTE-FLINGg YOR JUHO AERODROME,

90. Seth Haji Ahdools Haroon: Will Government please state:
(a) the date on which the estimate for earth-filling for Juho Aero-
drome was sanctioned;

(b) the amount of the sanctioned estimate and the amount of the
final bill for work done;

(c) the date on which tenders were called for work of filling screened
and unsereened earth; and

(d) the names of the contractors who tendered fﬁr the work, and
the amount of each tender ?

The Honourable Bir Frank Noyce: With your permission, Sir, I pro-
pose to answer questions Noz. 90 to 100 together.

The questions of the Honourable Member all arise out of allegations
of fraud made by Mr. A. J. Saldanha, late Overseer in the Public Works
Department of the Government of Bombay. A report has been received
from the Bombay Government from which it appears that the allega-
tions were fully investigated by the Departmental superiors of the officers
concerned in August, 1932. The allegations were found to be baseless and
¥he Overseer was so informed. Since he persisted in his allegations he
was asked to produce his evidence hefore the Superintending Engineer
and was given an opportunity to inspect any books which might be neces-
sary to prove his pssertions. This he refused to do, but he continued his
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unsupported assertions. He subsequently resigned as his request for a
transfer was refused. The Bombay Government were satisfied with the
investigations, und considered that he should have been dismissed; and
they decided that in view of his insubordination and generally unsatisfac-
tory conduct, he should not again be admitted to Government service.
The Government of India concur in the finding of the Bombay Govern-
ment, and cannol re-open s case which was decided to the satisfaction
of that Government nearly two years ago. 1 do not propose, therefore,
to oall for the information asked for in these questions.

CONSTRUCTION OF JUHO AERODROME,

491, Seth Haji Abdoola Haroon: Will Government be pleased to state:

L]

(8) whether it is a fact that Mr. A. J. Saldanha, Overseer, Thana
Division, wrote a confidential letter to his Exccutive Engineer
on the 10th January, 1932 that the last bill paid in connection
with the construction of Juho Aerodrome resulted in & loss of
Rs. 6,800 to Government;

(b) whether it is a fact that Mr. Saldanha alleged that page 48 of
measurement book No. 234 was tampered with, original figures
scored out and quantities changed;

(c) whather the Executive Engineer made any enquiries, and if so,
with what result;

(d) whether they are prepared to place the measurement book
Noci 234 of the Thana Division on the table of this House;
and,

(e) whether it is a fact that Mr. Saldanha wrote to the Executive
Engineer on the 27th January, 1982 that the measurements
were further mutilated, and requested him to keep the
measurement book in safe custody after sealing it?

GROUND AT THE JUHO AERODROME.
192. Seth Haji Abdoola Haroon: Will Governiment be pleased to state:

(a) whether it is a fact that the whole ground at the Juho Aerodrome
measuring 2,400 ft.x 2,400 ft., or thereabouts, was properly
levelled and rolled before 1980;

(b) whether it is a fact that the abovementioned ground was
inspected or approved as fit for landing in 1929 by Aviation
authorities;

(c) the cost of preparation of the above ground by rolling and level-
ling as & minor work before major work of rough and screened
earth filling done in 1930—32; and

(d) the number of rollers and period in which D. D. rollers worked
on levelling and rolling before 1930—82?

+For answer to this question, see answer to question No. 90.




UNSTARRED QUESTIONS AND ANSWERS, 1218
Juro AERODROME WORK FRAUDS.

193. Seth Hajl Abdoola Haroon: Will Government be pleased to state
whether it is a fact that Mr. Saldanha, Overseer, Thana Division, had
addressed certain confidential letters to the Executive Engineer about
Juho Aerodrome work frauds?

ALLEGATIONS OF FRAUDS IN CONNECTION WITH THE JUHO AERODROMB
CONSTRUCTION.

+94. Seth Haji Abdoola Haroon: (a) Will Government be pleased to
state whether they are aware that Mr. A. J. Saldanha, Overseer, Thana
Division, wrote a letter datéd the 80th October, 1982, to the Superintehding
Engineer through proper channel making serious allegations of frauds,
tampering with records, etc., against Mr. T. C. Kantawala, Assistant
Engineer, and Mr. H. J. Gleeson, Executive Engineer, in connection with
Juho Aerodrome construction? If so, will they be pleased to place that
letter on the table of this House ?

(b) Are Government aware that Mr. A. J. Saldanha wrote again to the
Buperintending Engineer, Northern Circle, on the 18th December, 1982,
offering to prove his allegations against Messrs. T. C. Kantawala and H. J.
Gleeson ?

(¢) Is it a fact that no Departmental or judicial inquiry by independent
and unconcerned officers has been conducted into these allegations, whereat
Mr. Saldanha had been given an opportunity to prove his allegations ?

ALLEGATIONS OF FRAUDS IN CONNEOTION WITH THE JUHO AERODROME
CONSTRUCTION.

195. Beth Hafl Abdoola Haroon: Will Government be pleased to state:

(a) whether it is & fact that Mr. A. J. Saldanha, Overseer, Thana
Division, wrote a printed letter dated the 21st July, 1988,
to the Accountant General, Bombay, repeating in detail all
his charges of frauds and tampering with records etec. about
which he had previously written to the Buperintending Engi-
neer, Northern Circle, against Mr. T. C. Kantawala and Mr.
H. J. Gleeson and requesting the Accountant General to
inquire into the matter regarding Juhu Aerodrome work; if
80, whether they are prepared to place that letter on the table
of this House;

(b) whether the Accountant General instituted any inquiry, and if
80, with what result; and if not, why not?

JuEo AEBODROME WORK.

t96. Seth Haji Abdoola Haroon: Will Government be pleased to
state :
(a) whether it is & fact that the conditions of contract of the Juho
Aerodrome work provided that all bills shall be paid on
sectional measurements;

+For answer to this question, se¢ answer to question No. 90.
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(b) whether it is a fact that the measurements for the whole of the
work in 1980-81 season was'' paid on stack measurements
recorded by Mr. Desaj, Oversegr; :

(¢) whether it is 5 fact that the Accountant Genersl oalled for Exe-
cutive Engineer’s explanstion affer inspection in Qctoher 1981
for this irregularity; and

(d) whether it is a fact that some correspondence was going on with
the Government of Indis about sfopping further work efter
completion of 1930-81 measen's portion?

Juo AEpopeoyn Womx.
t97. Sekh Hall Abdogls FMemm: Will Government be pleaged ta
te

(q.) whether it was a condition of contract at the Jubho Aerodrome
work that levels would be taken on top of rough filling sad
again on top of screened earth filling for taking out quantities;

(b) whether it is » fact that no such levels were taken up to the
end of the monsoon of 1981 for work done in the ‘previous
season ; ' ' . '

(c) whether it is a fact that the Executive Fngineer never checked
at site measurements submitted by Mr. Degai, Overseer, for
1930-81 work; and

(d) the gms;vm of payments made to the confractor till September,
1081 '

1T

JUHO Amnn_pgn Wona:.

198. Beth Hajl Abdoola Haroon: Wil] Government be pleased o
stat,e' N B . . ey . s - LY~ 4 o

() the original tender rates for rough and screened earth filling;

{b) leads for rates in part (a);

{c) whether the original tender rates were incregsed after work of
1980-31 season; if so, (i) why, and (ii) what were the new rates
apd leads;

(d) the dates on which 1081-82 season work was commenced which
was to be paid for at enhanced rates ; and

(e) the date on which 1980-81 season work was finally measured after
taking top levels ag provided in the conditions of contruct?

Juao AErRODROME WORK,
199. Seth Haji Abdoolg Haroon: (a) Will Government be pleased to
place on the table of this House copies of the following:

(i) Btatement of items of work for which tenders were invited on
the 7Tth October, 1980;

(ii) printed conditions of contract; and
(iii) sdditional conditions and specifications of cor_ltr_t__tc_t?

tFor answer to this question, see answer to queation ft’o. 90.
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(b) Will Government please state the dates on which the first season’s
work in hatched portion was to be completed in 1931°?

(¢) Will Government please etate the date on which the entire work
was to be completed? .

d) What were the actual dates of completion of work referred to in
parts (b) and (c) above? '

(e) Was the ontractor charged penalties for delay or not? If so, how
much?

JUuEO AERODROME . WORK.

$100. Seth Haji Abdoola Haroon: Will Government be pleased to
state :

(8) the amouut of original estimate sanctioned for rough and screenea
earth f)ling of Jubo Aepodrome which work wag done m
1930-31; o '

(b) whether any revised reduced estimate was passed by Mr. L. M.
Kikeri on the basip of the tepder rates after work was let
ayt op contract; 1f sn. the amount of that estimate;

(c) if the reply to pert (b) be in the affirmative, whether it was

' called back by Mr. 7. C. Kantawala after he took charge from
Mr. Kikeri, Assistant ‘Engineer;

(d) whether Mr. Kantawala resubmitted the estimate in September,
1031, at incregsed rates; .

(e) the amount of the final bill psid to Mr. Patkar cantractor for

8;

(f) the names of the Executive Engineer, Superintending Engineer
snd Chief Engineer who:

(i) were connected with the preparation and sanction of the original
estimnate;

(ii) were connected with giving out contract to the contractor in
1980 and please state contractor’s name; and

(iii) were connected with the preparation and sanction of revised
increased rates to the comtractor; ard o

(g) the amount of payment as difference that contractor received
due to increaged rates?

Purcaas® oF TiokErs BY THIRD CLass PASSENGERS AT THE Darjr
RA@LWAY STATION.

10l. Mr Ahmed Ehrahim Haroon Jafter: (n) Arc (oyerpmept awa
that although booking at Delhi Railway Station is )op'en fbrvﬂmugs, "th'e:g
are complaints by third class passengers that they can purchase tickets
only just before the departure of traing and owing to the great rush they
feel difficulties and somefimes some male passengers are seen to buy
third class tickets through windows meant for female passengers sod it is
alleged they have to give one anng more for this favouritism?

+For answer to this question, seg answer to question No. 90.
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(b) Do Government propose to instruct the Delhi Railway authorities
to make enquiries into these allegations?

Mr. P. B. Rau: The Agent, North Western Railway, states:

(a) that he is not awars of any complaints of the nature referred

(b) that he is having enquiries made and if these show that the
complaints have some justification, steps will be taken to
put matters right.

PUNISHMENT ¥OR EXPOSING FRAUDS coMMITTED BY HiGE RAILWAY
OFFICIALS IN SIND.

102. Mr, Nabi Baksh Illahi Baksh Bhutto: (a) Will Government be
pleased to state, whether their attention has been drawn to a pamphlet
entitled '‘punishment as a reward for exposing frauds committea by high
Railway Officials in Sind’’, issued by one Mr. Isardass Chubarmal, in
which allegations supported by fascimiles of some important documents
have been made against certain Railway officials of the Karachi division?
If not, are they prepared to secure a copy of it and examine it thoroughly
in view of its importance as an open indictment against the character of
important railway officers?

(b) Are Government prepared to order a detailed enquiry to be beld
directly by some responsible officer of the Government of India, as,to the
contents of the above pamphlet and place on the table of this House the
papers relating to that enquiry?

(c) Do Government propose to order that the enquiry should not be
entrusted to any officer connected with the administration of Karachi
division ?

Mr, P. R. Rau: I have seen a copy of this pamphlet and have forwarded
it to the Agent, North Western Railway, to consider what action should
be taken in the matter.

} i
; I

LAVATORIES IN THE INTERMEDIATE AND THIRD CLASS COMPARTMENTS

oN THE EasT INDIAN RanLway.

103. Mr. Sri Prakasa: Are Government aware that most of the
lavatories provided in the intermediate and third class compartments of
the East Indian Railway are not in conformity with human anatomy and
thug cause avoidable inconvenience to passengers and tend to be very dirty?
If so, are Government prepared to instruct the authoritiegs concerned to-
take immediate steps to improve them?

Mr. P. R. Rau: Government are not aware that the facts are as stated
in the first part of the question.

They are, however, bringing it to the notice of the East Indian Railway
Administration for such action as may be considered necessary.
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"LAVATORIES IN THE THIRD CLASS COMPARTMENTS ON THE BENGAL AND
NorRTH WESTERN AND THE BoMBAY, BARODA AND CENTRAL INDIA

RAmLwAys.

104. Mr. Sri Prakasa: (a) Is it a fact that there are no lighting
arrangements in the lavatories of the third class compartments of the
Bengal and North Western Railway and the Bombay, Baroda and
Central India Railway (metre gauge)?

(b) Are Government aware that the amount of space provided for them
is too small for ordinary human decency and comfort?

(c) If so, do Government propose to take immediate steps to remove
the deficiency?

Mr. P. R. Rau: Enquiries are being made and a reply will be laid
on the table in due course.

SUPPLY OF INFORMATION REGARDING THE ExacT NUMBER OF VOTES IN THE
LEGISLATIVE ASSEMBLY ELECTIONS.

105. Mr. Sri Prakasa: (a) Do Government regard it as against rules for
Returning Officers to supply information regarding the exact number of
votes in any particular constituency, to the candidate for the Legislative
Assembly from that constituency, or his election agent?

(b) If not, are Government aware that such information was, after
several reminders, ultimately refused by the Returning Officer at
Allahabad to the election agent of the candidate for the Legislative Assembly
from the Cities of the United Provinces constituency (Non-Muhammadan,
Urban) even when a stamped and addressed postcard was enclosed for
reply, on the ground that there was no rule under which the information
could be given? If so, do Government approve of this conduct? If not,
do Government propose to issue instructions that such information should
not be withheld in the future?

The Honourable Sir Henry Oraik: (a) Flectoral rolls are open to public
inspection and it is no part of the Returning Officer’s duty to supply candi-
dates with information extractable therefrom.

(b) Government have not seen the correspondence to which the Honour-
able Momber refers. On the facts stuted in the question they consider
that the information sought by the candidate was properly refused and
they do not propose to issue any instruciiions in the matter.

i i i
REPRESENTATIVES TO BE SELECTED FOR THE PROPOSED STANDING
CoMMITTEES ON WHEAT AND RICE.

106. Prof. N. Gl. Ranga: Ja) Will Government be 'pleaaed to state
whai all interests are proposed to be represented on the proposed Stand-
ing Committees on wheat and rice?

(b) Are the peasants of the Punjab in the case of wheat and of
Bengal, Madras, Bombay, at least likely to be represented by the
nominees of their associations?
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(¢) § Government have pop yet thoyght of proyiding for the
representation. of peapants on the ssid Committees, are Government pre-
pared to consider the advisability of selecting one representatiye qf peasants
organisation for each one of the principal wheat and rice growing pro-
vinoes ?

Mr. @, B. Bajpal: (a) Yes, all the intereats concerned. A statement
showing the composition of the Rice and Wheat Committees js laid on the
table.

(b) This is a matter for the Looal Governments who will nominate the
ropresentatives of rice and wheat growers.

(c) Does mnot arise.

Statement regarding the proposed Standing ('ouimittees on Wheat and Rice.
Rice CoOMMITTEE.

(a) The Directors of Agriculture, Madras, Bombay Bengal, United Provincu,
Burma, Bihar and Orissa, "Central Privinces, Assarh 'Hyderabad, Mysore, Narods,
Travancore and Coohin (Total 13).

(b) Eight npmuntaﬂvas of rice growers {one mh from the above pmmon to
be nominaied by the Local Governments (Totel 8). )
(c) The Ptddy Bpeocialist, Madras.
The Paddy BSpecialist, Burma

Tha Padd
ng;mc Bozl:utut 36ing gal.
The nomic Bokanist { mel United Provinces.

“The Orop Botanist, Bombay.
a &01: Chargy , Central vincas Rice Research Station.
nomic nist to Government, Assam (Total 8).
(d,'l Two Professors of Economics (or University Readers) (Total 2).
() 1 One representative of Associated Chambers of Commerce.
2 One rogremtatave of Federation of Indian Chambers.

& One wholesale rice merchant acquainted with import and export trade.
4 One rice miller.

5, 6 and 7. Trade representatives from Madras and Bengnl and & repreuntatlu
of the wholssale exporters of rice from Burma (Total T).
() Officers of the Imperial Council of Agricultural aeaearc_h. s

1. The Vice-Chairman, Chairman.
2 The }&‘gncultuml prert

The Senior k.otmg ‘Officer (Rice).
The Btatistician. (Total 5).
Becretary Imperial Council of Agricultural Rescarch, Becretary ez-officio.

(Total No. of members 43).
WreAT COMMITTEE.

(a) The Directors of Agriculture, United Provinces, Punjab Bibar and Orisse,
Central Provinces, Hyderabad, Baroda and Bhopal, the Chief Agricultural Officer,
Smd the Agricultural Officer, North-West Frontier Province (Total 8).

(b) Beven representatives of wheat growers éone from each of the above provinces

except the North-West Frontier Province and Baroda) nominated by the local (joverm-

ments (Total 7). e :
(c) The Director, Imperial Institute of Agricultural Besearch.

The Becond Imperial Economic Botenist, Imperial Inltltut.e of Agricultural
Research.
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The Crop Botanist, Bombay.
The Cerealist, Lyallpur,
Rust Research Officer (Dr, K. C. Mehta). .
'he Economic Botanist (Rabi cereais), United Provinces.
e Economic Botanist, Fast Bengal.

The Economic Botanist, Central Provinces.
The Economic Botanist, Sind (Total 9).
(d) Two Professors (ot Utliversity Readers) of Bcotiomics or Commerce (Total 2)
(e) 1 One representative of the Associated Chambers of Commerce.
2 Ope representqtéva of the Federation of -Ipdign Chambers,

ne represenfative of the wheat trade in Karachi. ’
4. One representative of the wheat trade in the Punjab.
6. One repressntative of the wheat trade in the United Prowidces.
6. One representative of the whest .trade in thte Central. Proyinces..
7. Onf% representative of the flour mikling indus)try. (Total 7{;
(f) Officers of the Irhp‘eﬂai Council of Agticaltural earch.
The Vice-Chairman, Chsirman.
The Agricultural Expert.
The Marketing Expert,
The Senior Marketing Officer (Wheat).
The Statistician (Total 5).
Secretary, Imperinl Council of Agricultaral Research, Secretary ez-officio.

(Total number of members 38).

ABsEssiEs PAvING INCOME-TAX ON INcOMES BRETWEEN Rs. 1,000 aMp
Rs. 2,000.

107. Prof. N. &. Ringa: Will Government be pleased to state the

number of income-tax assessees, by provinces, paying income-tax om in-
comes which are Rs. 1,000 and higher but lower than Rs. 2,000?

Mr. A, J. Hilgmian: A statement is laid on the table.

Swatement showing the ber of A n the various Provinces who paid Income-tas
on Incomes of Ra. 1,000 o Ra. 1,999 during the year 1933-34.
Provinces. No. of
assossbdes,

Madras . . . . . . . . . . . 47,710
Bombay . . . . . . . . . . . 95,958
Bengal . . . . . . . . . . . 38,573
United Provinces . . . . . . . . . 28,530
Punjab . . . . . . . . . . 32,962
Burma . . . . . . . . . . . 29,213
Bihar and Orissa . . . . . . . . . 15,5635
Central Provinces . . . . . . . . . 18,784
Assam . . . . . . . . . . . 3,095
North West Frontier Province . . . . . . . 3,636
Delhi . . . . . . . . . . 10,092
Ajmer Merwara . . . . . . . . . 1,082
Baluchistan . . . . . . . . . . 37
Coorg . . . . . . . . . . . 202
Mount Abu . . . . . . . . . . 31
Civit and Military Station, Bangalore . . . . . 856
Other asséssees not ingluded ih these provinces . . . . 89,617

Total . 8,87,302
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CONOLUSIONS OF THE TBANSPORT ADVISORY COUNCIL.

108. Prof. N. G. Ranga: Will Government state:
(a) the conclusions srrived at by the Transport Advisory Council,
(b) the action taken thereon, and
(c) the views expressed thereon by the Provincial Governments?

The Honourable Sir Frank Noyce: (a) to (¢). A éoncise statement of
policy to secure the co-ordinated development of road and rail transport
formulated by the Transport Advisory Council at its meetings on the 7th,
8th and 9th January, 1935, is laid on the table. The recommendations of
the Council have been communicated to the Provincial Governments, who
will shortly be addressed further on the various points raised.

Concise statement of policy to secure the co-ordinated development of road and rasl
Transport.

Formulated by the Transport Advisory Council at its meetings on the 7th, &A and
9th January, 1935.

Parr 1.—The Construction o} Roads and Railways.

1. For the present, funds available for roads, other than funds required for main-
tenance or for the fulfilment of existing commitments, should be applied largely to the
development of roads which do not duplicate existing means of transport.

2. Where a metalled road runs paralled to a railway, feeder roads giving access
from or to that road to or from railway stations, towns and large villages close to it,
should be constructed and maintained up to a standard which will secure that the
acocess is unimpeded.

3. (a) In the administration of the Road Account, any scheme for the construction
or improvement of a road included in an accepted skeleton systen of trunk 10ads
should not be opposed by the Government of India merely on the ground that such a
road is parallel to a railway, and a scheme for the construction or improvement of
any other road parallel to a railway should require special justification with reference
to the circumstances of the particular case;

(b) the accepted skeleton system of trunk roads referred to above should be settled
in agreement with Local Governments.

Paer II.—The Control of Traffic.

1. For the double purpose of promoting the public safety and convenience and of
placing competition between road and rail on an equal footing, the following measures
should be adopted in regard to motor buses :

(a) a reasonable standard of maintenance of vehicles .

(b) the medical inspection of drivers;

(? insurance against passenger and third party risks; and

(d) the adequate inspection and enforcement of regulations.

2. The number of motor buses should be restricted so as to avoid wasteful competi-
thon.
In order to secure this end :

(a) motor buses or services of motor buses should be licensed f: ifi
route or specified routes only; and or @ specified

(b) in determining whether a licence should be nted t, rd sh
had to the following four tests, namely :g“ or nck, regand should be

(i) the extent to which the needs of the proposed routes are airead d;
.. (gi) 3:9 etxt.eﬁrilt to v;hic]:lf t::l;a proposed serw%el is desirable in the p 'o!;zeere;t;
. i) the traffic needs o e area as a whole, including th i
routes with railways and other routes; and clucing the meed to link up
(iv) the suitability of the routes for the proposed traffic.
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§f It may be expedient in order that fulier advantage may be taken of a particular

road :
(a) to grant a monopoly of motor bus trafic for a limited period on that road

to a well organised service, and
(b) to arrange for the issuing of through tickets for journeys partly by such &
service and partly by a railway fed by. it.

Parr 711.—Administrative Machinery.

(a) The Government of India and the local Governments, particularly under the
new Constitution, should, as far as may be feasible and constitutionally poscible,
place in the charge of one Member or Minister all matters ralating to communications.

(b) The annual meetings of the Transport Advisory Council, as an Advisory body,
for the co-ordination of road and rail transport, should be continued.

(c) Each local Government should create or maintain provincial Boards of Comma-
nications with advisory functions relating to matters concerning the co-ordination of road,
rail and inland water transport, on which the railways and inland water transport of
the province should be adequately represented, and no important scheme of road, rail
or inland waterway development should be approved by the local Government until it
has been discussed by the Board after adequate notice has been given to the various
interests concerned.

(d) Each local Government should take measures to establish machinery for the
control of motor transport according to the circumstances of each province, which
will be adequate to carry out the detailed measures recommended by this Council and
accepted by the local Government for the control of motor transport.

Note.—A’l the above recommendatiohs were adopted unanimously, except Part I
items 1, 3(a) and (b), Part II items 1, 2 and 3, and Part III, item (a) which were
carried hy a majority of more than two-thirds of the members.

(8d) D. G. MITCHELL,

Secretary to the Government of Irdia,
Department of Industries and Lebour.

IMPERIAL AIRWAYS.
109. Prof. N. G. Ranga: Will Government be pleased to state:
(a) the number of Indians and Englishmen and Anglo-Indians
employed in various cadres, and the total sums payable to
them respectively by the Imperial Airways;

(b) whether any reduction in fares and freight charges by air-mail
for internal service has been effected during last year; and

(c) whether any reduction is contemplated in the near future?

The Honourable Sir Frank Noyce: (a) The Government of India have
no information with regard to the staff employed by Imperial Airways,
which is a company having business in many countries except in regard
to the Karachi-Singapore route which that Company operates jointly with
Indian Trans-Continental Airways, Ltd. The total staff employed by these
companies on that route, excluding agents, is 167, of whom 109 are Indians
and 58 are Europeans. The Indian staff consists of:

Probationary Firat Officers . . . 2
Licensed Engin~eers . . . . 2
Other skill-d Engineers 30
Unrkilled Engineers 26
Accounts cler 8 ) . . . . 10
Traffic clerks . . . . . . 8
Stores Department clerks . . . . . B
Engineering Department clerks . . . 7

16

General clerical workers

Total . 109



1222 LEGISLATIVE ASSEMBLY. (228D ¥EB. 1035.

fhe European staff consiste mainly of the Managing Director and his dssist-
antg snd accountants, four Captains, four First Officers and 41 British
Engineers. The Gcvernnent of India have to information with regard to
the salaries paid to these mployees.

(b) On the assumption that the question relates to the services operated
by the two companies just referred to, there has been no reduction in
fares and freight charges during the year 1984.

. (c) This is & purely commercial matter and Governmiedt have no
information.

THE RAILWAY BUDGET—LIST oF DEMANDS.
SEooND Staet.

Mr, President (The Honourable Sir Abdur Rahim): Before the ageiida
of husimegs is proceeded with, the Chair has to inform the Houde that,
ot a nieeting of Leaders, an understanding has been arrieved at that
the differeiit Groups will move particular motions on particular days or
in @ particular order. There is an understanding that the Congress Group
*will move Cut No. B under Demaind No. I antd the Fidépendent Party will,
thereafter, that is to #4y, after the motion has been put to the House, if
necessary, move the cut urging the redress of the grievances of third class
passengers. So far, the Chair has not received any information as regards
the other Parties in the House. It has also been agreed, provided the
House agrees to it, that there will be a time-limit of fifteen minutes for
each speaker, excepting the Mover, who will have more time if necessary,
say, about half an hour. If that is aceepted by the House, the Chair
hopes Honourable Memberg will conform to the time-limit as agreed upon.
1% there any objeétion to t?%e time-lirnit ?

Mr, N. M, Joshi (Nominated Non-Official): May I request you, Sir, to
tell us when you will find time for the discussion of the labour grievances—
the grievances of the railway employees? You told us that there would
be one motion by the Congress Party to discuss motion No. 8—the refusal
of supplies. We do not know what time is to be allptted to them for the
distusgion of this motion. Secondly, you told us that the Independent
Party would move the cut in order to discuss the third class railway passen-
gers’ grievances. We also do not know what time will be allotted to discuss
these two motions. I would like you, Sir, to tell us the programme for
all the four days, so that there should be sufficient time for the discussion
of the grievances of the railway employees.

Mr. President (The Honourable Sir Abdur Rahim): As regards the
motion which stands in the name of Mr. Bhulabhai Desai, the understand-
ing is that, if necessary, the Congress Party will take up the whole day
discussing that question, if necessary, and, afterwards, the Independent
Party will take up the next day. if necessary, in discussing their motion;
and, then, as regards the other Parties, the Chair has not got any definite
information, but it understands that the Nationalist Party would want one
day for discussing a certain question—it ig believed the question of Indiani-
zation; but the Chair has not received any definite information regarding
that, and it is proposed that the European Group will take half of the
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fourth day and the unattached Members will take up the rest of the day.
But as the Chair has said, it has not received any definite information as
regards the Parties other than the Congress and the Independent Parties;
and, so far as these two Parties are concerned, the motions which they
want to move, the Chair believes, will accupy at least the whole day today;
.and, then, if the Chair has further information, it will communicate that
to the House.

Mr. N. M. Joghi: Sir, may I, with your indulgence, place before you
-one consideration. It is this, I have seen that during the last fourteen
vears of my experience in this Assembly, we have always found at least
.a half day for the discussion of the grievances of the railway employees.
Unfortunately last year, on account of the kind of arrangement which you
‘have announced today, there was no time to discuss the grievances of
the railway employees. BSimilarly, if the same arrangement is continued
.again this year, I am afraid there will not be any time at all. I would,
therefore, Bir, appeal to you to consider this question. The seven hundred
thousand of the railway employees possess only this opportunity to venti-
late their grievances, and I would also appesl to the whole House to weon-
sider whether it is not our duty to give the epportudity of 'ventllatmg their:
.grievances on half a day. I am not suggesting a lomger. period than haif
o day for the ventilation of their grievances; surely, Sir, out of the four
-days, they deserve to have et least half a day for the discussion of their
.grievances. I would, therefore, suggest to you, Sir, that you should try
your very best to adjust in the business—I do not suggest how—(Laughter)
—s0 that half & day should be given for the discussion of the grievances
-of the railway employees.

Bir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): May
I point out, Sir, that the usual praot.lce has been that the unattachied Mem-
bers are given half a day or one day just as you please,

Mr. - F. E. Jameg (Madras: Europesn): They have always been given
a full day.

Sir Oowasji Jehangir: . . . and it is for them to decide, what cut
they will move. It is not for us to discuss that in this House; and my
Honourable friend, Mr. Joshi, who is attached to all Parties (Laughter).
and also is unattached, can arrange as to what motion will be moved
amongst themselves.

Mr. President (The Honourable Sir Abdur Rahim): This is, of course,
a matter for the House to come to an agreement upon, if possible, among
the different Groups.  The difficulty arises from the fact that there are a
large number of Honourable Members who do not belong to any particular
Group; and so far as the other Groups are concerned, they seem to have
arrived at an understanding. But the Chair thinks it will facilitate the
discussion of the questions raised by the different motions standing in the
names of different Honourable Members if some sort of arrangement is
arrived at, as was arrived at on previous occasions in dlscussmg the Railway
Budget. 8o far as the question raised by Mr. Joshi is concernel, the
‘Chair believes, as regards the motion standing in his name (Mr. N. M.
Joshi: ‘“Many motions’’), the Honotirable Member will have to take his
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‘{Mr. President.]

chance. The Chair does not know whether in ordinary course it would be-
reached or not, but there it is, and the Chair does impress upon the House-
that it is desirable, extremely desirable, as has been the practice on previous-
occasions, that there should be an arrangement come to. ‘So far, the Groups.
have come to an arrangement, and the Chair takes it the Congress Party
and the Independent Party between themselves will certainly occupy the-
whole of the day.

Mr. N, M. Joshi: I again appeal to you, Sir, to consider this question.
I am not questioning your ruling—I am again making an appeal. My
appeal is this. It is wrong, I submit, to allocate the time to the Members..
After all, there may not be a single Member to represent the railway em-
ployees. What I want to ask the House is whether it is not right that
they should manage to secure half a day for us for the discussion of the
grievances of the railway employees. s

Mr. President (The Honourable Sir Abdur Rahim): The Chair has
already announced to the House that a suggestion has been made to allot
half a day to Honourable Members who do not belong to any particular
Group. Well, if that is not agreed to, the Chair cannot help; then the.
motions .have to be teken up in their order and every Honourable Member
has to take his chance if there be no agreement.

‘Mr. N. M. Joshi: Sir, if the organised Parties are not fair, then I appeat
to the Chair to try and give a chance to all. '

Mr. President (The Honourable 8ir Abdur Rahim): Then the Chair can
only call on Members to move the motions in their order. '

Mr. N. M. Joshi: I refuse, Bir, to agree to this arrangement, and I stand
upon my right that the motions should be taken one after another.

Mr. Bhalabhai J. Desal (Bombay Northern Division:" Non-Muvkimmnadan
Rural): I am quite willing, 8ir, to come to any reasonable arrangement
so long as the sense of proportion is muintained. C

Mr. N. M. Joshi: I am prepared, therefore, to ask for a verv reason-
able thing. I ask only for half a day or even two hours will be sufficient.

Mr. President (The Honouranle Sir Abdur Rahim): The Chair would
ask the Honourable Member, Mr. Joshi, to come to an understanding
with other Honourable Members, the Leaders of the various Groups. and
the Chair really cannot allow this matter to be discussed any further
on the floor of the House.

Mr. M. 8. Aney (Berar Representative): T nan assure mv Honowrable
friend, Mr. Joshi, that if he really approaches the Leaders of various
Parties, it would not be diffieult t> make some kind of arrangement by
which-we can allot. him at least two hours. .

-
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Lieut.-Oolonel Sir Henry @Gidney (Nominated Non-Official): Might I
suggest for the consideration of the Chair the advisability of not taking
up questions for the next three days when the Railway Budget is being
discussed. This will give us three more hours to move our motions and i%

might meet Mr. Joshi’s demand.

DeMAND No. 1—RAILwAY BOARD.

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): Sir, I move:

“That s sum not exoeeding Rs. 8,25,000 be granted to the Governor Genoral ia
Council to defray the charges which will come in course of payme’n,t.’.du_nng the year
ending the 3lst day of March, 1836, in respect of ‘Railway Board’.

Mr. President (The Honourable Sir Abdur ‘ﬁahim): Motion moved:

““That a sum not exceeding Re. 8,225,000 be granted to the Governor General in
Council to defray the -charges which wikl come in course of payment during the year
ending the 3lst day of March, 1836, in respect of ‘Railway Board’.”

Pandit Nilakantha Das

Pandit Nilakantha Das (Orissa Division: Ncn-Muhammadan): Sir, my
Leader, Mr. Bhulabhai Desai, will move the amendment.

Railway Administration in India.
Mr. Bhulabhai J. Desai: Mr. President, I have the honour to move:
“That the demand under the head ‘Railway Board’ be reduced to Rupee one.’

That damand falle under two heads as appears from the papers pre-
sented to this House and consists of two items—Rs. 8,25,000 which is
votable and Rs. 4,380,000 which is non-votable.. I feel, Sir, a certain
amount of embarrassment not on any personal or public grounds, but
because of the situation and the atmosphere of this Assembly where it
appears that one cannot speak on a motion without some form or other
of a veiled comment not intended always to be a compliment whencver
you happen to make an effective speech. On the first occasion when I
spoke here, the Leader of the House, while complimenting me on the
posseseion of a certain amount of diction, whick is not much of a compli-
ment, told the House a story. He said to the House after I sat down
that he was reminded of some address to a jury either in France or in
Canada—I do not know which—where the jury was prepared to vote for
him that day. But they retired for the evening and tho next day, when
they came back to the House in the jury box. they voted against the
proposition. All that I can tell him is this that the jury must positively
have been drugged over night to forget all that the logic of that argument
had impressed upon them at night and I am not at all-surprised at the
way in which tha matter struck the Honourable the Leader of the House.
Kuowing as T do, that that process of drugging, otherwise called intoxiea-
tion of power, proceeds day in, day out, with the result that I am quite
certain, diction or no diction, reason or no reason, we know exactly what
will happen at the end, in spite of the vote of this House. That is the
protest that I enter on the manner in which evervthing that is voted on
by this side of the House is received by way of -response from those who

r2
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[Mr. Bhulsbhsi J, Desai.] .

are responsible for the government of this country. That leads me on to
the discussion which is the subject of the cut motion that I have the
honour to move.

In order to be able to appreciute the grounds on which 1 am moving
that, I must give the House a very fuir and a brief history of the growth
of the railways in this country, und, so far us I am concerned, 1 shall
set forth the reason at the outset. Hor every discussion in this House
there seem to be on one side or the other two complexes.. Whenever this
side of the House or any other reasonable unattached person gets up and
makes a proposition, it is said to be the result of & political influence.
Whenever the other side of the House moves a proposition, it is said to
be founded on an entire absenca of emotion and governed only by economic
considerations. That seems to be a fair division of argument in so far
as the other side would pretend that we should bave it. And it is for
that purpose more than any other, that it is my desire to tell very briefly
what is it that the Indian Railways represent. In the first instance, I
need hardly remind the House that Lord Dalhousie, the last Governor
General before the assumption by the Crown of the Government of India
and the father of most of the important rallway systems in this couatry,
made no secret whatever in all his Despatches as to the purposes for
which the railways were to be constructed. He said, at all events in
those days,—undoubtedly very disturbed days indeed—that the purpose
that he had then in view, apart from the development of India and the
Indian commerce and the Indian communications, was the mifitarv ~and
political influence for the use of which the railways must be nevcessarily
put. In fact, he went even further and said that if the proposals that
he had sketched out turned out to be unremunerative, it did not very
much matter from the point of those who govern the country. Durng
all the yeurs that have followed, it is a matter of common knowledge also
that the Indian tax-payer has paid whenever the railway budget was not
properly balanced. 1 am saying this only for the purpose of showirg that
it 'would be no apology on my part if we say that if the word ‘‘politics”
hes any meaning in connection with any of our actions or votes, we are
not only not in any sense ashamed of it, but we desire and say that if
‘‘politics’’ means this that the retention of power by Government, as it
now exists, i8 ‘‘politics’’, the demand of the devolution of that power
to us is equslly “‘politics’’. They say that we say what we say because
of political influences when all the time the same purpose¢ rotwithstanding
the veiled economic arguments is shown by them. It is nothing more
and nothing less than the retention of the actual political power which
they possess. 8o that, none on this side of the House will ever be
ashamed to assert that if political influence is necessary as a necessary
corrective for the purpose of ruaning mur greatest national asset, we shall
assert in the most unequivocal terms. 8o that, it is perfectly clear that,
from the point of view of those who started and who initiated and who
today are governing the country, though they may be responsible to their
principals in England, they did not rnire the railway construction in India
except for the primary purpose, in those davs, undoubtedly there were
three purposes in view, the political. the military and the expansion of
the country and also I hope every Englishman here will remember coin-
ciding with the necessary and the greatest assistance that the British
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industry has ever received from any foreign country in the shape of the
purchass of everything that they had then begun to produce. That is
the origin of the railways in India. We do not,. therefore, deny that if
we find the railways in our hands, having as we have undertaken the
obligation, and I darz say I am inclined to emphasize that when we
speak as ‘‘we’’, it is as contrasted from the ‘‘we’’ that is spoken on the
other side, they represemting the persons whe. haye nevar contributed a
single pie of what we call the assets of the railways, while we on our
side have provided—we and our forefaihers have provided--and taken
upon ourselves the burden of the sum of 800 crores that now represent
the invested oapital in the railways of the country. It is “'we’’ on our
side that contributed to the assets of the railways, because the *‘we’’ on
the other side mostly travel on free passes and it i8 ‘‘we’’ on our side
who provide by way of purchase of the scrvices, either by way of carriage
of passengers or by way of freights, it is we that are providing a sum of
100 crores roughly speaking annuslly for the purpnse <o that the particular
ingtitution may be maintained. Therefore, it cannot be sald that in the
consideration of this subject, any other consideration can enter except of
the ‘‘we’" whom we are here to represent in the teeth of opposition from
the ‘“we’’ on the other side.of the House and notw’thstanding the arrogance
with which the ‘‘we’’ on this side of the House are treated by the ‘‘we'’
on the other side. It is we who undertake the obligation of having to dis-
charge the debt of 800 crores, it is we on whom is imposed from time
to time the duty of providing the annual interest, it is we who in some
form or other provide the sum of 100 crores for the purpose of the main-
tenance of the railways, and, therefore, we alone have the right to claim to
have an interest in its management, in the formation of its policy and
in every furm of its control (Hear, hear.) .(Applause.). It is for that pur-
pose, Sir, that I have moved the cut in the form in which I am moving
and if any evidence were needed, the 340 odd euts.on the agenda paper
that I see is sufficient evidence of the disapprobation. of the acts of the
Government in regard to railways. :

Let me give you, Sir, a further history, & history which is ‘more or
less uncontradicted. After the Simon Comimission report was' publishad,
it was realised that the pregent way, in which the Indian railweys were
being maunaged, was far from. satisfactory, that under any form of constitu-
tion, whatever it may be, there must be some form of Ministry of Transport
who really would be the proper authority for the purpase of guiding the policy
in the matter of railways and responsible to this TLwgislature. It was in
that hope and in that belief and in that direction that s change was asked
for and was called for... Yet, what happened? Iun 1930, es I have it from
the reports of this House, a Despatch went up in September, 1830, from
the Government of India to the Home Jovernment containing a proposal
for the establishment of a Statutory Board in India, ‘and among' its recom-
mendations were the following: (1) to render prompt and adequate service
to military authorities in times of political crisis, (2) to. safeguard the
enormous capital sunk in Indian railways, (3) to guarantee the services of
the higher officers in the railways appointed by the Seorctary of State,
(4) to ensure the future recruitment of I‘uropeans on a larger scale on
military grounds and (5) to muintain the interests of the Anglo-Indian com
munity in the railway services. (Laughter.) This is the Despatch, Sir,
that went in answer to our demuands. We have always had the misfor-
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tune—we are asked to come here as we have done in a spirit of co-opera-
tion and what is the meaning of co-operation? Are we meyely asked
here to sing hallelujahs to all that the Government eay, in order that they
may have the monopoly of wisdom and power and dictation, are we here
to listen to all that they say without any sense of responsibility ? Some
of us are surely persons whc have a responsibility and who have under-
stood thq question, some of us on this side of the House might easily
be on the other side of the House if only we sought it, and, therefore,
the monopoly of wisdom cannot be claimed by that side only. That is,
however, the position in which we stand today. We asked that a Rail-
way Authority should be constituted in order that it might be responsible
to the House. In place of that, what was asked for in the Despatch
to the Secretary of State was the Railway Authority for the purposes that
I have now read out. But that is not enough. Having done that, noth-
ing more was said. Nothing further until the Round Table Conference
eame. When the Round Table (Conference came, the Secretary of State
began to think that in the event of even the mere pretence of transfer
of power, let us see to it that cvery department that is of any value, (to
the extent to which we can do it) on some pretended ground of economics
whether we cannot see that we shall practically withdraw the asset, as I
said of 800 crores in capital and 100 crores revenue equal, us one of the
Members then pointed out. to the provincial revenues of all the provinces
put together, let us see whether we cannot tdake it away from the practi-
cal influence of this House or its legislative and other influences. Hence
it was that a consultative Committee was held and that Committee ulti-
mately put forward certain proposals. It was snid that those who went
from this House were responsible for the construction of these proposals,
but it also appears from the repcrts, as 1 have it before me, that every
single person including my Honourable friend, Mr. Jinnah, all said that
they were never really asked to consent {o any such method of construct-
ing a Railway Authority, in fact in the Federal Structure Committee, it
was 8 surprise sprung upon everybody without any such suggestion except-
ing the one coming from the Maheraja of Bikaner and that is the real
origin to which T shall presently advert.

The Honourable Sir Nripendra Sircar (Leader of the Housc): T rise to a
point of order. The point of order which T desire to raise is one of great
importance, and it is this: what are the limits of discussion when we
have passed on from the general discussion of the Railway Budget and
when we have come to voting on demands on the particular items. This
mutter is covered, not only by an English practice, but by certain rulings
of the previous Presidents of this Houso. I will draw your attention
to this book called ‘‘Book of Rulings™ . . . .

Mr. Bhulabhai J. Desai: [t is a point of relevance to which my Honour-

eble friend is rising. There cannot be a point of order after the motion
hus been made.

The Honourable Sir Nripendra Sircar: T rise to a point of order based
on relevance by which a further speech cannot be made by the 1Ionoural.le
Member on the lines which he hes indicated and I am giving the grounds
on which he cannot make it. I shall refer to the rulings recorded in the
procecdings of this House. o :
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Mr. Bhulabhai J. Desai: May I ask whether a point of order ocan be
xraised at this stage? I can uunderstand the Honourable the Leader of the

House raising a point of relevancy.

The Honourable Sir Nripendra Sircar: I do not know why my Honour-
able friend says a point of order cannot be raised after a motion is made
andj when he is discussing matters which, according to me, he cannot
do. I rise to a point of order on the epecific issue that the discussion
ghould be limited to certain matters. I may be right, I may be wrong . . . .

Mr. President (The Honourable Sir Abdur Rahim): That is just a
wquestion of relevancy? Is it not?

The Honourable Sir Nripendra Sircar: Yes, Sir, and that is a point of
order. :

Mr. President (The Honourable 8ir Abdur Rahim): In view of that, it
is permissible.

The Honourable 8ir Nripendra Sircar: There are some rulings given by
the previous Presidents of the l.egislative Assembly, and I would first
draw your attention to ruling No. 189 on page 151 of this book,—'‘A
Selection from the Decisions from the Chair’’. It says:

““On a motion for reduction under the head ‘Working Expeunses Administration’
& Member proceeded to discuss general railway policy. The President intervened and
observed :

‘I would be failing in my duty if I were not to point out to the Honourable
Member that he ought to make a distinction between the general discussion on the

Railway Budget and the particular cut which we are now discussing. It is not right
that the discussion on a particular cut should be turned into a general discussion of

Policy".”
The next ruling to which 1 will draw your attention is at page
152: K

““On a motion to reduce the Demand under ‘Emigration-Internal’, Mr. N, M.
Joshi proceeded to discuss the relevant legislation.

. The President ruled that the discussion should be confined to the manner in which
4he law was administered. .

Mr. Joshi, howeyer, still pursuing the point that certain legislation ought to be
:repealed,—

‘The President remarked : ‘I pointed out to the Honourable Member that the
amendment or repeal of existing laws is not within the scope of Budget debates'.”

I draw your special at‘ention, 8Sir, to the next sentence which ocorres-
ponds with the Parliamentary practice in England:

““The scope of these debates is limited to the administration of the existing law by
the Departments of the Government of India.’

I will next draw your attention to the ruling on pp. 159-160:

““On a motion for reduction of the provision for Working Expenses under Railways,
which was froposed with the object of ensuring that the Budget was put up before
the Assembly in a better form, a Member proceeded to discuss the question of &
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particular railway administration, and the question 6f Railway Unions. Objection being
raised by Government as to whether this was in order,—

. The ‘President ruled : vt 5 NS
- * ‘ ‘ - ) )

‘It .does_not matter whether the reduction is Re. 1 or 1 crore. It is botter that it
should be Re.-1 for effective criticism than 1 crore, becatise the motment you introduce:
the larger figure the question of écdnomy conres in atd wot the qnestion of administea-
tion simply. I would like to empNasive that point here, These discussions are pro-
vided in order to enable Honourable Mombers effectively to criticise the administra-
tion’.”’ . o
That is to say, administration of thu existing law, as the preceding
ruling has shown.

ERS

Sl '
. '

The next one is at page 162:

. "During the discussion on a reduction motioy under the ‘Depurtment of Industries
and Labotr’, a Mamber referrbd to the qitestion of labour disputes i’ Bombay, and
objection being taken, that the settlement of labour disputes was a provincial subject,—

The President observed ; ‘It is mot alwaya easy as.the Honourable ber knows,
o say what is in order and what is nét. A‘vety food text 15 whether the Honotrable:
Membéer to whom a question i put is ih possession of the information snd can answer
‘it; and secondly; whether administrative action-on his part eould settle the trouble to-
which reference is made. The points raised by Mr. Joshi were, 1 think all of them:
within the scope of the Honourable Member’s Department, and so far as I can see:
‘some parts of the Honourable Member's remarks are in order,’ etc.”

' THig is quite in oconsonance with the Putrliamentary practice, and I
will now draw your attention to page 588 of May’s Parliamentary Practice.
¥ 'will remind - you again that I am drowing a distinction between the:
stage of gefieral discussion and the “sﬁe of supply, merely, that the items
are to be voted upon. This is what May says at page 588: '

““The committee of supply does not afford the proper opportunity for discussing from-
which house of parliament a minister should be chosen . . . . The administrative-

action of a departrient is open to debate, but the necessity for -legislation and matters
involving legislation cannot be discussed in committee of supply.”

Before I leave the book, I will draw your attention to another passage:
on page 525:

“The ancient conatitantiomal doctrine, that redress of grievarices ‘should be oconsi-
dered before the grant of supply, is maintained by the provision in standing order

No. 61, that the guestion that the Speaker do leave the Chair must be proposed, when-
ever it is intended that the House should resolve itself into the committee of sapply.”’

I will pause here for one moment, and I will remind you that we have
not got this prooedura here, of the Committee of the whole House after
the Speaker leaves the Chair. When the general discussion takes place,
the Speaker is in the Chair. When that is finished, the Committee of
the whole House takes up the question of the particular items to  be
voted upon, and the learned author is pointing out that if you want to
discuss your grievances, and if you do not want that discussion to be
cut short, then the proposal must be made that the Speaker do now
leave the Chair. The two distinct stages are, (1) the Speaker in the
Chair when the general disoussion is taking place and (2) after his leaving
tha Chair resolution for which may or may not be accepted by the House
when the question of supply ie about to come in. That stage we have
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reached. And this ancient dcctrine that rodress of grievances should be
considered before tha grant of supply and the reférence to Standing Order
31’ makes it tly olear that when you ‘are discussing generallv. as T
believe we did on one of these days, you can rely on this doctrine
although the limitations even of that doctrine are pointed out subsequently
to which I need not draw your attentwon. The position, therefore, is
this that the executive has got tc administer the existing law as it stands.
That law may be good or 1t may be exlremely bad; and if there is any
question of attacking that law or of sugzesting what should or should
dot he done under the law, or what the law should be in future, then
the proper stage is the stage of gencral discussion. But, at the present
moment, we are limited to whal I cannot put in better language than
was done by the President of this House, namely:

“T'ha scope of these debates i limited to the administration of the existing law by
the Depnrtm'cnts of the Government of India.”

4 { I N
Therefore, my Honourable friend can discuss anything under this topic,

the administration of the existing law. He can have the whole of this-
grant discussad on the ground that the Railway Board is not working
properly and things of that kind, but the general scope of legislation, i.e.,
what hae happened before, foreign dotnination, politics, mulitary policy,.
and so on, these do not arise. They have no scope at this stage  when
wa are discussing this partioular grant. .

RSN TR I P I R P O A AR LR ik O AR e
" I do not. desire to take up your time further: I have put my points as
briefly as I.can, and I sybmit to you that this ruling—or rather these
rulings—are consonant with Parliamentary practice and they should be
accepted and your ruling should be in my favour that my Honourable
friend should be confined in his remarks to the administration of -the
existing law by the Departments of the Government of India.

‘Mr. President (The Honourable Sir Abdur Rahim): Today the House
bas got to adjourn esrly for the Friday prayers. The House stands
adjourned till 2-15 .M. according to the usual practice.-

The Asserﬁbly then adjourned for Lunch till a Quarter Past Two of
the Clock.

Cty

The Assembly re-asscinbled after Lunch at a Quarter Past Two of the
Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

. M, Bhulabhai J. Desai: Sir, the point of order is stated to be this that,
n 40 far as the cut motion amounting to refusal of supplies is concerned, it
should not include in it a question of general policy of railways as regards im-
pending ‘charge. It is very very difficult indeed to define in more accurate
terms the substantial objection on n point of order, but let me, Sir, take
it thut thet is the nature of the objection, and the way in which I can
answer it is this. Even on the statement made by the Leader of the
House, everything that condemns the present Railway Board would be
perfectly in order in so far as the motion is concerned. But what he says is,.
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‘in so far as any other measure to substitute that Board is concerned, it is
outside it. Considering the matter from that point of view, my first
.submission is that though the objection in terms was not raised, by the
.conduct of the House and the whole of the Members of the Treasury
Bench in the year 1984, they are absolutely precluded from raising this
point. In the year 1984, Mr. Gaya Prasad Singh moved a cut on the
-demand under the head ‘‘Railway Board’’, and he stated the object of
that cut to be in the following terms—1I am reading from the Official Re-
.port, at page 1119:

“I have Jmt down this motion with the object of discussing the policy underlying
the proposed creation of the Statutory Railway Board",—

80 that there was no doubt whatever as to the issue that he put on that
occasion under the head of that cut. The discussion, as I notice, Sir,
from the debate, proceeded without any objection for some two days, at
the end of which, far from raising any objection, the Government came to
‘an agreement with the Mover of the motion,—because the matter arose
in this way,—if the motion was pushed to a vote, the Government were
-confronted with the situation that, that being a cut motion, they would
‘have to vote against it, and yet being a matter of principle on which they
-generally agreed with the Mover; they were prepared to accommodate him,
and the agreement to which they came is contained at page 1195. The
President was told that the object of the sponsors of the motion and the
-object of the Independent Party, etec., is that they desire to have by this
‘motion their opinion that the Constitution Act should merely contain a clause
‘requiring the establishment of a Statutory Railway Authority, and that
“'its econstitution, functions and powers shall be subject to legislation,
initial as well as amending, in the Indian Central Legislature’’,—and this
was agreed to by the whole of the Treasury Bench on that occasion. There-
fore, two things are clearly demonstrated by this. The first thing is that
it is perfectly relevant as a diseussion under a cut under the Rallway
Board grant, and, secondly, that far from raising an objection, they
actually acquiesced and required and desired that a certain policy should
be followed to give an opportunity to this House to deal with the functions,

powers and authorities, both initial as well as amending, of a measure of
this character . . . . .

Mr. President (The Honourable Sir Abdur Rahim): Was there any rul-
ing on that point ?

Mr. Bhulabhai J. Desai: No, Sir. The relevant point was this. As I
‘said, no objection was raised, but it is not a mere acquiescence on which
I rely, because at the end of it all, it was quite competent for the_t?' to
say: ‘“We will have nothing to do with this future Bill, vote it down '—
‘but they said “‘it being a motion for a cut, we cannot very well walk into
your lobby, but we are quite willing to accept it in substance by saying
that it is this Legislature which will have the power of defining the funo-
tions and suthority of the future Railway Board or its successor’’, and on
#4hat understanding and on that understanding alone, that motion was
‘withdrawn by the Mover. The Mover was quite prepared to challenge the
~Government to a division, but the Government said: ‘‘We agree with you."’
Therefore, they agreed to two things, first they agreed that it was a proper
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-subject for discussion under that head, and, secondly, they agreed that this
Legislature alone should deal witn the powers, functions and authority of
the future Railway Authority, and I now charge that there has been s
breach of faith conveyed by that undertaking. (Cheers from Opposition
Benches.) Secondly, all the rulings that have been read by my friend have
really no relevancy,—I say it with utmost deference,—undoubtedly he was
driven to it, but there is a ruling which covers the point, and that is at page

145 . . ..
Mr. President (The Honourable Sir Abdur Rahim): Page ?

Mr. Bhulabhai J. Desal: Page 145. It is the only ruling in point. I
-quite agree that the other ruling may raise questions of relevancy. I refer
to No. 179. This is how it runs:

‘‘Raja Raghunandan Prasad Singh moved a reduction motion under ‘Taxes on
Yncome’ in order to draw attention to the continued levy of super-tax and to the
-enhanced rate of income-tax, when Bir Basil Blackett suggested that, following the
Houee of Commons rule, matters involving changes of legislation should not be allowed
to be raised on the estimates. The President ruled—‘'I have considerable sympathy
with the Honourable Member, but the practice so far followed has been to allow
motions of that character and I propose to follow that practice’.”

In other words, on all motions relating to any grants of any kind, you
-are allowed to raise a question of policy, and that has been the practice in
£his House.

The rulings, which my Honourable friend referred to, amount to this
‘what you may or may not say in support of a motion; in this case it
caonot be said that the cut motion reducing the grant to one rupee is not
in order. The only objection that you can raise on that is,—am I entitled
to say on what grounds it is to be supported? Therefore, with great
respect, and though in terms in a matter of form it may be said to be a
point of order, I still submit it is a point of relevancy . . . .

‘Mr. President (The Honourable 8ir Abdur Rahim): Does that make any
difference ?

Mr. Bhulabhai J. Desai: It does, Sir, for this reason. I say that an
objection was raised on this ground that matters involving changes of
Jegislation should not be allowed to be raised on the ‘estimates, page 145.
After all, what are they, except things like Taxes on Income? On that
‘the House of Commons practice was sought to be relied on, but the Presi-
fent said,—Our House has followed a contrary practice, because he said:
“I have considerable sympathy with the Honourable Member, but the
practice so far followed has been to allow motions of that character and
I propose to follow that practice’’, meaning thereby this. My friend said
that the only way in which you could raise it, the only occasion on which
You could raise it was the occasion of the general discussion of the Budget.
He is well aware that that would have been e futile discussion, and he
understands it, and, therefore, he raises it. He says—the House could
not be divided on that day, there heing no specific motion. Therefors, it
cannot be that the practice of the House is so strange that on a matter of
policy you cannot bring in a motion under a relevant cut and say the
policy is entirely a wrong one 80 as to enable the House to effectively
pronounce upon it. It is, therefore. the decisive factor. My Honourable
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friend’s’ submission really comes to this if given effect to. They can talk
as much as they like, treat them as a debating society and treat them with
the ‘contémpt that we have hitherto evinced for hem. And yet if they
have an occasion to divide the House on an issue which is relevant, ‘it
cannot be done. Why do I say that the Railway Board grant should be
withheld? I say for this reason, and that, I submit, is the conclusive
point. I say that it is almost admitted by the Government that this
Board, after thirty years of functioning roughly, has got to be substituted
by some other form of dealing with this particular asset of the Indian
State, I will not call it whose State it is, and, therefore, if the question
arises, it is almost a matter of admission, of self-condemnation. ' Tf nothing
else, at least it is an admission that it has survived its purpose and that
some other body should take its place. 1f this House is to have an oppor-
tunity of saying what and how the substitution »f its successor is to come -
into existence, and if the discussion is to be within the narrow limits that
wy learned friend has pointed out, then all I can say is that this House.
is denied the right of pronouncing upon a truly relevant and material
point. On the other hand, decision No. 179 clearly shows that questions of
policy, including even a change or a contemplated change of legislation,

can be brought up. In so far as the three decisions cited by the Honour-

able the Leader of the House are concerned, I do not want to take up the
House, and i#f my Honourable friend had only allowed me to proceed, I
would have finished by now. But so far as those decisions are ‘concerned,

the point was that the cuts were in order. Members proceeded, after a
dertain amount of speech, to speak on a particular issue and the then
President ruled that, in so far as that particular matter was concerned, the

speaker was going beyond the point ‘which was relevant to the cut that
was moved. This, of course, is distinguishable on the broader ground thdt
this particuler cut is neither an economy eut nor a token cut as I have

slready pointed out. It is refusal of supplies, as much as to say that this

particular form of administration has, without using any stronget language,

survived its purpose, outlived its usefulness, and it is time that some

other machinery was set 'up: And if that machinery is to be set up, I

dare say this House ought to have a say upon it. (Applause from Opposi-

tion Benches.)

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): I regret very
much that the little time that is left to us to discuss this grant is being
wasted in this way. 8ir, I remember in 1924, and there are innumerable
precedents,—not one, but innumereble precedents—it is no use citing the,
authorities which apply to British Parliament. This Constitution is
neither logicel, nor is it im -consonance with common sense. This Consti~
tution. we are working no doubt, but where is the analogy, where is the
comparison between the Constitution under which this Assembly is work-
ing and the British Parliament ? The history of this question is a long
one. In 1924, I have been trying to get that ruling, I think if I have a
little time I may be able to get it for you,—in 1924, a question was raised
about the policy of the Government. Government do not mean the
Honourable Member who is sitting over there—the Government of India,
according to the Government of India Act, is constituted by the Governor
General in Council, the Becretary of State for India, the Council of the
Sucretary of Btate. for. Indis, and the British Parliament; the whole body
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<constitutes the Government of this country. Therefore, when we are
dealing with the Government of India, we are not confining only to the
actual administration of this country. We are concerned with policy, the
broad principles of policy. In 1924, a similar question was raised, and
Sir Frederic Whyte gave a ruling that it was open to this House to discuss

the attitude and the policy of the Government with regard to the consti-
tutional reforms.

Mr. President (The Honourable Sir Abdur Rahim): On a motion like
this? Can the Honourable Member give me the reference ?

. Mr. M. A. Jinnah: It was in 1924. I have sent for it. Then it has
never been challenged since 1924. We have raised the question of the
policy of the Government as to defence, the policy of the Government as
regards constitutional demands of this country. Times out of number, not
.once, not twice . . . .

Mr. President (The Honourable Sir ‘Abdur Rahim): On a motion for
reduction ?

‘Mr. M. A. Jinnah: Yes, on a motion for reduction. I remember very
well that we threw out—originally the motions were given in this form
that the grant was to be rejected. You will find that in 1924-25 that was
the form adopted,—of rejection. Then it was brought to our notice that
that was merely negative, that it was not really correct, and, therefore,
if we really wanted to raise a question of policy—it might be policy with
regard to constitutional reforms, it might be policy with regard to defence,
it might be policy with regard to railways generally—it is not a particular
grievance, or a particular economy cut as Mr. Desai put it, but it goes to
the root of the veéry policy which is being adopted or going to be adopted
by Government. I submit that this motion is perfectly in order, and the
principle of this motion, refusal of supplies,—that, of course, we shall
-discuss on the merits later on. I am sending for the ruling. I submit
you will find it if you send for the report of 1924.

Mr. President (The Honourable Sir Abdur Rahim): The question raised
is whether discussion of the proposed enactment establishing a Railway
Authority in substitution for the present Railway Board is in order or '
relevant in connection with a motion for reduction of the demand for
grant for the Railway Board. In the first place, it has been said that this
is not really a point of order. But the Chair does not see any substan-
tial distinction in this connection between a point of order raised in the
ordinary way and a question a8 to the relevancy of a particular discussion.
The Chair has been referred by the Honourable the Leader of the House
to a number of rulings in 1924 and also to May’s Parliamentary Practice.
The Chair has also be2n given references to the Legislative Assembly
Debates of 7th March, 1925, at page 2108, and of 12th March, 1930, at
page 1675. The Chair has looked up all these references and there can
be no doubt that, so far as they go, they establish the points raised by
the Leader of the House that the discussion under a motion for reduction
.of a grant like this must be confined to questions of administration under
the existing Acts and not to discussion of the Acts themselves or any
proposed amendments of legislation on the subject. On the other hand,
the Chair has been referred by Mr. Bhulabhai Desai to what took place in
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1984 on a motion moved by Babu Gaya Prasad Singh on the very subject
of the proposed constitution of a Railway Authority by an Act of Parlia-
ment or of this Legislature, but on that occasion no point of order was
raised and no objection was taken that on 2 motion for reduction of a.
grant on the Railway Budget any such discussion was not relevant, and,
apparently, the Government, for purposes of convenience or expediency,
did not raise any such objection, and the discussion was allowed to proceed.
Mr. Jinnah has stated that in 1924 these discussions of general policy on
a motion for reduction of this nature have always been allowed, but all
vhe reference that the Chair has been given on this point is to be found on
page 1377 of the Report of the Legislative Assembly Debates of 1924,
dated the 10th March, 1924. The President said:

“As the Honourable Member will have an opportunity of discussing the policy of
the (Government of India on the motion that the Finance Bill be now considered, I
think I had better suggest to him not to move the motion today. - Refusal to allow the
motion today does not mean that the opportunity for considering that matter will not
arise and, thevefore, I do not propose to accept the Honourable Member’s motion.”

That was the point raised on the motion itself. Therefore, so far as-
the Chuir can see, that does not support the contention that on.s metion
of this character questions may be discussed as regards the proposed legis-
lation on the subject. It seems to the Chair, so far as it has been able to-
ascertain, that the practice is well established that general questions . of
policy may be raised at the time of the general discussion either on the
Railway Budget or of the General Budget, and, in the case of the General
Budget, also on the Finance Bill,, but on motions for reduction of a
particular grant it is only questions of administration that can be discussed
under this established practice.” Therefore, in view of the rulings to which
the Chair has been referred, it must hold that discussion of any proposed
legislation regarding the Railway Authority would not be in order onthis
motion, but the Chair would say at the same time that it may be possible
for the Honourable the Mover or any Honourable Member who wants to
take part in this discussion to make a passing reference, if he so chooses,
to any amending legislation as a motive for refusing the grant. ‘

Mr. Bhulabhai J. Desal: Sir, I am glad to be able to resume my speech
without much interruption. Tt is not an unknown thing to me during the
course of many years' practice at the Bar that questions of this kind—of
relevancy or objections—are raised which might well, at all events as 8
matter of courtesy, as & matter of expediency, as the Chair put it, or as
s maiter of meeting . point squarely, not be raised by honourable
opponents usually. I bow to the decision that has been given, and I will
confine myself within the limits that that ruling allows.

8ir, the point at which I was addressing the House was as tp"whst tl'le-
position was of the manner in which the railways are being admirnistered in
Tndia. I have been informed, and I aecept it from my friend, ‘Dr.
Ziauddin, that following a German precedent, it was somewhere in the
vear 1918, thnt the management through a Railway Board was constituted
for the purpose of managing this asset of the Indian people. 80 years
have gone by since and the guestion now that confronts the House is how-
far and what has that Railway Board done, and if I am in a position to
tell the House and show to the House by the progress or want of progress
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as the case may be, this House would be justified in saying that that
method of management is clearly not one conducive to the betterment of
the Indian asset, and, if that is so, I shall also be able to invite the House
today to say what they want (apart from any question of policy) by way of
substitution for what after all has failed to serve its purpose. Take the
several functions that the Railway Board has discharged, and if those
functions have been discharged in a manner and to an extent which are
such thut they do not deserve the confidence or the endorsement of the
House, it would be a perfectly lawful thing for the House on that basis to
say that, therefore, further supplies for that particular form of management
should not be granted. It is after all merely a question of a point of view
and had it been realised that would have been ag easy for me to say exactly
whut I am saying now in one form or the other, the House would probably
havo been spared a threce quarters of an hour of discussion. Take the:
functions of the Railway Board as they have been discharged and the
manner in which they have been discharged. For that purpose you can-
not escape looking in broad outline at the asset and how it has been
administered, and, here, even at the risk of repetition,. which has almost
been forced upon me, I am bound to point out how that asset which is
administered by them came into existence. As I have already pointed
qut, we have not merely borne the actusl cost of that asset, but we have
also borne the amount of guaranteed interest to the extent to which that
guaranteed interest was not reached by reason of the working of the rail-
way for many many years, and I have it from some expert authority that
that alone would probably come to some 800 crore of rupees or so.
Whether that is right or wrong, the fact remuains that in every sense of
the term, whether by way of maintenance or by way of its establishment,
every single pie has been provided by the Indian tax-payer. And what
has been done for the Indian people at large in their character as tax-
payers or in their character as those who avajled themselves of the services-
of this Railway Board ? , If they have not done what they ought to have
done, we submit with respect that that is & good ground for theit
condemnation by a refusal of supplies.

In the year 1924, when the question of the separation of the Railway
Budget from the General Budget arose, a discussion took place. The
first and the foremost thing which my friend, 8ir Purshotamdas Thakurdas
pointed out was—and it becomes very relevant by reason of the interjec-
tion of one Honourable Member in this House that if those who represent
this part of the House were in charge of Railways, every single train would
be derailed. If that is all that the Railway Board have done by way of
availing themselves of the training, of the talents, of the individusl talents
of this country, nothing else would be required for their condemnation.

Y '

And here T am reminded of what Lord Lytton said:

“"We do not employ ‘Tndians more because thoy are not qualified, but they are not
qualified because we do not. employ them more.”

(Hear, hear.) Now, which of the evils are you going to choose? Are you
going tc say that the present policy of the Railway Board is to continue
in a way whereby they should be able to say that from the pointsman up
to perhaps in this present case the Member in charge are Indians an1 still
the Indians as a body are unfit to take over charge of this particular asset
of theirs and to manage to.the best of their ability and exclusively for their
intereats ? 1If, therefore, the railway policy has been so to employ Indians
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of perhaps to put the resl complex, so to exclude Indians from nnder-
‘standing the management of the railways and training themselves for the
purposes of their own asset, what greater condemnation do you want of
that body and ite right to continue any longer? (Loud Cheers.) Sir,
the first and the foremost point I make is this. It is not merely the small
Eoi.nt of Indianisation, which undoubtedly is condemnation itself. Sir, T
have never heard in any country whatever of ' ‘Britishisation’ or
“Frenchisation’’. How does it happen in this land that you comec across
every time the question of Indianisation -either in the Army or in the
Railways or in any other kind of service? It comes from this that our
asset belonged to somebody else and we are maintained unfit, at least
according to the continuous expectation, the continuous assertion of those
people that we are unfit to manage the railways. As it was pointed out
‘in 1924, Bir, notwithstanding the cstablishment of railways beginning
somewhere in 1885 and onwards—a period now of some seventy years—
it is said that the Indians as a body and the Indians as individuals are
unfif to manage the railways. S8ir, is it their intellect that is wanting?
Is it their capacity that is wanting? Or is it the opportunity that is
wanting? Is it due fo the fact that it suits those who govern you and
dominate you to see that you shall not learn either the art of government
in general or the art of the management of the railways in particular ? Sir,
if that is what suits them, are we not herc to say that they shall not
function any longer if these are the principles which they have adopted and
persevered in for a period of some seventy years? Sir, it is easy to
produce statistics showing s 2} per cent. or a five per cent. increase here
and there, glibly enough, but why, in all conscience, is then this mere
pursuit of percentages when the property is all ours and when the provi-
sion and maintenance of it has to be made by us? It is for that reason,
the first and the foremost ground on which I seek to support the cut and
on which T seek the vote of every section of the House—namely, that the
Railway Board throughout its existence of thirty years has failed to justify
itself, has failed in its professed object of training Indians in the art of the
management of their own assets. And if that time has not come, why
has it not come? T know in otheér countries what had happened, and I
dare say that within the limit of my time it is not possible ?or me to give
a history of the growth of railways in other countries. . Sir, after all is said
and done, the locomotive itsclf is an invention of nel more than eighty
years: and if it was possible for every solf-governing country in the world,
including Japan, to be able not only to manage its railways, not only to
build its railways, but to build = up all its ancillary industries, so that it
might not be necessary for them to buy and spend outside fhe whole of
the money of its tax-payers earned under the swest of their brow, to be
paid only the wages of unskilled labour, so that the skilled labouret of
another country may profit, bow haa it happened that India is the only
exception to the ranks of these countries, and nothwithstanding the
mechanical knowledge we possess, notwithstanding the intellect-we possess,
how does it happen in this country alone that we have not arrived at that
stage, and how is it pessible alone in this country for a Member of this
House to get up and raiso a derision at our éxpense that, if we were in
charge of the management of railways, every single train would be derailed ?
Sir, it is not @ matter of amusemept, but it 18 s ‘matter of serious ard
earnest cqnsideration. 8ir, I am ore of those who kpow that apart from
any other question the Japanese Goverriment, while placirig their contracts,
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make it & condition with foreign manufacturers that boys and men trained
in their schools of technology shall be taken into confidence in the ptocess
pf the manufuacture of evexy, kind for which a boy is 8o placed; but it is this
countcy ¢lome i whigh it is not possible. A guard may zun a train, s
opgine-driver tnay run a train, an absolutely ignorant and illiterate mag
s sufficient intelligence in this country to be able to drive a motor car
®ith but a little mechanical instruction, and yet it happens that in thig
sountry slone we are to be told that no form of railway management is
possible except by some sent out ss pxperts at our gredt expepse. 8ir, i
is easy to raise a vicious circle; you won't let them have the chance of
:pequiring: training -and experience and then argue wamt of truining end
@xperience as an excuse for refusing to make any advance. That' is the
wigious circle which has always baen started by mesns of which this
greatest asset of ours has been takem ouj of our own hands and plausibly
supported for the sake of the policy that has gone on for the last thirty
years. ’ :
" Take the next. Why should it be possible that the word ‘‘Indianiga-
tion"" Should be 8 word at all in any larguage? T never thought that the
fervices ‘of any cotntry should not belong to itseltl I have never heard
of *‘Tdpanisation’’, ‘‘Chins-i-sation’’! ' Sir, the very implication of thd
‘word “‘Indianisstion’’ ‘shows that the Railway Board and the' executive
-authority which they derive from their magters stands for this that India
shall not be able to manage even her own asséts, let alone her own Gov-
érnment. Sir, the word “‘Indianisation’’ should be scored out of the
rétords of the debates of this House until the time arrives when Indians
$hall manage their own affairs, wheén Indianisation shall not be a word of
Process, but shall be a word of actunl fatt, and then and then alone, Sir,
‘the Members of this House will ever be satisfied. And as regards ‘‘derail-
‘ment’’, well, I will only say that it is a condemnation if it is true, and if
{t'is untrue, then theré'is no reason why Indians should not manage after
all the bulk of their services, apart from those who claim some sort of
secret knowledge, some amount of esotéric knowledge, which T do not
believe they have. Bir, I am one of those who have been in close touch
with the Railways as counsel for most of the lines—the G. I. P., the B. B,
and C. 1., and the E. I. R. included, and I have never been unable to
understand a single problem presented by those who call themsclves
experts in order that their point of view might be presented. 'If this is
8o, then it cannot be for want of tnlents that we are kept out, but we are
kept out because it is their desire to do so. And if that is the method to
be pursued, then certainly that is a valid ground on which the Board ought
not to be allowed to function at least so fur as we can. I am fully
conscious that there is the power of certification, T am fully conscious that
there is a greater power of ruling the country, butl is that any reason why
this House should be subjected to the indignity of offering its praises for
that method of management? This does not amount to the condemnation
of my Honourable friend, Sir Joseph Bhore, but it is & condemnation of
the system under which he, being as good an expert as anybody else, is
unable to secure that the race of those who manage the railways ehould
“be of the race to which he belongs. That is the first condemnation.

Now, I come to the next. What has the Railway. Board done in the
_"ﬂ?)ﬂ;ﬁel_' of the spending of our moneys in such a way that Indians alone
45d thels industzios may b boncfted. 1 was reading ouly the other day
18 book which 1 have here and which L frust {he experis on the othe

G
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side, if they have not read it already, I am sure would do well to read
and digest. Bir Visvesvaraya, than whom it is difficult to find & man of
greater painstaking ability, and who has a greater engineering -knowledge
than almost any man who sits on the other side of the House, has recently,
published a book ealled ‘A Ten Year Plan for India’’, and -he suggests in
what manner the railway revenues of India can be- utilised for the benefit
of this country. The first and the foremost point that he makes is this
that it is no use pretending that we are ‘going to give India a chance of
becoming self-sufficient. We have had many lip promiees, but may I
ask what stands in the way of any Government, however constituted;
that these moneys cannot be 8o utilised as to establish workshops and
industries in this country so as to manufacture every single article that is
required for the purpose of reilway management and railway lines? What
is it that prevents them from constructing a locomotive? If Japan could
establish an industry for the purpose of manufacturing everything long
after we began here in this country under a foreign domination, what is
there that we cannot establish? You have got the workshops here and it
8 only a question of their extension and of spending more money in your
own land. But that is precisely not the object. The object ig this, as I
shall presently read out to you from an admission made by a Member
of this House himself, who belonged to the other side of the House, when
he went on a commission in England somewhere about the year 1928.
He said this to a British audience: ‘“We have & programme of so many
crores of railway expenditure, and please be certain that in so far as that
amount is concerned, the bulk of it is going to you’’. It is precisely the
kind of thing that we are told with regard to the safeguards, a matter
on which I do not wish to dilate. That is not the kind of politics and
.that is not the kind of method by which we are going to be treated. Sir,
I do not mind a naked irresponsible despotic Government, because then
the issue is clear, but it is this form of supposed evolution without devo-
lution, it is abuse .of powers which they actually possess that I am here
‘to protest against. There cannot be any objection either on account of
talent or on account, of mineral or human and other resources in this country
to manufacture every single thing that ig necessary and to spend all the
‘money for the benefit of this land. I am fully aware that a part of that
money annually expended will not all be paid to British employees. I
am also fully aware that a part of it would be paid to a certain class of
Indian labourers who are employed in Indian workshops, but how does
it happen that we are not in a position to spend the whole of that amount
in this country in order to secure an all round progress of the country?
If it is unnecessary to raise moneys from outside and if you have the
money, why not spend it for the purpose for which it ig intended, namely,
for the growth of the industries so as to make India self-sufficient? There
are countries in which coal and iron are produced, and it is a well known
fact in chemistry that coal and iron cannot be eaten by man, and, therefore,
it becomes a necessity for them to sell that coal and to sell that iron
and to mell the combined manufacture of the two in order to buy raw
materials for food and other purposes, for they are the necessities of
existence. Thank God that it is we who provide the raw materials
and the coal and iron have continued to come in this land in crores and
crores of tons during the last 80 or 70 years. That is how we have been
.treated in the matter of railway administration. And are we to be told
«n a petty point of objection that it is not possible to raise an objection
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founded on the very main ground, namely, that the Railway Board has
not done well, has not done fairly by the country, whose resources were
placed at- its disposal. : «

I next come to.another ‘question which is also covered by it. There
is a very eminent man who sat here for many years. He said—
and very rightly said—(and in order to remain within the limits
of my time I can- only state the proposition. If any further discussion
or elucidation is required, my friends may take it from me that I am not
merely borrowing copy-book maxims): !

“If 1 bad only the complete control of the tariffi policy of this country and a com-
plete control of the railway administration by way of arrangement of rates:and
" freights, I shall be able to orgunise every kind of industry in this country in a period
of some ten years.' .

3 P.M.

I think he told the truth. But we fully know that we are not going
to have a real control of the tariff policy of this country so long as the
present administration lasts, and it is for that purpose that I have come
here to express our disallowance of every single pie that is spent uponm
the administration of Railways and which hag reduceq the Indians to the
pitiable condition in which we find them, notwithstanding the fact that
every single rupee for that purpose is raised from this verg soil. I was
told the other day by an Honourable gentleman, who, I find, is absent
today. He said that the Civil Services think in & ‘‘detached’’ way. I
congratulate him on that expression, but I believe that he did not mean
what he said. If by detachment is meant unattachment, inconsideration
of Indian interests, I think the Civil Services do think and talk and act
in a very detached way. But, Sir, that is the very last thing that s
self-respecting nation can tolerate, and so long as'that virtuous indigna-
tion lasts, self-respect lasts, there is some chance and hope that we
shall be able to get rid of an administration that wil] not take us into
its confidence and will not work exclusively for our advancement. There-
fore, it is that I move this motion, firstly, on the ground that the Railway
Board has done little or nothing towards training Indians for taking charge
of their own affairs and their own economic assets. Secondly, on the
ground that they have done little or nothing towards the spending of
Indian money for the expansion of Indian industries g0 as to make India
self-sufficient.  (Applause.)

Mr. President ‘'The Honourable Sir Abdur Rahim): Motion for reduc-
tion moved : '

“That the demand under the head ‘Railway Board’' be reduced to Rupeeé one.”

Dr. Zisuddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, the Government of India—and I am using the expres-
sion in the sense in which Mr. Jinnah has just defined it—have decided
that this Railway Board has not done any useful work, and it should be
replaced by some kind of authority. And the point that I wish to make
out is that if it is decided to abolish it after a year, why not abolish it
from the 1st April, 1985, and that is the ground on which T stand. Now, if
we abolish the Railway Board, evidently our railways must go on and
we must replace it by some kind of Board whatever name we give it. I
think we are justified not only to discuss the question that the present
Railway Board be abolished, but also what kind of authority we should
establish to take the place of this Railway Board. T was very much

eriamoured. . . . . i
a2
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ﬁmmm (The Honourable Sir Abdur Rahim): Order, l:_)l:d?l‘_: ’It'hﬁ

Honotrable Médber cannot diseuss tle riling of ‘the Chair.’
Dr. Zisuddin Ahmad: Sir, if T abolish the Railway Board, then am [
not authorised to- discuss what new form it should take? Ve

_'Mr, President (The Honourable Sir Abdur Rahim): The Chair has
given ite ruling and it thinks it is perfeotly plain. .The Chair would ask
e’ Honourable Member to follow the example of the Leader of the Oppes
sition. e - . e

Dr. Ziauddin Ahmad: Very well, Bir. I will now confine my remarks
to the work of the Railway Board only. My first criticism is the position
occupied by the Financial Commissioner. He was appointed as the watch

of the Indian tax-payer. The original purpose of his appointment was
0 watch the financial position of the railways from the point of view o
the tax-payers and from the point of view of the Finance Departmént o
the Government of India. * We expected that he would fight the Railwa}
Department on our behalf and bring to light all their irregularitiés and
point out what they are mis-spending. Instead of watching the actiofl
z? railway on our behalf, he comes forward and always fights us on behalf
. the railways. The person whom wé appointed to ‘watch ‘our interestd
is doing the reverse work, and he is watching the interests of the Railway
Board and the Indian railways and fights with us. This is really the root
cause of finuncial mis-management. In future, the position will be much
worse. The Financial Commissioner will initiate all schemes. He 'will
examine them before subniission to.the Chief Commissioner. He will theg
advise the Chief Commissioner that, the schemes he prepared ate good
and they may be forwarded and recommended to the Authority. In ac-
cepting or rejecting the proposals, the Railway Authority will Lo
guided by the Financial Commissioner. He will advise the Authority and
accept them. He will then advise the Legislature again that his propossls
which he originally initiated and recommended to the Financial Commis.
sioner and then to the Railway Authority were really good. Therefore, it
is essential that the person who looke after the finamces from the point
of view of the Indian tax-payer should be very different from the person
who looks after the finances from the railway point of view. Had this
been done, then probably the vast sums of money that we mis-spent in
grest undertakings such as the Kangra Valley Railway, the Electric Power
House scheme in Poona, the Vizagapatam Harbour, and now lagb, but not
the least, the Hardinge Bridge would have been saved. All these things
would have come to our notice much earlier had the Financial Commis-
sioner been watching the entire situation on behalf of the Finance Depart-
ment and Indian tax-payers. But these things were kept away from us,
because he became a party to it.

The soeond thing which I wish to draw the attention of the House to
is that the Railway Board ‘and the Government have not attended to the
dialgamation of the various lines, Wa know that in 1921, the various
companies in British raflways were all: combined by the Act of 1921 into.
four groups. At that time ‘they had ‘27 constituent companies and 91
subsidiary compsnies.: These were all' brought, under four different groups,
that is ﬂie southiern, the m tht:e northerkr::ﬁ :nd.f tl?e ;erhh-mhe,rn

. It is now comtemp t they may rought into one group.
gOTEa other hand, we have got in India 174 undertakings, classified, ynder,
Lo
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11 -groups. No steps have been taken during the last 10 or 12 years to
smalgamate all these undertakings into bigger.groups.. Government ae-
cepted the. policy of amalgamation (see Appendices A and E of Adminis-
tration Report), but no action has been taken. When the post of the
Agent of the Eastern Bengal Railway fell vacant, we advocated that the
Eastern Bengal Railway and the Kast Indian Railway should be amal-
gamated and put under one management. The Railway Board did not
pay any attention to it. Instead of combining them together, the Govern-
ment, under the Government of Ind_ia‘ Bill, will ){end to perpetuate differ-
ent undertakings. Both from the view point of finance and good adminis--
tration, it is essential that we should follow the good example of Great
Britain and.other eountries. I is alse¢ bad from the administrative point
of view, apd it is egceedingly unheulthy from the point of view of the
travelling public. There are oertain lines of railway, such as Gondal in
Kathiawar, which refuse to allow passeugers to huy through tickete to pass
on from their line to other lines. " Hud these lines been under one man-
agement, the public would have been saved from all inconveniences,

Sir, the present organisation of railways, on account of past history, is
very unhealthy and uneconomical. First, we started with the company
lines whose Agents were all powerful and they were responsible to Home
Boards for economical administration and good financial results. Now,
gradually some of the important lines have been taken over by the State
and tho State has become the owner of those lines. In those cases, the
work which the Home Board used to do for thoee lines is now being done
by the Railway Board. In this transfer of muanagement from the Com-
panies to the State, the Government have entirely forgotten one very im-
portunt thing which the Home Board used to do in the case of the Com-
pany-managed roilways. The Company-managed railways used to take

" great interest in the financigl side of the question. They had to declare
good dividends and 'satisty their shareholders. ‘The Btale-managed rail-
.ways have no such obligations. They can get monéy from the tax-payors.
The State should sce that the railways have good earnings. In the rase
of tlic Company-managed lines, the Agents were responsible to the Home
Board and shareholders for profits.  No such resporsibility exists at pre-
sent. The taxpayers pay all the losses, nnd the Government do not take
sufficient steps to safeguard the financial interests of the tax-payers.

The next difficulty in the present administration is the introduction of
the so-called Divisionul System. It was copied friom (Germany. No doubt
they forgot one very important thing, that in Germany they have the
Divisional System and a central organisation. . The Agencies do not exist
there. We have kept the ugency.system intact and shoved in a costly
Divisional System making the whole organisation -.cumbersome and at the
same time very expensive. The administration is really top heavy and there
exists unnecessary duplication of: work and the work is never sxpedited
with due haste. Therafore, it is desirable that we should revigse the entire
administration. We should combine, as British .railways have done, all
undertakings into four groups. We bave done so. in the army. If we
cannot do it, I would go back bo the old system and have the Agente and:
abolish the Divisional System altogether.

. My next complaint is that year after {ﬁ:r we have been drawing atten-
tion to & number of our grievances on the flock'of the House, but they
have never been attended to by the Railway Board. In the course of the
general discussion, 1 drew attention to weverdl foints whieh the Railway
Bonrd ought to have done, but which they failed to do. I do not wish te
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Bo into great detiils, but I shall just point out that there has been a great
complaint about the catering arrangements and we find that, in spite of
the undertaking which the railway officials gave on behalf u[ the Railway
Board, the rank and file or the subordinate officers never carried out the
Anstructions of the Railway Board. The subordinate officials really take
cdelight in disregarding the solemn undertakings given by the officers of the
Railway Board. Whenever 1 tabled questions, the only reply I got was
that the Railway Board had no information. [ gave an illustration of
-what was happening in Bombay, in Dinapur section and in Howrah but
_there was no reply. ,

We have been drawing the attention of the Railway Board to various

- other points. One was the amalgamation of audit and accounts. Our

sanction was obtained by quoting wrong figures. This is a very import-
-ant thing which the Railway Board ought to have done.

" Then comes the question of grievances of railway servants on which
my Honourable friend, Mr. Joshi, is_ very keen. I do not think I can enter
4nto this in very great detail except giving some points. In the first
place, as 1 submitted last year in one of my cut motions, there is no pro-
per- system of appeals. Whatever is provided for is really no appeal.
When a person has got a complaint, he first makes an appeal to tho
Divisional Superintendent, who sends back the appeal to the officer con-
cerned, who in his turn sends it to the clerk who originally noted on the
file and on whose report the complainant was discharged. Then if he
appeals to the Agent, he never deals with the appeal direct, but he sends
it back to the Divisional Superintendent, who gives it back to the officer
and who in his turn sends it back to the clerk who originally noted on the
file. This is reully the so-called system of appeal. When the case comes .
to the Railway Board, they have a printed form and this is attached to
the appeal and sent back to the Agent who sends it to the Divisional
Superintendent and ultimately it comes back to the same old clerk. 8o
in this case there is, really speaking, not a single officer who actually reads
these cases of appeals.

Then ‘we have got other difficulties and grievances of these subordinates
and other railway servante on account of which there exists a great dis-
satisfaction amongst them and they are very much dissatisfied with what
is going on, and I think it is desirable that these things should be at-
tended to. These are not the only. points, but there are numbers of other
osses ip which the Railway Board has not paid sufficient attention. I o
not like to refer to the question of T. T. Is. today, because I hope 1
will have some other opportunity to discuss it in detail, but it is really s
standing grievance in at least three lines, the North Western Railway,
the East Indian Railway and the Eastern Bengal Railway. This is also
a thing which the Railway Board ought to expedite and solve, but the
difficulty is that whenever an appeal is sent to them, it is always put in
‘some pigeon-hole and very seldom reaches the Railway Board. Sir,
1 suppose there are many other Honourable Members who wish to speak
on this question, and, therefore, I will not continue further.

_ Lisut.-Colonel Sir Henry Gidney: Sir, before I deal with the motion
‘before the House, I should like to offer an explanation 'in regard to certain
wbservations just made by ithe Leader of the Opposition, I can assufe



RAILWAY BUDGET—LIST OF DEMANDS. 1245

the Lewder of the Opposition and his Party that when I made that re-
partee about ‘‘every train being derailed’’ to an interruption by one of its
Members, I referred to that particular Member and not to the Party as .
whole or to such men as my Honoursble friend, the Leader of the Oppo-
sition. I certainly have given evidence in this House on more than one
occasion how closely my heart pulsates with somie of the views expressed
by the Leader of the Opposition. I have always, in unstinted terms, de-
clared these feelings of mine and in speaking on this motion today, I desire
to emulate my Honourable Friend, Dr. Ziauddin, and take advantage of the
opportunity in telling the Railway Board certain of its failings and the
reasons why some of the amount given for its maintenance should be cut.
{An Honourable Member: ‘‘Not all?”’) Not all, that would be silly; be-
cause if we did, how would we be able to go back to our homes ?

Sir, .the word '‘Indianisation’’ has been so ill-used and so abused that
1 agree with the Leader of the Opposition, and would like to see it ex-
punged from all records of Government. Indeed I would hail that day
when there will be no communalism and when we will look upon ourselves
and will be proud to look upon ourselves as citizens of India. B8ir, it is
the Indian communities who have introduced the word ‘‘Indianisation’’
'in contrudistinction to the high percentage of Europeans who are employed
in the higher services of the railways; and I hope the day is not far dis-
tunt when that word will no longer be used.

My Honourable friend, Dr, Ziauddin, made some trenchant observations
in regard to the Divisional System on railways. I have already expressed
my views on that point, but the greatest curse of this poor imitation of the
German Divisional System which we introduced in our railways has been
the absolute loss of human touch between the official and the employee.
T remember in the good old days when the district system was in vogue,
the official knew his subordinutes, knew their names, knew their families
and knew their homes, in fact knew everything about them. Today the
official knows very little about his subordinates. Apart from this, there
is no denying the fact that this system has seriously increased the num-
ber of officials employed and the cost of maintaining the charges of the
superior services has been increased to such an extent as to make the rail-
ways top-heavy. I would like to know from the Honourable the Finance
Member what is the actual cost of maintaining all the officials of the rail-
ways, and what would be the actual cost of their maintenance minus the
Lee concessions. We are told that the Railway Board has effected many
economies by means of ‘‘job analyeis’’, I prefer to call it: ‘‘snob analysis’’
and other kinds of analyees. The Railway Board indulges in' many of
these new fangled experiments with the object of economising, but who
has been the sufferer mainly? It hes been the subordinate. Bir, today
we are confronted with the hardships of reduced scales of wages which
my friend, Mr. Giri, and the All-India Railway Federation very rightly pre-
sented before the Railway Board st ite last Conference. The Railway
Board in its magnanimity of heart replied in words to this effect: *‘If you
will show to us that these new scales of pay are not adequate for the
maintenance of employees, we will be pleased to' consider it''. Bir, it
does not require a pathologist or a skilled physician to prove to the Rail-
way Board and this House that there is a limit to human endurance, the
result of reduction of salaries; and where this limit is exceeded, you inter-
fere with nutrition of the body and: thare is danger to life. In my opinion,
we bhave already vome perilously near that limit with the new scales of
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pay that they bave introduced on rlnlway! and we mnst on[l 8 !mlt Evahr
day we see evidence of werk increasing and pay decreasing. I know the
Railway Board has to cut ite coat according to ite cloth, but why do ocut
» coat that fits, and not one that is a misfit, except the coats worn by offi-
oials and the Railway Board? 8ir, I have on the floor of this House
frequently stated that (I do not say it is a studied poliey, but it is very
glose to it) we in India have been studiously dedied apportunities of as-
guiring. the requisite skill, knowledge and ddvenced technicef training and
experience in the manufacture of all parts of all materials required for our
railways. In the last year's Railway %udget speech, I referred to the need
of training us in India to meake our own railway locomotives, and the
Honourable Member sympathetically accepting it said that Government
were considering the matter. A yedr has élapsed and what do we see?
The Standing Finanee Committee has recently sanctioned & large sum of
money for the purchase of new locomotives. Whereas if you visited some
‘of the railway loco. sheds, e.g., Bhusawal (G. I. P.) and Baidpore (E. B.),
to mention just two, you would find the yards occupied with costly loco-
motives lying idle and rusty too heavy to be used over our wesak bridges,
und yet we ure indenting for new locomotives from abroad. I only mention
shis (it may be in a slightly exaggerated way) to point out how necessary
it is for the Railway Board to make a beginning and allow India every
facility to manufsacture ull the needs for her railways. Why should we,
Jyear after year, be compelled to purchase our railway materials and looq-
motives from other countries? T agree with the Leader of the Opposition
that there is no lack of talent and intellect in India which, if properly
trained, could produce men who could manufucture sll our railway needs,
only if India be given the opportunity and not studiously denied it. It is
lhe opport.umty that has been so unjustly denied us—and when I say
1 mean every one who claims India as hie home. (Hear, hear.)
Why should we purchase all such materials from abroad instead of mak-
jing them ourselves. Why should we be called upon as the only part of
the Empire to send our sons to other countries to be educated and to come
back and work in our own country ? Why cannot we possess our own loco-
motive manufacturing shops ? Why cannot vge give such skilled t.rmmng
to our men and, why cannot, we produce all opq own, materials for running
nm- railways ? Thig matter, 1ahraul[J ocpupy the very qarb; spd, serious_con-
fideration of the ﬂsﬂway Board, and it cannot Ee ('{elayeti1 any longer.
There are many matters to which one could refer on an occasion like
this.  But, after all, the Railway Board is only humen: the Railway
Board has cert.am],y endeavoured, though not a very serious effort, to de
its utmost to respond to the various demands that have been made in thw
Houee. . . . .

_ Mr. Lalchand Navalral (Sind: 'li\Ibn—Muhamxﬁa(!hn lir.ira!j: There comes
the change in your attitude.

. Lieut. -Oolonﬂ Sir Eim'y Gunoy What change would you like me or

the Railway Board to have? The point 1 wish to stress here is that ghe
Railway Board has endeavoured itg utmost to res_pond to pur various calls,
but my grouse is that they have not made any serious efforts, to see t.h'w
those who are under them—the; various,, railwgys—oarry  out - their or a:{
which 1 opine is direetly r nub‘:e for the present unrpsj. and disconten]

in the railways, as mirror e various quesfions thet this House is
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flooded with every day. It is the fpult of the Railway Agents and the
officers  under them—not all, but 8 good many, I do not know what exe-
gutive power the Railway Boa;g‘i‘_pbssgss'eﬁ to make Railway Agents carry
out its orders: I know they try to do it if they can; but the Railway
Agents and their subordinate officers have 8o many devices which they p,“t
into gperation that all the orders or most of them issued by the Ruilway
Board are flouted en’dnchucked‘jq{to tﬁpyaét"{e. paper basket and the Railway
Board is none the wiser. This is a very serious matter. We can roughly
.divide railway personnel into ‘‘superior’ and ‘‘subordinate’’. I hate
the word ‘‘subordinate’’: it should never appear in any department. You
do not find it in England, for, I agk, to whom are you subordinate? Ig
England a porter can rise up to be the manager of his railway: at one
time in India a ticket number-taker could become an Agent—in fact one-
such servant became the Agent of the G. I. P. Ry. None but a Heaven,
born can become a Railway Agent today—I was about to say with the:
present joint family system operating on some of our railways, particularly
the E. I. Ry., but I will refrain from saying any more. But the point is-.
this: one roughly divides the employees into ‘‘Subordinates’’ and ‘‘officials”".
The subordinates have got certain rules which control their recruitment,
their advanmcement, their pay and punishments, their transfers, promotions,
etc., etc. Those rules are in the almost exclusive knowledge of the ofii-
c¢ial: the subordinate is denied this knowledge: he is not told he cannot
get it, but if desirous he is told to go to the Divisional Office to get tie
rules, office—forsooth—Iet the.subordinate try to go to the Divisional Office;
he will have to pass three or four deors and. have to get special permission
to go into this holy of holies—the Divisional Officer’s sanctum. S8ir, the
railway subordinate does not know where he stands.

Take the quéstion of appeéals: I know appedls &re considered a nuisance-
by officials. They teke no notice of the railway rules controlling appeals,
for they eonsider appeals more or less as pieces of waste paper. I can ih.
proof of this quote instance after instance; and when you find a Railway
Agent or a Divisional Officer ¢t head of a department denying a hearing
10 & subordinate, one has to asppesl to the Rgilway Board, his hands aro:
forced, but the Railway _BQG’J’S_ usually refuses to take notice of thesg
appeals, because it violates the appeal rules issued by them, forgetting that.
‘there are many ¢ases in which the Ag'enfaﬁ or heads of departments them:
selves violate those very rules. The subordinate, therefore, has to remain-
quiet. If he does not remain quiet.and demands a hearing, he is called
to the Divisional Office and is given a wigging and told ‘‘if you do not.
shqt. up, you will be transferred’’. 1f he still shows a little more ﬁgl'lt',A
he is told: ‘“You can take it or resign,’’ and, so, Sir, rather than suffer -
the ghastly agony and pangs of hunger of unemployment, the subordinate
is intimidated and remains quiet; and, yet, the Railway Board has pro-
vided as complete a set of rules as is possible in u big organisation like-
the railways. ' What is the use of ghe ﬁé’ﬂ\ilay_ oard issuing orders if it.
cannot or refuses to see them carried out? Is this justice, is this fair? 1
suggest that the Railway Board should devise sorde ‘nieans by ‘which every
employee has a right.of address to o higher authority. Otherwise they are
utterly fajling in. their duty to their subordinates. I would put this to the
Redway Boagd for their very. serious comsideration and would add that this
practice of officials calling subordinates to their office and slanging and bully: .
sag them and so prejudicing their futute prospects is neither just nor fair
say the least, but cowardly. Such matters sgould be in writing, not voe ..
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There are other matters on which the Railway Board can be held to
have been guilty. Last year, I raised a series of questions when the Cen-
tral Railway Advisory Council met regarding the lowet gazetted services. - I
am happy to say that since then matters have improved considerably. But
here wag a concerted effort on the part of the Railway Agents (who, after
all, eventually become Members of the Railway Board), to use their re-
trenched officers—call them ‘““surplus” or by any other name you like-~
and retain their services by insinuating them into the lower gazetted s»r-
vice which was meant essentially for the benefit of the subordinate and so
to deprive the subordinate of 'his rightful ambition in life of going into the
Tlower gazetted service. It was only after the united demand from this
House whieh I initiated that the position has improved. But why should
‘the Railway Board have allowed such a thing to happen? 1t was in their
hands to stop it. They utterly failed to do so. When the lower gazetted
service schermne was originally put before the Central Advisory Council, we
.accepted it on the understanding that it was essentially a subordinate ser-
vice. Instead and till a little ago, it was essentially a superior official
service, and so, in this way, the Agents under the very noses of the Rail-
way Board contrived to deprive their subordinates of their just dues till we
-exposed the injustice.

Mr. President (The Honourable Bir Abdur Rahim): The Honourable
.Member has only two minutes more.

Lieut.-Oolonel Sir Henry Gidney: As my time is up, I shall not con-
tinue any further, but I do ask the Railway Board to recognise the various
‘points that have been brought up. I do not agree with the Honourable the
Leader of the Opposition that the motion he has brought before the House
is worthy of such a severe cut as he has put down: if he had said Rs. 100,
I should have been content and walked with him into the lobby, but I
-cannot support his present cut though 1 feel T ought to take this oppor-
4unity to ventilate certain serivus derelictions of duty on the .part of the
Railway Board and Agents. I ask the Railway Board to be good
.enough to give serious and early consideration to what I have said.

Mr. 8, Satyamurti (Madras City: Non-Muhammadan Urban): May I
.ask, Sir, if the Government propose to intervene in the debate, and may
I suggest that they do so at this stage in the interests of the debate? It
Tbecomes an one-sided show otherwise. I would respectfully suggest to
them through you, Sir, that they should intervene early in the debate, so
that we may take the sense of the House on this and go on to other cuts
-a8 well,

Mr. F. E. James: You wish to have the last word ?
‘Mr. S. Satyamurti: Why not? Are you the Government ?

~'MIr. President (The Honourable Sir Abdur Rahim): No doubt the Gov-
ernment Benches will consider the suggestion that has been made.

Bardar Mangal 8ingh (East Punjab: Sikh): Sir, I offer my sincerest
congratulations to the Honourable the Leader of the: Opposition on the
excellent manner in which-he has put’the proposition before the House. I
may assure him that not only all parts of this House, but the whole country
is behind him in this matter. 'We have been saying for the last meny years
how the affairs of the railway administration have been. managed by the
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present Railway Board. I was not at sll surprised today when the railway
authorities got nervous on the very first attack which they received and
they tried to'put the train off the track. But I may assure them that in
their nervousness they would not even succeed, and, in putting the train
-off the track, they will derail the train and it will be wrecked. The other
day, the Honourable the Railway Member gave us s very interesting story
of the Railway Budgets. He said that there is a group of certain well-
meaning and disinterested individuals called the Railway Board who have
got the exclusive license to ply their gadis on hire all over the country.
Next vear, they hope to earn 884 crores, out of which they propose to pay
B2 crores to their creditors as interest, hecause they are honest debtors,
and out of the balance they propose to pay over 51 crores to themselves
and to their staff, of course reserving to themselves the lion’s share. But
what we on this side of the House seriously tell them is that this year at
least it would be in the best interests of India if they fast for the next 12
months and spin and prav, because that is the only method by which we
can begin from the top the internal purifieation of the railway administra-
tion. I hope they won't mind this cut, and they won't mind even if we
refuse them their monthly salaries.

JAn Honourable Member: They don’t care for it.

Sardar Mangal Singh: I know they have got the certification ‘powers,
but let the world know, let them know what at least in this matter the
country feels. If there had been any responsible Government in this
country, the Railway Board would have been thrown overboard by this time.

.. Then, Sir, a8 to the remaining few crores, they propose to put 13 crores
in their inner pocket called the depreciation fund. After doing this, they
$ind that they have spent more, and they want three to four crorep more.
‘What do they do? They again put their hands into their inner pocket and
pull out four crores and put that amount into their outer pocket and go to
the bazar for shopping. This is, Sir, briefly speaking, the story relating
{0 estimates for next year,
. 'Then, Sir, the Railway Member introduced almost a pathetic touch in
his speech when he said that this would be his last Budget. Sir, we
wish him well earned rest, and we hope that he will come ba¢k to this
House as o non-official Member and take his seat on this side of the House.
W also hear, Sir, that the Railway Board itself is on the eve of retirement .
{Laughter), and we propose to grant them leave for 12 months preparatory
to retirement without pay. (Laughter.) While retiring,—of ecourse, Sit
doseph Bhore is a very good man,—he has given his subordinates his part-
ing gift. He has very kindly announeed the restoration of the salary cut.
4 am very glad, and I congratulate the Financial Commissioner for Rallways
that he will now be able to change his coat twice a week, because he has
t his cut restored, but I do submit that in this matter we feel differently.
Our feeling is that vou may certainly restore the cut in the case of those
who draw, say, Rs. 200 or 250 or Rs. 300, but in the case of those officers
who draw more than Rs. 300 the out should not be restored, because there
are certainly far more urgent matters' which require the attention of ihe
Railwav Board than the restoration of cuta in the case of employees getting
Rs. 800 and above. He has algo annopneed s reduction in the railway
freight on coal, but that again is & minor item, and we need mot take very
serious botice of i, ¢ : o i
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~_Bir, in the Budget we do not find many important matters. We are
told that 82 crores are to be paid as interest, but we are not told at what
rate the interest is to be paid, or whether it is not possible to convert that:
foan at a smaller rate of interest. We are not aleo told anything about
giving facilities to third class passengers about which year in and yesr out
embers in this House have been crying hoarse but without effect. Like-

the Annual Flower Show, we always come here and give expression to the:
grievances of third class passengers, but nobody takes any notice of them.

Then, Sir, speaking in the other House, the Honouruable the Chief Cotn--
missioner gave us a very interesting item of the story which my friend,
Mr. Bhulabhai Desai, did nct give, and that item is that, during the year
1933, over 80 lakhs of people have been detected travelling without tickets..
1 can assure the Honoursble Member that, so far as this side of the House
is concerned, we have never travelled without tickets. (Laughter.) Even
if- we desire to travel without tickets, we cannot do it, because there is:
aslways a C. I. D. man following us everywhere and our tickets are checkedi
at almost every junction station. But I doubt very much if in that 80
lukhs thev have included the Members of the Railway Board, the high
‘salaried officials who, I am told, on very reliable authority, always travel
without tickets. (Laughter.) I think the Honourable Member in the other
House said that this 80 lakhs was only a fraction, that there are many more
who have not been detected, and I fee]l that these high ealaried officials off
the Railway Board come under that category. (Laughter.) They have so far:
not been detected, but I assure thern, Mr. Bhulabhai Desai will detect them:
and bring them to book and will not allow them to carry on the administra-
tion of the Railwauy Board in that fashion in future. (Laughter.) Now,
Sir, what do we find, judging this Budget from any point of view? From:
the point of view of development of industries, from the point of view
.of the development of agriculture, from the point of view of labourers and
railway employés, from the point of view of adjusting the railway freights;
from the point of view of passengers, from the broader point of view of
national interest, judged from any point of view, it will be seen that the
TRailway Administration and the Railway Board deserve the mtrongest cons
demnpation of this House. and we ara perfectly justified in refusing the
supplies to the Railway Board. This is the minimum that we can do im
voicing the grievances of the country. ‘

Comparing the Budget, Sir, with the Budget of other countries, we
find that our railway officlals are getting very high salaries, while some-
of the railway employés are getting very low salaries. This vast difference:
is not found in any other country. For instance, our highest railway official’
gets Rs. 5,000 a month; with travelling without tickets and many other-
things, it may come to more. From page 14 of the Demands, I find that
the lowést salary that is paid is four tupees a month, and the highest salary
18 Ra. 5,000 a month. It comes to this that the ratio between the highest.
and the lowest railway salaries in Tndid is 1260 to one. But if we go to
other comntries, we find, for instance, in Japan, it ie 1 to 28, in China, it
s 1 to 82, in Haly, it is 1 to 8, in Belgium, it is 1 to 8, in Denmark, it is
1 t0'5, in Bweden, it is 1 to 5, in France, 1 to 12, and in India it is 1 ®
1250. There is such a vast difference in India. The highest salary paid in
France is Rs. 80,000 a vear, whereas in our country i is:Re. 60,000 a yess,
though the living here is cheaper. We get chapatics, we. get elothes here
very cheap as compared with France, and still our officials are paid very
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much higher salaries. I submit that thege high salaries ahould be oyt down
afnd the sslhries of the lower suborﬂmatéb E%aﬂ IL d'bé raised ¥

Commg o the thu-d c'lq,ss pasaengars my IE[onoursble friends have.
already expressed their | opimona strongly. I wish to add enly two things.
Yn' this part of the count.ry, it is very hot during three or four months in
the summer, and in those, m, I would. like the Mgimbere of the Railway
Board, instead of going to Eﬁmla to make a trjp with me. from Delhi to
Karachi and Peshawar and come back. T will accompany f»ﬁem. and all
ithie time we will travel third class with tickets.” “(Laughter.y

Dr. Ziauddin Ahmad: May I just point out this? The figure of th'oe
million passengers travelling without tickets may appear to be alarming,
But I may ]'ust say ‘that it is only -6 per cent. of the totul, ‘that is, less ﬁhﬂn
¥ per cent.

Sardar Mﬂ 8ipgh: I have quoted what the Chief Commissioner saia
in the Council of State. Regarding third class receipts, I may pomt out
thut at present we are spending on every third class seat Rs. 400, und we
earn Rs. 241. . On the first class, we spend Rs. 4,000, and we on.y earn
BB 208. This shows that we are spending too much on the first olass
passengers and we are giving them too many facilities. In the mutter of
saccommodation, in the matter of waiting rooms, in the matter of other
facilities also, third class passengers are put to real trouble. In my part
.of the country, in three months of the summer, it is very hot, and I would
dsk the Railway Authorities to put electric fans in the third class waiting
rooms and in the third class bogies.

Mr. President (The Honourable Sir Abdur Rahim): The Honoursble
Member hos already exceeded his time.

Sardar Mangal Singh: I am finishing, Sir. I would add one word more.
I am glad that we do not see so much of racial discrimination in these
dauys as we used to find about ten years ago, but, still, in the administration
of the railways, this discrimination is even pmct.med in the matter of giving
quarters, in the matter of pay and grade, and in many other ways. if you
Just take the trouble of visiting the railway guard rooms at Delhi—the Indi
guard room and the European guard room—you will find a Btaggermg
difference between the two. And, in the matter of giving quarters, the
European employees are invariably given quarters while the Indian
omployees are refused even though they deserve quarters by virtue of
geniority, etc. I submit to the House that this is the only time when we
can effectively demonstrate to the Railway Board that we do not like their
policy, that we do not like the railway administration and that there should
be radical changes introduced and the railway administration put in the
hands of Indians so that it may be carried on to develop Indian industries,
and to foster Indian agnculture and that it may be used in the interests
of Indian nationalism.

Dr. T. 8. 8. RajsnqTanjore cum Trichinopoly : Non—Muhsmmadsn'
Rural): Let the question be now pnt

Mr. President (The Honourable B,].r Abdur Bah.lm) The q.uanhon is
that'the question be now put. .

The motien was adopted.
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The Honourable Sir Joseph Bhore: Sir, I am in a most difficult position-
indeed, for, after listening to my Honourable friend, the Leader of the:
Opposition, T do not really know what case it is that I have to answer. I
think the gravamen of his charge was that the Railway Board had failed-
in training up Indians in the management of Indian railways. Now, Sir,.
it is perfectly true, and no one will attempt to deny.

Mr. Bhulabhai J. Desai: Hear, hear. '

The Honourable Sir Joseph Bhore: My Honourable friend is a little-
premature.

Mr. Bhulabhai J. Desal: Not at all.

The Honourable Sir Joseph Bhore: . . . that the initiation of the-
policy of Indianisation wag long delayed, too long delayed, I am afraid, im:
the opinion of g good many people. As far as my recollection goes, my
predecessor, Sir Charles Innes, speaking about this matter, admitted that
that policy had been delayed far too long indeed. But, Sir, we have to
face things as they are. I would bring it to the notice of the House that
it is not the Railway Board that initiateg such policy. They are only
responsible for carrying out the policy which is formulated for them by
others, and it is surely unfair and inequitable to attempt to abolish them-
from the face of the earth because they carried out a policy which some
one else has imposed upon them.

Some Honourable Members: Who is this somebody else? (Laughter.)

The Honourable 8ir Joseph Bhore: I am, Sir, dealing with the Railway.
Board. (Laughter.) '

Bir Gowasji Jehangir: The Honourable Member said that the Railway
Board were not responsible and that somebody else initiated the policy.
Who is that somebody else?

. The Honourable 8ir Joseph Bhoreé: The policy has been the policy of
the Secretary of State for a long time. )

Sir Cowasji Jehangir: Whom does the Honourable Member represent.
here? Does he not represent the Secrotary of State?

The Honourable Sir Joseph Bhore: I represent the Government, of India..
(Laughter.) When I deal with the question of Indianisation,—and I hope
that I shall have an opportunity of dealing with that matter, despite the
fact that my Honourable friends opposite are probably making it impossible
for those who have given notices of cuts on this particular motion to bring-
them up before the House—I hope, when I have an opportunity of dealing
with that question, to be able to satisfy the House that very real angd very
substantial progress has been made. I would point out that allegations
of a general nature of this discription are unfair and inequitable. It is:
only when we come to actual figures and people are able to judge what
actually has been done, that they will be in a position to register a fair
and equitable verdict. My Honourable friend, the Leader of the Opposi--
tion, T think, laid claim to a controlling voice in the management of the
Indian railwavs on the ground that the public contributed something like
Ra. 90 or 100 crores annually to its revenues. T do not say anything about
the claim, but I venture to submit to him that the argumént is not a valid
one. If that argument were to apply, then I might quite reasonably
demand a voice in the management of everv gshop to which T go and at
which T make my purchages. My Honourable friend will no doubt realise



RAILWAY BUDGET—LIST OF DEMANDS, 1263

that the revenues of the railways are derived from payments for services
tendered and are not comtributions. My Honourable friend, the Leader-
of the Opposition, made, I think, a second point of importance.

‘Mr. Bhulabhai J. Desai: It is a 66-operative store.
An Honourable Member: Whose shop-is the railway system?

The Homourable Sir Joseph Bhore: Tt is not & co-operative store yet..
My Honourable friend, the Leader of the Opposition, made one other point,
and T think that was the only other point of real substance which he made.
That point was that the railways in India had done nothing to assist agri:
culture and industry. Now, Sir, on that question, I hold certain definite
opinions myself. They may be at variance with those held by my Honour-
able friend, but we must agree that there is room for an honest difference-
of opinion. I will enunciate the policy which we have always held im
this matter, and to which I gave expression last year, during the course-
of the Railway Budget debate. I will, with your permission, read what:
1 ‘then said:

“Then suggestions have been made that the railways should reduce their rates in:
order to give assistance to agriculture and industries. Now, the position of the Rail-
way Department has always been this: if we are expected to operate as a commercial.
concern, then obviously we must charge rates which are fully economic, that if Govern.
ments decide that assistance should be given to agriculture and industries, that assist-
ance should not be indirect, concealed and vicarious as it would be if railway rates
were reduced for the carriage of their products but that it should be given directly and
openly, so that the principle of giving assistance and the measure of assistance to be:-
given may from time to time be capable of being examined and controlled by the
Governments and the Legislatures concerned. From that position the Railway Board:
has never resiled.”

There may be, Sir, an honest difference of opinion, but I do venture
to submit that that is & possible view and I do not think that Honourable
Members can turn it down lightly, or without serioug consideration. May
1, Sir, remove the impression that the change that is envisaged in the
Government of India Bill is directed to the abolition of the existing Railway
Board. (Some Honourable Members: ‘‘Order, order.”’) It does nothing:

of the kind. I am merely referring to a point of which my Honourable-
friend made mention.

Mr. Bhulabhal J. Desai: I was not allowed to make the point.

The Honourable Sir Joseph Bhore: But my Honourable friend did, in.
spite of it. . ;

Mr. Pregident (The Honourable 8ir Abdur Rahim): The Chair does not
want the matter to be discussed. .

The Honourable Sir Joseph Bhore: I am merely pointing out that there
was & misunderstanding in the suggestion that the Statutory Railway
Authority, when it comes, means the abolition of the Railway Board.
(Interruption by Dr. Ziauddin Ahmad.) My Honourable friend must really
not interrupt me. I canmot reply to a general debate of thig nature with
interruptions like this. Now, Dr. Ziauddin and Sir Henry Gidney referred’
to a number of matters in which, aceording to them, the Railway Board
has failed to administer this great national assct in accordance with their
views. Sir, T do not deny that there are many matters in regard to which
there may be a difference of opinion between the Railway Board and ite
ceritics. I do not deny that there are matters on which improvement is
possible. No one would be 8o blind. as to say that this is the best of all
possible worlds and that the Railway Board is the best organisation in this
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egt of il .popsible worlds, but T do say that because there may be rosm
B e o thete sy v defacts 1o foedy oo Hand 6
time, that is no reason for abolishing the Railway Bosrd and refusing it
‘permission to function. N . - T N

Then, Bir, my Honourable friend, Sir Henry Gidney, haa asked us .'wh.y

we_have not manufagtured more of our reguirements in this
2 country and contracted our purchases from abroad. Hp‘;z. if my
Henourable friend, will only wait until that question is discussed in detail
in ‘this House, we shall be able, I think, to give him figures which will
onvince him and the House that this is one of the departments of the
Railway Board's activities in which we have succeeded in giving very sub-
stantial effect to the view which has been often impressed upon us by thig
House and by the public. If I have to single out any one, I would aingle
out my friend, Mr. B. Das, who has, on more than one occasion, pressed
this policy upon our notice. He has done it ﬂersiqtént.ly and if credip
is due for the results that we can now show, that credit must, to some
axtent, go to my Honourable friend opposite and to others who have pressed
this view in season and out of season upon our attention.

Now, Sir, there is really very little left for me to say. With regard
to the actual cut itself, I can do no better, I can make no better appesl,
then refer to a speech which my Honourable friend, Mr. Jinnah, made in
this House in 1925. I hope that my Honourable friend, Mr. Jinnah, will
permit me to quote him, because I certainly could make no stronger or more
Affective defence of the position that I am now taking up. :

Mr, M A. Jinnah: Quoting wrongly again. Another Abraham Lincoln !

The Honourable §ir Joseph Bhore: Speaking on g similar motion by
Pandit Motila] Nehru for the abolition of the provision for the Railway
Board, because of the many grievances that had not been attended to, this
is what my Honourable friend, Mr. Jinnah, said:

‘Let us examine the constitution of the Railway Board, The Railway Board is
entirely subject to the Government. I think tFiat cannot be denied by any -ne who
has read the constitution of that Board. Yes, the Railway ‘Board, therefore, are
nothing else but a set of servants who are employed on certain sslaries and these
servants constitute themselves into a body. But they are entirely under the coritrol and

4.P.M.

the orders of the Government of India and the Parliament, if like. " Now, says
my friend Pandit Motilal Nehru that because the Government of India who are respon-
:8ible. . . (4 Foice: “To whom?) Tf Horourable Members will allow me Lo Tnish

I shall answer them. Now, it is said because the Government of India are responsible
for the policy, programme and administration of the Railway Board, because they in
their turn are responsible to the Secretary of State, because we have got a large number
-of grievances, because they have not been either attended to or satisfied or romplied
with, therefore we should dismiss a certain number of subordinate servants who have
formed themselves into a Board and who are under the orders of somebody else who is
responsible, if at all, to this Legislature. I can understand my friend Pandit
Motilal coming forward and raising a question of a constitutional character and
saying ‘Herc 18 a depurtment of the Government of India that is responsible for all
this and T will reject the.vote so far as that particular department is concerned’.
But in your anger, you hit not the Government of Indis who are responsible, you
reject an item which is intended to pay Railway servants.” '

And, in pursuance of that speech, my Honoursble friend, M. Jinnah,
-walked into the lobby with Government and defcated the motion. May I
- éxpress the earnest hope that he will repeat what he did on that previous
- occasion (Laughter), and give us roy mierely the benefit of -his valugb],e
‘srguments, but aléo his'vote when it comes to & question of voting. .. . .
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Mr. M, A, Jinnah: My Honourable friend has quoted me exactly in the
same way that he quoted Abraham Lincoln not long ago.

The Honourable Sir Jossph Bhore: Sir, the records of the debates are
here for everybody to see. It ig a little difficult—I quite realise—to under-
stand Mr. Jinnah (Liaughter), but the reports are here, and anybody can
read what I have read out. I have certainly not omitted any word, nor
have I ottempted in any way, as far as lay in my power, to wrongly
emphasise anything that he said.

8ir Cowasji Jehangir: Docs iy Honourable friend realise that the issue
now before this House is very different to the issue before the House when
Pandit Motilal Nehru spoke? It is.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
‘“That the demand under the head ‘Railway Board’ be reduced to Rupee one.’’

As one Honourable Member is unable to go to the Lobby to have his
vote recorded, the Chair directs the tellers to go to the Honourable Mem-
ber’s seat and have his vote recorded there. Thig practice will be followed
so long as the Honourable Member is unable, on account of his illness, to
go to the Lobby.

The Assembly divided:
AYES—175.

Khan 8ahib, Dr,
Khare, Dr. 'N.'B.

Aaron, Mr, Samuel.
Abdul Matin Chaudhury, Mr.

Lahiri Chaudhury, Mr. D, K.
Abdullah, Mr. H. M. Lalchand Ntwalra:’, Mr.
Aney, Mr. M. S. Maitra, Pandit Lakshmi Kanta.

Asaf Ali, Mr. Mangal Singh, Sardar,

Ayyangar, Mr. M. Ananthasayanam.

Azhar Ah, Mr. Muhammad. mhgagﬁ; hMu'l::;:,‘b‘dS‘hlb"d. Bir
Ba 8i, U Mudaliar, Mr. C. N. Muthuranga.
Badi-uz-Zaman, Maulvi, Mubhommad Ahmad Kazmi, Qasi,
Banerjea, Dr, P N. Murtuza Sahib Bahadur, Maulvi

Baqui, Mr. M. A,

Bardaloi, Srijut N. C.

Bhagavan Das  Dr.

Chattopadhyaya, Mr. Amarendra Nath
Chettiar, Mr T, 8. Avinashilingam.
. Chett Sami Vencatnchellm

- Das, B

Das, Mr Basanta Knmlr

Das, ' Pandit Nilakantha,

Datta, Mr. Akhil Chandrs.

Deul, Mr. Bhalabhai J.
E De;hmnkh Dr. G V.

" Easak - ut Mr. H. A, Sathar H.

Fakir Cha.nd

Fazl-i-Ha Pnrncha. Khan BSahib
Shaikh,

Fuzlul Huq, Mr, A. K.
Gadgil, Mr. N V.

Ghaulam Bhlk Nairang, Syed.
Giri, Mr. V. V.

Govind Das, Seth,

Gupta, Mr, Ghmhmn Singh.
Hosmani, Mr, 8.

Iswar San.n, Mnmlu

Jedhe, Mr. K. M.

8ir Cowasji.
Jinnah, Mr. ‘M. A.
Jogendra Bingh, Sirdar.
Joshi. Mr. N. M.

Syed.
Nageswara Rao, Mr. K.
Paliwal, Pandit Sri“Krishna Dutta;
Pant, Pandit Govind Ballabh.
Parma Nand, Bhai,

Raghubir Naruyun Singh, Choudhri.

Rajan Bakhsh Shah, l.n Bahadur,
Makhdum od,

Rajan, br, T. 8. 8. - (.

Raju, Mr. P. 8. Kumnuwuni.
Ranga, Prof. N. G.

. Saksena, Mr. Mohan Lal,

Sant Smgh, Sardar.
Satyamurti, Mr. 8. -
Shafi Daudi, Mnulvx Muhmnd.
Sham Lal,
Shaukat Ah, Ma.ulma
Sheodass Da
Sherwani, T A K.
Singh, Mr. Doep Narayan.
Smgh Mr, Ram Narayan.
Sinha, Mr. Satya Narayan.
Som, Mr. Su l Kumar,

8ri Prakm,

Thein Maung, Dr
Thein Maung, U
Umar Aly , Mr.

Varma, Mr. B. B.
Vissanji, Mr. Mathuradas
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NOES—47.

Abdul Aziz, Khan Babadur Mian.
. Abmad Nawaz Khan, Major Nawab.
. Allah Bakhsh Khan Tiwana, Khan
" Bahadur Nawab Malik.
Ayyar, Rao Bahadur A. A,
Venkatarama.
Bagpai, Mr. G, 8.
Bhore, The Honourable Sir Joseph.
Buss, Mr. L. C.
Chatarji, Mr, J. M.
Clow, Mr. A, G.
Craik, The Honourable Sir Henry.
Dalal, Dr. R. D,
DeSouza, Dr. F, X.
Drake, Mr. D, H. C.
Gajapatiraj, Maharaj Kumar Vijaya
Ananda,
Gidney, Lieut.-Colonel Sir Henry.
Graham, Sir Lancelot.
Grigg, The Homourable Sir James.
Hockenhull, Mr. F. W,
Hossack, ﬂr. W. B,
Hudson, Bir Leslie.
James, Mr. F. E.
Jawahar Singh, Sardar Bahadur
Sardar 8ir.
Kirpalani, Mr. Hiranand Khushiram.
Lal Chand, Captain Reo Bahadur
Chaudhri.

" The motion was adopted.

|
|

Linda:l.{, 8ir Darcy.

Metcalie, Mr, H. A F.

Milligan, Mr. J. A,

Monteath, Mr, J.

Morgan, Mr. G.

Mukerje, Mr, N, R,

Mukherjee, Rai Bahadur Sir Satys
Charan.

Nayar, Mr, C. Govindan,

Noyce, The Honourable Sir Frank.

Owen, Mr, L.

Raisman, Mr. A. J.

Rajah, Rao Bahadur M. O,

Rau, Mr, P. R,

Sarma, Mr. R. 8.

Scott, Mr. J, Ramsay,

Scott, Mr. W. L.

Sher Muhammad Khan, Captain
Sardar,

Singh, Mr. Pradyumna Prashad.

Sircar, The Honourable S8ir
Nripendra.

Sloan, Mr. T,

Swithinbank, Mr. B. W.

Tottenham, Mr. G. R, F.

Tylden-Pattenson, Mr. A, E.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a reduced sum not exceeding Rupee one be granted to the Governor (ieneral
in Coancil to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1936, in respect of ‘Railway Board.”

The motion wag adopted.

Mr. President (The Honourable SBir Abdur Rahim): As there is a func-
tion this evening which many Honourable Members desire to attend, the

Chair proposes to adjourn the House till 11 o’clock tomorrow.

The Chair

proposes to sit tomorrow and on other days of the Budget till 5 o'clock in

the evening.

The Assembly then adjourned till Eleven of the Clock on Saturday, the

28rd February, 1985.
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